ttfik Sertw V * U O V -N o. il.

TJturaday, Asfust d , * j7*
Bkadra *89* (fSaka)

LOK SABHA
DEBATES

(SefeatMBth Session)

(K 0J. L X I V contains N os. n — i y )

LOE SABHA SECRETARIAT
NEW DELHI

CONTENTS
No. T2, Thursday, August 26, 1976! Bhadra 4, 1898 (Saka)

Columns

Oral Answers to Questions:
•Starred Questions Nos. 223 to 229 and 232 to 236

1— 31

Written Answers to Questions:
Starred Questions Nos. 222, 230, 231 and 237 to 241.
Unstarred Questions Nos. 1601 to 1739

.

.

.

.

.

.

31— 41

.

41— 152

Papers laid on the 'F a b l e ........................................................................... 153— 159
Messages from Rajva S a b h a .................................................................r?9— 160
Calling Attention to Matter o f Urgent Public Im portance-Scanty supply o f water in Cauverx Deltn
Shri K . Gopal

.

.

.

.

160

...................................................................................... 160— 164

Shri Kcdar Nath S i n g h ................................................................ 161— 168
Shri O.V. Alagesan

...........................................164— 169

Committee on the Welfare o f Scheduled Castes and Scheduled
Tribes l'ifiy-ih ird Report
.
.
.
.
.
.

169

Committee on Absence o f Members from the Sittings o f the HouseTwenty-ninth R e p o r t ..................................................... ..........
. 169
Kerala Legislative Assembly (Extension o f Duration) Second
Amendment Bill— I n t r o d u c e d ..................................................... 170
Constitution (Forty-third Amendment-) \i\U— Introduced

. 170

Fifth Schedule to the Constitution (Amendment) Bill— Introduced 171
Central Sales 'fa x (Amendment)Bill— Introduced

. 171

Appropriation (N o. 6) Bill, 11)76 --Introduced .

171 — 173

M otion to consider

. 172

Shrimuti Sushila Rohatgi
Clauses 2, 3 and 1

.

.

.

.

.

.

.

171— 173

...................................................................... 173

M otion to p a s s ...................................................................................173
Shrimati Sushila R o h a t g i ................................................................173
Labour Provident Fund Laws (Amendment) Bill—
M otion to c o n s i d e r .......................................................................... 173
•The Sign -j- marked above the name o f a M em ber indicates that the question
was actually asked on the floor of the House b y that M em ber.

C olum ns

173— *75>
192— 194,
195— 197
Shri Somnath C h a tte r je e ............................................................. 176— 181
Shri Ram Singh B h a i .............................................................181— 183
Dr. Ranen S e n ....................................................................... 183— 188
Shri Raghunatha R e d d y .............................................................

Clauses 2 to 41 and 1

.............................................................197

Motion to pass
. 197
Shri Raghunatha R e d d y .............................................................197
Essential Commodities (Amendment) Bill—
Motion to considci. as passed by Rajya Sabha
. 198— 281
Shri M .C . Daga
........................................ 198— 202
Shri Krishna Chandra Haider
.
.
.
.
.
204—208
Shri Y.S. M a h a ja n ............................................................ 208—214
Shri Dinesh Chandra Goswami
. 214—218
Shri Shivnath Singh .
.
.
.
. 218— 223
Shri B.R. S h u k l a ........................................
.
. 223— 226
Shri Jagannath Mishra
.
.
.
.
227—230
Shri Jagannath Rao .
.
.
.
.
.
.
.
230— 233
Sardar Swaran Singh S o k h i ...................................................... 233— 237
Shri Hari Singh
.
.
.
.
237—244
Shri K . Mayathevar .
. 244—247
Shri Chintamani Panigrahi
.
.
.
.
.
247—250
Shri Shyam Sunder Mohapatra
.
.
.
.
250— 252
Shri B.V. Naik
.
.
.
.
.
.
.
252—255
Shri Amarnath V i d y a l a n k a r ......................................................255—267
Shri A.C. George
.
.
.
.
.
279— 281
Clauses 2 to 9 and 1

.

.

.

166— 168

Motion to p a s s ..............................................................................................168
Shri A.C. G e o r g e ................................................................................... 268
Shri Bhogendra J h a ......................................................................... 267—270
Shri Ishaque Sambhali
.
.
.
270—276
Shri P.G. Mavalankar
.
.
.
.
. 276—279
Factories (Amendment) Bill—
Motion to consider, as passed by Rajya Sabha
. 281
Shri Raghunatha R e d d y ............................................................281—284
Shri Samar M u k h e r j e e .................................................. 284—288
Business Advisory Committee—
Sixty-fourth Report
.

.

.

.

.

.

288

LOK SABHA DEBATES
x

2

LOK SABHA

Thursday, August 26, 1976/Bhadra 4.
1898 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speakxh m the ChairJ.
ORAL ANSWERS TO

QUESTIONS

Mining of Bauxite
*223. SHRI R K SINHA: Will the
Minister o£ STEEL AND MINES be
pleased to slate
(a) the places where bauxite de
posits of high grade have been found;
and
(b) whether Go\ernment propose to
keep mining ot this bauxite deposit
in the public sector?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): a) The
deposits of high grade and low grade
bauxite are usually associated to
gether.
However, substantial high
grade deposits occur in Orissa and
Andhra Pradesh on the East Coast
Ranges and there are some high grade
deposits also in Madhya Pradesh,
Bihar, Uttar Pradesh, Gujarat. Maha
rashtra and Karnataka.
(b) To the extent such bauxite de
posits are required to feed alumina/
aluminium plants in the public sector,
mining of such dt posits would also Vie
in the public sector.
SHRI R. K SINHA- The Bharat
Aluminium Company, the only public
1646 LS—1.

s>ector aluminium company in the
country, J understand, has been direct
ed by the Minister, Shn Chandrajit
Yadav, iu go into detail and extensive
ly into the functioning of this only
public sector org:u.nation in this sen
sitive sector of the industry and into
the problems of exploitation, exports
and construction of aluminium plants.
I would like to know what progress
has been achieved in this regard and
what arc thr possibilities of exports of
this material and its fullest utilisation
inside the country.
THE MINISTER OF STEEL AND
MINES
(SHRI
CHANDRAJIT
YADAV): The hon. Member will be
glad to know that this Bharat Alu
minium Company has started funriioninn very well in the very first year of
its production. It has reached 98 per
cent of its utilisation capacity and the
metal it has produced, the EC grade
metal, from the point of purity is one
of the best. It has also exported some
of this EC grade metal to countries
like Japan where it has found wide
acceptance as conforming to interna
tional standards.
We are also exporting alumina to
the Soviet Union. The only difficulty
to-day is that the power that we re
quire for this factory is not available
and it is causing delay in regard to
further production. Only one pot line
is producing and other pot lines are
still to be commissioned. As soon a*
we get the power, that will be dons.
We are in touch with the Madhya Pra*
desh Government anti every possible
effort is being made by the Madhya
Pradesh Government also to see that
thev will be able to suDply power to
us at the earliest.

3

Oral Answers

AUGUST 26, 1978

I would also like to assure the hon.
Member that we are also taking care
that bauxite is taken as a priority
mineral and the GSI and MEEC have
been instructed to go in for a crash
programme so that we may explore
the availability of bauxite and see to
its possibility because aluminium is
one metal in which there is a good
possibility lor exports as also for do
mestic use.
SHRI R. K. SINHA I am happy to
hear what the hon. Minister has
said.
I also understand that the GSI anu
the Metal Exports and Exploration
Corporation are jointly carrying on a
detailed survey, analysis of samples,
etc. and the considerable success they
have achieved raises the possibility
that there will be sufficient growth md
development of this industry.
I would like to know whether .1
will be reserved for exploitation m
the pu'ilic sector only.
SHRI CHANDRAJIT YADAV. Real
ly speaking, a sea change m our uuixxite prospects has taken place, alter
we have located a very large quantity
of bauxite of very high grade in east
coast covering Orissa and Ann hra
Pradesh. The present Indication is
that we may be able to get 1,000 M. T
of bauxite in this range. It is a long
range of 300 K.M. The depth of
bauxite mineral is also quite appre
ciable. The mineral content is also
upto the world standard, 45 per cent
to 48 per cent. This will be one of the
best grades available in the world. We
ore looking forward that this will be
a big deposit and that is wh> we are
taking up a crash programme So foas his other question is concerned, so
l»r, the aluminium production hss
been in the private sector. It is oniv
now that BALCO has comc into
existence. Whatevei may be ihe
undertaking the mining will be re
served for the public sector. But at
this stage we cannot say whal will he
the future pattern.
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DR. RANEN SEN: A few weeks back
there was a report in the newspapers
that the expected bauxite deposit
around BALCO was exaggerated in
the earlier stage, and that that much
of bauxite would not be available in
that area. This is causing misgivings
to people working ‘in BALCO. So 1
want to know how tar thif- newspaper
report is correct.
SHRI CHANDRAJIT YADAV; In
the earlier stages when mining started
GSI mentioned in its report that there
is erratic availability m that area.
They also advised that mechanised
mining should not take place because
of the erratic nature of the region.
But when mining started we found
that the estimate given Yj GSI was
not correct and almost .“>0 per cent
bauxite deposits are found there.
Therefore we have askerl BALCO to
apply to Orissa Government to get
some more leases There it a possibi
lity of getting this in Banda district
of U.P which is also near BAIXXX
We are examining whether from that
area they can supply bauxite. So, all
these things arc being examined.
SHRI NITIRA.I SINGH CHAUDHARY: So far as bauxite deposit in
the country is concerned the percentage of alumina varies from 7 to 40
per cent. Throughout the world there
are very few high deposits. Govern,
ments are using lower percentage of
deposits with higher percentage de
posits. May I know whether in public
sector undertakings these lower grade
and higher grade bauxite would be
mixed and used in aluminium pro
duction? If not. why not?
SHRI CHANDRAJIT YADAV: Sir,
this is a correct approach that we are
faking. Taking the low-grade and the
high-grade alumina we should find out
the metal-content after beneficiation.
Really speaking, in Saiguja area in
Madhya Pradesh, we have found a
huge quant’ty ol bauxite but that is
of low-grade bauxite. In this respect,
we are seeking the help of some of
those countries which have the techno
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logy of upgrading the low-grade
bauxite to high-grade bauxite. We
want both the lowgrade and highgrade
bauxites available to be mixed and the
full advantage should be taken.
SHRI JAGANNATH RAO: Sir, alu
minium industry comes under the
schedule of the Industrial Policy Re
solution of 1956. That is why the pri
vate sector was allowed to set up
industries. That is how Indalco etc.
came up. Now that the BALCO has
come into existence, may I know,
whether the Government will think of
not allowing the private sector any
further to set up new units or to ex
pand their existing units. May 1 know
what is the p o lic y of the Government
'.n this regard?
SHRI CHANDRAJIT YADAV; I
think it will nut be advisable at this
stage to do that when the private sec
tors are already in existence and are
producing this. There are certain
guidelines issued by Government and
they have to function according to
them Therefore, when we need this
metal, it will not be corrcct to say
at this stage that we will not allow
their expansion and also to set up new
units. As I have said earlier, now
that BALCO has come into existence
in the public sector in this area, we
will take care of that.
Micro-Wave Network
*224. SHRI D. D. DESAI: Will
Minister of COMMUNICATIONS
pleased to state:

the
be

(a) whether the country will be
covered by micro-wave communica
tions network soon; and
(b) if so, whether the country is
producing indigenously equipment for
the micro-wave network?
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA); (a)
and (b). It has been planned to pro
vide broad band telecommunication
media such as Micro-wave Redio-relay
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system and/or coaxial cable system
over the major trunk routes in the
tonnny.
Some types oi micro-wave radjorelay s> items are already in produc
tion in the Indian Telephone Indus
tries at Bangalore. More types, are
being developed. Adequate capacity
to meet the country's requirements is
expected to be established soon.
SHRI D. D. DESAI. Sir, the commu
nication bystem we have, particularly,
we are referring to the telephont's,
requires much to be desired. Will the
hon. Minister tell me, in that direction,
whether it will be the Government’s
endeavour to see that the micro-wave
stations, the repeater antennas, are set
up in as many localities as po<--g>ible
and would he not consider that the
present communication does not com
pare well even to the radio communi
cation that we have or which we re
ceive and will he not do something m
that regard?,
THE MINISTER OF COMMUNICA
TIONS
(DR. SHANKER DAYAI.
SHARMA): So fa; as micro-wave sybtem i.' concerned, we are trying to
develop that. Last year, the micro
wave kilometreage was doubled—we
have provided 8,600 k.m. and we are
going to provide upto 20,000 K.M. The
hon. Member, when he talked about
the mechanisation, seems to be a lit
tle confused between long distance
transmission and local switching. In
local switching, mechanisation sind
electronics arc being
considered.
Micro-wavc is used for long distance
transmission purposes. There again,
micro-wave is not the only answer
because »n micro-wave, the capacity
is limited. The countries are going
with the micro-wave and co-axial
cable at the same time. The possibi
lities in co-axial cable have gone up
recently verv much. We can cm ry
many more channels and more safely
through it. India like other count nea
in the world, ha.s to have both mireowave ;>i)d co-axial
Similarly, the
terrain will determine W'hether the
micro-wave will be more economical
or co-axial will be cheaper. Naturally,
where there are hills, micro

7

Oral Answers

AUGUST 28, 1976

wave becomes easier and cheaper.
When we take a large number of
channels in co-axial cables, they are
dropped in the way. In that way they
are more economical. So we have
decided that we will try to develop
both of them. We are going about
long distance transmission m a big
wny because the return is good. The
STD which we are able to bring in is
also useful. We are using both micro
wave and co-axial, for long distance
transmission also. We have developed
the capacity so for as the micro-wave
is concerned. We arc also planning
and we are almost read} with the
solid state micro-wave.
SHRI U. D. DESAI: When I men
tioned ‘mechanical device’. I meant the
cross bar system which wo are pre
sently usinR. Will he phase it out
and replace j! by electronic exchanges
or not? We have available in the
country both the Electronics Corpora
tion and the Electronics Department.
Tht-’.r assistance could be obtained in
sensing, selecting and switching.
When I mentioned about repealer an
tennae, this took into account the fact
that nrucvo-wuvp travels in the same
way as light, that is in a straight Une.
apd therefore, repealer antennae wore
considered necessary. I am only re
questing the hon. Minister whether he
would get rid of the present system
replace it by electronic exchanges
coupled with micro-wave.
MR. SPEAKER: The question is too
long and the answer will be even
linger. You will have to explain your
question, what you meant, what you
<tyd not mean. What is your question?
You are explaining your earlier ques
tion. what you meant.
SHRI D. D. DESAI: 1am
saying
this to make it easier for him to
answer. The questionis whether the
present combination of mechanical
and electrical devices would 1 e rep
laced by electronic exchanges coupled
with micro-wavc.
ME- SPEAKER: I
giving information.

think you

are
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SHRI D. D. DESAI; What steps is
he taking to eliminate the cross bqr
system?
MR. SPEAKER: There is no question
in it. It is more an explanation. Shri
Tiwary.
SIIRI D- N. TIWARY: After the
introduction of the micro-wave system,
there are still complaints that at cer
tain places the telephones are not
working properly. May I know what
improvements have been
brought
about on the old system after the in
troduction of this system, and if there
are breakdowns or improper working,
what steps are being taken to have it
rectified?
DR SHANKER DAYAL SHARMA:
As I pointed out in the beginning,
there seems to hie confusion between
two
different processes. There is
local switching ;tnd there is lont; dis
tance transmission. These are two
ddlerent processes altogether. Mierowa\ e is used for long distance trans
mission. So far as long distance
transmi'T'm is concerned, micro-wave
is functioning line. We have to in
crease the number ot channels. Por
micro-w.ve we have repeater stations
with tower and antennae for repeating
micro-wave signals from one to an
other. On wide band micro-wave sys
tems, we provide 1800 telephone chan
nel «• to each radio bearer channel. We
add more radio channels on any route
depending on the circuit requirements.
As regards the other trouble thQfi
you are talking about, regarding local
switching, if the hon. Speaker permits,
I can explain.
MR. SPEAKER; No more.
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). Yes, Sir.
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VfevMbfring a N w Cholera Vactine i t
OhOHtt StMarch Ovfntfe, Calcutta
*225. SHRI P. GANGADEB: Will
tiie Minister of HEALTH AND FAMI
LY PLANNING be pleased to state:
(a) whether a new cholera vaccine
has been developed at the l hr-lra
Research Centre, Calcutat;
(b) if so, whether the vaccine was
tested on people in Calcutta; and
(c) if so, the outcome thereof?

(c> The vaccine has offered 90-100
per cent protection to children in the
age group 1—4 years. .It has giwh
82—77 per cent protection to all age
groups above 1 year.
SHRI P. GANGADEB: In view of
the fact that the previous cholera
vaccine used to givfe partial immunity
for only six months, we request life
hon. Minister to elear our doubts whe
ther the new vaccine has got any ad
vantage over the previous one in giving
immunity of a longer duration or giv
ing absolute immunity frwfi this dread
ed disease? What is the latest re
search in regard to this matter?
SHRI A. K. M. ISHAQUE? It is defi
an improvement on the last one.
So far as protection is concerned, in
the age group 1—4 years it gives 100
per cent protection and in otter groups
it gives protection upto 77 per cent
In that respect it is definitely an im
provement upon the previous one.
Secondly, so far as the duration is con.
cerned. by its nature it is presumed to
be giving protection for a certain
period: the one now under considera
tion has a period of 380 days and on
that account also it is an improvement
on the last one.
n ite ly

SHRI P GANGADEB: What are the
other researches that ate Ming on to
give fuller protection to w e persons
vaccinated and also for producing some
type of oral vaccine so that fieopfle con
accept it rather easily.
SHRI A. X. M. ISHAQUE: I think a
very useful drag has been manufac
tured in the country, that is known as
corosol and it has brought about n re
volution in this respect. It can be
taken oraliy. /But health education
and personal hygiene is the best
method of protecting people.
DR. KAILAS: May I knot? from the
hon. Minister whether this vaccine is

II
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Available to areas which are endemic,
it is known that storage facilities in
those areas are negligible and that
there are no adequate refrigeration
facilities which are needed *o keep its
potentiality and the number c£ vacci
nators are also less than needed. May
I know further whether there is sny
definite distribution system or network
so that this improved type of vaccine
can be used effectively?
SHRI A. K. M. ISHAQUE: There is
some improvement in this matter. We
have 54 districts which are endemic
and we could give coverage only for 28
districts; we are extending this cove
rage to other areas.
Provident Fond Investments
-226. SHRI K. MALLANNA: Will
the Minister of LABOUR be pleased
to state:
<a) whether Central Government
have issued new directive to the em
ployers on the provident fund invest
ments; and
<b) if so, the main features thereof0
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BALGOVIND VERMA); («> and (b> A
statement is placed on the Table oi the
House
Statement
The following pattern of investment
brought into force by the Central Gov
ernment with eftect from 1st July, H>75
vide Notification S O. No 286(E), dated
the 30th June 1975, copy of which is
laid or» the Table of the House [Plac
ed in Library. See No LT-U236/76J
continues to remain in force HU the
31st August, l*i76 —
(l) Government secunt cs as defined n
Clause (2) of Sect on
2 of the Publ c Debt
Act, 1944 (18 of T044)
creatcd and ssued b\
the Central Governmem.

1
j
j
}-Not less than
|
25 'y,
]
j

1
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(ii) Government securi- '
ties as defined in
Clause (2) of Section
2 of the radio Debt
Act, 1944 (18 of Z944)
created and issued by
any State Government.
VNot lessthan
(hi) Any other negor'able
25%
securities or bonds,
the principal whereof
and interest whereon
isflillvaiid uncondi
tionally guaranteed by
the Central Govern
ment or any State
Government.
(iv) 7-year National Savings Certificates (Se- |Nbtexceedcond Issue and Th rd y ing 30%
Issue) or Post Office |
Time Deposits.
J
(v) Special
Dqposit ‘
Scheme introduced
by the not ficstion of
toe Government of
India m the Ministry >Noterceedof Finance (Deptt. of I mg 20%
Economic
Affai rs) I
No. F. i 6(x)-PD/75, |
dated 30-6- 1975.
J
SHRI K MALLANNA Is it a fact
that some of the employers are not
complying with the scheme and if so
what is the action taken by the Gov
ernment0
What is the amount ex
pected for investment and what has
actually been received?
SHRI BALGOVIND VERMA: The
hon. Member knows that the moneys
are to be invested as per directives of
the Central Government and therefore
there is no let up; they could not de
viate from the established practice. In
case thev fail to do so action is taken
against them We have exemptions in
some cases for this purpopse. Actual
ly I have got no figures at present re
garding the amount received by the
unexemptrd categories. If he wanTs, I
can supply it
SHRI K MALLANNA Out of the
accumulated provident fund, has the
Government thcught of any benefit
schemes like loans housing schlenae,
educational and health schemes, etc.’

*3
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SHRI BALGOVIND VERMA: The
employees can take leans. Whenever
there is need, they can take it.
SHRI K. SURYANARYANA; May 1
know whether any employer who has
not deposited the provident fund money
hn« been prosecuted lor violating this
rule?
hat action hag the government
taken against such persons?
SHRI BALGOVIND VERMA. When
ever the employers do not deposit the
amount as required, we take appro
priate action. The number of prosecu
tions launched was 55,590 as on .’’0th
June 75 and 64,745 as on 30th June
76. The number of convictions secur
ed was 3S.083 as on 30th June 75 and
37,116 as off 30th June 76. The number
of cases Launched under section 406/
408 IPC wa^ 436 as on 30th June, 75
and 657 as on 30th June 76.
The
number of cases launched lor reve
nue recovery under section 8___
MR. SPEAKER: Is it a long state,
ment?
SHRI BALGOVIND VERMA: There
are o n ly a few more figures.
MR. SPEAKER: If it is a long
statement, you can lay it on the Table.
Next question.
Colombo Summit Deliberations on
American Nuclear base at Diego
Garcia
•327. SHRI M. KALYANASUNDARAM.
SHRI H. N. MUKERJEE;
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
(a) whether the American nuclear
base at Diego Garcia camp up as
a major issue in the Non-aligned
Summit at Colombo in August, 1976,
and
(b) if so. the facts thereof’
THE MINISTER OF EXTERNAL
AFFAIRS (SHRI
YESHWANTRAO
CHAVAN); (a) and (b). The Diego
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Garcia base came in for strong cri
ticism during the discussions on the
item on the “ Indian Ocean as a Zone
of Peace” at the recently concluded
5th Non-aligned Summit Conference
in Colombo. The Conference, tnteri.no, adopted a formulation condemn
ing "the establishment, maintenance
and expansion of foreign and impe
rialist military bases and installations,
such as in Diego 'Garcia, by the £veat
powers in the pursuit of their strate
gic interests as well as the continuing
escalation of great Power military
rivalry and tension in the Indian Oc
ean as they constitute a direct threat
to the independence, sovereignty, ter
ritorial integrity and peaceful develop
ment of States of the region."
A similar paragraph also flgursi in
the Resolution adopted by the Con
ference on the subject.
SHRI M. KALYANASUNDARAM:
It is really good news that Diego Gar
cia has been specifically mentioned
and it has come up not only for cri
ticism but for condemnation also. In
the formulation quoted by the hon
minister it is said:
“ the establishment, maintenance
and expansion of foreign and im
perialist military bases and installa
tions, such as in Diego G arcia...."
It implies that there are other bas
es and installations by foreign im
perialist powers.
In the formulation
it is said that “it is in pursuit of the
Great power rivalry”. So far as the
Soviet Union is concerned, it has cate
gorically stated, not once but several
times, that it is interested in preserving
the Indian Ocean as a zone of peace.
So. there is no question of rivalry,
so far as the Soviet Union is con
cerned
It is very well known that
America is buildinfflhe base in IMego
Garcia. So, will the Government tell
us which are the other foreign im
perial powers which are building bas
es and putting up installations in the
Indian Ocean, apart from America?

*5
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SHRI YESHWANTRAO CHAVAN:
21 ho really wants Information
on
facts, in Djibouti Prance has got a
bate. I am mentioning this for the
purpose of illustration. But the basic
question is keeping the Indian Ocean
a zone of peace by eliminating
the
foreign bases, imperialist bases, as
you would call it___
SHRI INDRAJIT GUPTA: What is
'Oils “ imperial and foreign”?
Could
iftette be an imperial base, which is
ftbt foreign?
YESHWANTRAO CHAVAN:
THferfc ctoftttot be, I can understand it
But in a conference like this, to meet
the other man's point of view, you
have to accommodate certain phrases.
Really speaking, there cannot be
any non-imperial foreign bases. Fore
ign base is the basic thing. These
bases are certainly imperialistic and
w should certainlv trv 1o contain them.
Thftt ‘ is my intention. The great
powers are many, not only one it
two.
• SHRI M. KALYANASUNDARAM:
Which are the other great powers
which are building up installations
there.
. MR. SPEAKER: The
the information.
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SHRI YESHWANTRAO CHAVAN:
So far as the first part of the questoin
is concerned, we are participating In
a meeting of the littoral countries to
be convened by the Ad Roe Com
mittee. I think tiie Chairman of
the Ad Hoc Committee had made *
reference to all the participating Coun
tries, littoral countries, about thbfr
suggestions
on the agenda, timing
etc. of the Cdnferences. The re
commendations and suggestions froth
the different countries have been de
ceived. If at all the Conference has
to be of any practical use, we should
secure the participation Of the drekt
Powers in the Conference. Otherwise,
it would be just talking at in a con
ference. So far, I do not think we
have succeeded in getting any .vflllngness on the part of the Great Pow
ers to participate in itSHRI M. KALYANASUNDARAM:
Which are the Great Powers which
were approached and which have re
fused’
SHRI YESHWANTRAO

CHAVAN:

1 think I will have to ask this uues-

tion to the Chairman of the Conference
I am giving you the information I
have got.

Minister gave

SHRI YESHWANTRAO CHAVAN:
The question is not who has got it.
The question is what are the possi
bilities. We are trying to provide
against potential possibilities.
SHRI M. KALYANASUNDARAM.
In view of the fact that Diego Garcia
is *> etose to our country and al8o in
■view of the fact that so many coun
tries have condemned this base, what
further action do the Government j.royxMe to take to mobilise public opinion
afctf to see that It is eliminated? Sec.
oOdJy, will the hon. Minister be able
to give tig information about the persertt stage of the base in Diego Garcia.
lA sty, what has happened to the P«*>p)e who were there in fM t isl&ntft

So far as the present stage of the
base is concerned, I think it has ad
vanced quite a bit and it has become
operative.
So ffcr as the population of that area
is concerned, I think it is well-known—
in fact, we wtare also worried atobut
this controversy—that there HVte Wfhfc
people and those people were evacuated
to some other pftfts.
SHRI KRISHNA CHANDR& BAL
DER: The hon. Minister has not stsftiM
what steps the summit conference has
taken to mobilise world opnion. and
whether any strong official protest has
been sent to the United SUtat to * * move the nuclear base fNm Aiefo
Garcia.
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VSHRI YESHWANTRAO CHAVAN:
It Is not a question of sending protest*
We have many times stated our views
bilaterally also to the United States
Government. In my discussions with
the Secretary of State I have more
than once emphasized this aspect of
India’s point of view. Of course, we
luve not received any positive response
to that.
SHRl PRIYA RANJAN DAS MUNSI:
In view of the fact that the non-nltgned
countries are strongly in favour of
peace in the Indian Ocean and adopted
« resolution unanimously condemning
the nuclear base in Diego Garcia, may
I know whether any specific direction
was provided to the countries attend
ing the conference to persuade other
countries which were outside the nonattgiitndnt movement but were not
hofctile to non-alignment to molilise
opinion in the UN., and whether «'iny
such countries outside the non-align
ment movement were present as obser
v£rs wheta this resolution was adopted
by the conference*

Oral Answers

18

or big Power, namely India. This is
what they were trying to put across,
saying that they were a small country
while India wag a big one with large
naval power.
SHRI YESHWANTRAO CHAVAfJ:
The\ never mentioned India.
SHRI INDRAJIT GUPTA- It was
understood whom they were .Tieanmg.
So. 1 Would like to know the reaction
among other' countries regarding
question whether other people alfeb
really consider that India is a 1big
Power in the Indian Ocean about
which they should be careful jnd vigi
lant.
>.
SHRI YESHWANTRAO CHAVAN:
As we did not make any reference-%o
this statement in our statement.1 vtc
can v e r y well say that it was really
speaking ignored by others as well as
bv us
«

SHRI YESHWANTRAO CHAVAN:
Efforts will have to be made to keep
the unity of the littoral States and see
that they are not manipulated by
Others by introducing some extraneous
elements in the discussions o f the con
ference.
That is one part that will
have td be taken care of because at
tempts are inade to introduce such e’,enfehts as inter Se rivalry of the naval
pefftlens at the States in the Indian
O&tan Hseff. Theh, as I said, the
major emphasis will have to be to rail
this conference and secure the partideration of the Powers concerned

DR V K. R VARADARAJA RAO:
The hon. Minister has made it clear
that in spite of all the protests and re
on one great Power has established
what is now termed an operational or
operative base in the Indian Ocean,
and the remedy now sought is to hold
another conference trying to cet the
major Powers to attend it. but so Mr
the major Powers have failed to res
pond. In case these effort continue to
fail or the littoral States in the Indian
Ocean are not in a position to resfit
the danger that arises from the forel&i
base, will they permit another Powfer
to come into the Ocean in order to
counter the first Power’

SHRI INDRAJIT GUPTA: When I
referred to non-imperialist bases there
wa« some laughter in the House, hut I
InaA a purpose in using that phrase,
because we read from press reports of
tibe Colombo Conference that some
allegations were made there or Attempt
ed to be made by the delegation of
Bangla Desh to the effect that in the
Indian Ocean security and peace are
also threatened by another great Power

SHRI YESHWANTRAO CHAVAN:
It depends upon the unity of littoral
States concerned. This is the basic
thing. It is not a question of now
asking some other power not to come
What about the power which is ilready
there? This is the main thrust of the
question. These problems and these
conceptions have to be patiently work
ed out. There cannot be any quick
answer for it in a short time.
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Outbreak of Influenza In the country
•228 SARDAR SWARAN SINGH
SOKHI; Will the Minister
of
HEALTH AND FAMILY PLANNING
be pleased to state:
(a) whether there had been out
break of influenza in any part of the
country in the recent months; and
(b) if so, the steps taken thereon’
THE DEPUTY MINISTER IN THE
lCCNISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI
A. K M.
ISHAQUE): (a) No, Sir.
ty) Does not arise.
SARDAR
SWARAN
SINGH
SOKHI: In this connection, I would
lilre to draw the attention of the hon.
Minister to the news-item published
in the Hindustan Times dated 19th
fune, 1976. The headline is:
“Flu
epidemic in U.P feared” . The news.
item reads:
“The Uttar Pradesh Health Direc
torate has advised citizens to
be
rautious against any outbreak of in
fluenza epidemic and contact the
nearest hospital as soon as symp
toms are noticed.”
In view of this, m a y I know what
steps the Government propose to take
or has taken in this regard?
SHRI A. K M ISHAQUE- We
have come across this news-item. But
there is no basis for that report
Whenever an epidemic breaks out.
there is the usual pattern of assistance
rendered
SARDAR
SWARAN
SINGH
SOKHI This news-item is given bv
Samachai in the Hindustan Times
Secondly, th* news-item also men
tions“The step has been taken in view
of a warning given by the World
Health Organisation that influenza
- mav spread to wide areas of the
world."
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If that is so, may I know what ateo*
are being taken to ensure
stock of medicine for treatment of in*
fluenza m this country?
SHRI A. K. M. ISHAQUE:
The
WHO has a certain function of sur
veillance whenever there is an epide
mic in certain parts of the world. We
have developed our own system of
surveillance. Ia our country, we have
four different units who do this work.
There is the Central Researeh Insti
tute, Kasauli... .
MR. SPEAKER: You need not read
out all that
SHRI A. K. M. ISHAQUE: We have
our own surveillance pattern.
SHRI KRISHNA CHANDRA BAL
DER- I would like to know from the
hon. Minister whether Encaflaitia is
an acute type of influenza or not and
what are the causes of this disease.
Many people have died in West Ben
gal, specially in the district of Burdwan. May I know how many people
have died of this disease?
SHRI A. K M. ISHAQUE: At the
moment, I do’ not have the informa
tion But that is under investiga
tion
SHRI K. HANUMANTHAIYA: Is
the Government aware that a new
vaccine has been invented in USA
and they are trying to undertake mass
vaccination to check influenza on a
very large scale’
SHRI A. K M. ISHAQUE:
They
arc doing their own job. But we are
aU>o producing a vaccine in our own
countrj*
MR. SPEAKER: He is not asking
what you are producing in our coun
try. He is asking whether you are
awaie of this new vaccine that has
been developed in U.S.A.
SHRI A K M. ISHAQUE: They
are making some investigations.
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"Wttcipation of n m iu M i in Family
Planning Programme

family planning programme, whatever
finance is required will be given.

*229. SHRI RAJDEO SINGH: Will
the Minister of
HEALTH
AND
FAMILY PLANNING be pleased to
state:

SHRI RAJDEO SINGH:
In the
context of the answer given to the
second part of my question, I want to
know, by when Government is expec
ted to draw up the scheme «nd whe
ther the scheme will cover the Mid
20,000 pharmacists or any particular
number.

(a) whether Pharmacy
India have decided that
macists would participate
tional family planning
next year;

Council

of

20,000 phar

in the na
programme

(b) whether Union Government
would spend Rs. 4 lakhs to train
pharmacists for this purpose; and
(c) whether these 20,000 pharma
cists who will he recruited and trained
will become permanently a part of
the family planning programme?
THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (CHOWDHURY
RAM SEWAK): (a) Yes, Sir, accord
ing to a Press statement issued by the
council—
(b) A scheme is yet to be drawn
up.
(c) No. Sir.
SHRI RAJDEO SINGH: What is
the financial and other status of the
Pharmacy Council of India in relation
to Government? It is their intention
to train 20,000 pharmacists.
CHOWDHURY RAM SEWAK:
I
do not know from where the figure
of 20.000 pharmacists has come in.
When a discussion took placc with the
Commissioner of Family Planning,
certain proposals were made by them.
A meeting was held in Bangalore In
that meeting also, a resolution was
passed If you permit me. I will re
produce that....

CHOWDHURY RAM SEWAK: I
have just instructed the Department
to draw up the scheme and We will
expedite it and then put it up before
the Family Planning Board to finalise
it.
Land Acquired for Ratnagiri Alumi
nium Plant
*232. SHRI S. L. PEJE: Will the
Minister of STEEL AND MINES be
pleased to state:
(a) whether land measuring more
than 500 acres have been acquired for
the Aluminium Plant to be set up at
Ratnagiri in Maharashtra;
(b) if so, the total amount paid to
the agriculturists from whom land
was acquired; and
(c) whether some of the agricul
turists have not been paid?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes. Sir.

MR. SPEAKER;
Don’t reproduce
It. You can give a gist of it.

(b)
and (c). The land has been
acquired by the Maharashtra Govern
ment through the Maharashtra Indus
trial Development Corporation Acqui
sition of land, and payment of amount
to the farmer owners of land are mat
ters falling within the jurisdiction of
State Governments. The Maharashtra
Government have informed that Rs.
26.30 lakhs have already been paid
out and that only 52 claims are still
pending.

CHOWDHURY RAM SEWAK:
If
they are prepared to cooperate in the

SHRI S. L. PEJE: Will the Minis
ter give us some idea regarding the
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utilisation of the land for the purpose
for which it has been acquired? Have
Government made out any definite
•plan to implement the programme?
f&B ill)NT&ttfcR OF STEEL AND
(Srtfel
CHANDRAJIT
YADAV): The land has been acThe plan is to have an alumi
nium plant there. But because of
lack of resources, progress has not
been m&Be.
SHRI DHAMANKAR: The hon.
MiWister lias sfcid just now that pro
gress is not being made. I would
like to know specifically whether the
prajeet has been dropped altogether.
SHRI CHANDRAJIT YADAV; The
project has not been dropped. It is
very much under consideration But
we have to see our resources position
-ajso. The land still belongs to the
‘Cdiapmy.
SHRI B. V. NAIK: Of course, this
fa dbeut the specific case of aluminium
jflreject bt Ratfiagiri. I find that the
payment made is fairly adequate.
Whenever such lands are acquired for
industrial purposes from agricultu
rists, at least when the Government
concerned have yet to make up their
mind, will the rights of the cultiva
tors to be in possession of, and culti
vate, their lands, be honoured?
SHRI CHANDRAJIT YADAV: The
Mtaiber has
flWMfea ttat iWfe take fcilace. In eer*t*lh cases, lands have been acquired
itid bfecause 0f lack of resources, lands
fatvfe ftdt bfeen utiHMd for qtrite some
“ttnfe. tn certain cases we have perftrfftfe£ ttflfe agrieultufHts, nre hat*
$Veri theih on Wase so that the tend
ffjify ribt
mrtrtiHsdfl. 'For **ample,
Irt fils titvfj State, the lfcnd which w»s
acquired f(Jr the steel plant was per
mitted to be utilised by the agricul~h#bits frdto ttffie ttf tifne. When work
&xHn. it tt*t tHhe it becomes very
-difficult.

{BShtiMy w4ileh the hon.

24
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Exchange of Goodwill M e g tQ m
between India and Pakistan
*233. SHRI INDRAJIT GUPTJfc
Will the Minister of
EXTERNAL
AFFAIRS be pleased to state:
(a) whether there has been any
discussion with the Pakistan authori
ties regarding exchange of unofficial
goodwill delegations between the two
countries; and
(b) if not, whether Government of
India have any such proposal uttder
consideration?
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS): (a)
and (b) The relations between India
and Pakistan have o n ly recently beeh
normalised The possibility of further
improvement of relations such os
through goodwill delegations will be
explored in due course.
SHRI N. K. P. SALVE:
In case
Government explores the possibility
of sending goodwill missions, would
they consider special claims for bache
lors being inducted in 1he goodwill
missions’
SHRI INDRAJIT GUf*TA: Would
the Ministry have any objection in
case the hon. Speaker of the Lok
Sahha takes the initiative at any time
to arrange for exchange of Parlia
mentary delegations between the two
countries?
SHftl BIPINPAL DAS: We have to
see the developments. Wo have not
yet reached that stage.
Salem Steel Plant
*2$4 SHRI M. KATHAMUTHU:
S&RI
D
B.
CHANDRA
GdWDA:
Will the Minister of STEEL
MINES be pleased to state:

AND

(a)
whether the Special Committee
get up by the Planning Commission to
assess the financial viability of the
Salem Steel Plant has submitted its
report;
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(b) if so, the facts thereof; and
(c) the amount earmarked for this
project during the current year?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD); (a)
and (1);. A Special group constituted
by the Planning Commission to go into
the commercial viability of the Salem
Steel Project has recently submitted
its report which is under considera
tion.
(c)
A budget allocation of Rs. 3
crores has been made during the cur
rent financial year.
SHRI M. KATHAMUTHU: 1 v.ant
to knov 1:
thp yum. Minister as tu
what mt* ilu» recommendations ot the
Special Commit too. Can the Govern
ment ii'suH' :hiit the steel plant at
Salem iii I l pushed through as ori
ginally ell'. isagct:?
THE MINISTER OF STEEL AND
MINES
(SHRI
CHANDRAJIT
YADAV); Ai lhi*. stage* it will be
difficult lor me to disclose ihe nature
of the recommendations of the Special
Group l.ecjUM' 1’ was a meeting held at
a high level in which the Prime Mini
ster also w;is kind enough to be pre
sent. The Finance Minister, the Deputy
Chairman of the Planning Commission
and myself were also present at that
meeting when a decision was taken that
a Special Group should be formed and
they should give their report as early
as possible. They have submitted their
report and it is still under considera
tion. Therefore, it will not be possible
to say
But I would like to say that the
Salem Steel plant is a project which
requires Rs. 51(5.88 crores and, there
fore. a big problem of resources is there.
The scheme is there and the Govern
ment is very keen to find resources
for this ptojecl
SHRI M.
second part

KATHAMUTHU: In the
of the answer, the Mini
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ster has said that a budget allocation
of Rs. 3 crores was made. I want to
know whether the amount will be
transferred to Ihe project account and
the work stopped for want of funds
will lie resumed.
MR. SPEAKER: The work stopped
ior want of flunds will be resumed—
that is the question.
SHRI CHANDRAJIT YADAV: The
rca] question is that the Plant wants
that instead of Rs. 3 crores they should
have about Rs. 15 crores for the current
year. But the major part of the amount
will have to be advanced against
machines and equipment. Once we
make that commitment and make the
advance, then unless and untill we
pel at least the financial resources for
Ihe lirM stage, il may not be nriviseab!e to make advances against ma
chines and equipment.
SHRI P.
VENKATASUBBAIAH:
May I know whether the planning
anil erection of the Salem Steel Piant
is linked up with the other steel plants
like Visakhiipatnam and Vijayanagar?
SHRI CHANDRAJIT YADAV: No.
Sir. It has nothing to tlo with the
other plants.
SHRi K. GOPAL: I may recall the
assurance given in this House by our
late Shri Mohan Kumaramangalam
that the cold rolling complex will be
on the stream in February 1976. But jt
now seems that it will not see the
light of the day at all. The Minister
himself said that it is a Rs. 516 crores
project and that ho is allotting a sum
ol1 Rs. 3 crores for the project which
is just sufficient for the staff payments
idling there for no fault of theirs.
Will the Minister, therefore, tell
us whether he is serious about the
Salem project at all and whether he
will allot more money this year so
that the work can start in right
earnest0
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SHRI CHANDRAJIT YADAV: I am
very clear that the hon. Member
should have the satisfaction that this
question ha& been taken up at the
higest level i. e. at the level of the
Prime Minister and the Prime Minister
herself is keen and we are also keen,
that we should see that resources are
made
available. Therefore.
there
should be no concern about it am': ;here
is no question of it at all.
'Deposit Linked Insurance Scheme
*235. SHRI S. A A1URUGANANTHAM: Will thtf Ministei ot LABOUR
be pleased to state:
(a) whether Government have intro,
duced a deposit linked insurance
scheme for workers covered by Em
ployees’ Provident Fund Scheme and
the Coal Mines
Provident
Fund
Scheme; and
(b) if so, the salient features thereof?
THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) Yes,
Sir.
(b) A Bill giving all detail? hat
been already introduced m Lok Sabha
and is Coming up for disrussion
All India Consumer Price Index
t
*236. SHRI B. S. BHAURA:
SHRI D. K. PANDA:
Will the Minister of LABOUR- be
pleased to state:
(a) whether tfie "ffll India Consumer
Price Indfex published by Labour
Bureau does not reflect the correct
picture of the rric'- fluctuation in the
market as ha's been pointed out by the.
Central Committee and National Apex
Body of the All Ir dia Rink Emplovees’
Association;
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THE DEPUTY MINISTER IN THE
MINISTRY OJ LABOUR (SHRI BAL
GOVIND VERMA): (a) to (c). A
statement is laid on the Table of the
Sabha.
Statement
Identical representations relating to
alleged faulty Consumer Price Index
figures have been received from the All
India Bank Employees' Association,
the Federation of Indian Bank Employ
ees’ Union and man\ Units of Bank
Employees' Unions. The ma:n allega
tions made out in these repiesenta1<ons are—
(i) inaccurate recording
prices of commodities,

of th®

(ii) incongruity of the movement
i>f the Consumer Price Index vis-aris the wholesale Price Index, and
(iiij faulty compilation of
mer Price Index Numbers.

Consu

2. The Consumer Price Index Num
bers for Industrial Workers are being
compiled on uniform and scientific linos In so far as the Consumer Price In■iex numbers are based on the actual
consumption pattern of the workers as
ascertained through family budget en
quiries. and measure the changes in the
retail prices of the goods anti services
!ncluded in the consumption basket.
These index numbers do reflet t the re
ality of the expenditure pattern at a
given time, and the Drovailing trends in
the retail pnees of the good? and ser
vices included in the consumption bas
ket. The position has been explained
to the various Bank Employees’ Asso
ciations and Union's which have seAt
representations.
«sf>
»flrr s? fV

far*

Jf

farr

q g *rr£4t tpftfisrqjR’

Tfwrrr f v trasngqr tyfiprar #
spmr j
| W
^

(b) whether an immedi.-.tp scrutiny fn
this regard has been demanded bv the
same Bank Employees' Association and

qsfyfore qft Sfftf

(c) if so, the facts and Government's
response thereto?

^ 3T !TN>

fr ?
UN!
STT5fsPFPPT |
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SHRI D K PANDA: A serious
situation has arisen now. Between
January and March the 'workers have
been affected because of the inflated
figures relating to consumer price
index Each one on an average has
suffeied a loss of 20 lupee? per month.
The entire working class has given
facts and figuies, especially, the Indian
Labour Journal h.i a ' nn 'Jii‘ informa
tion for January to March, 1976 saying
that the basket of essential constitute
60 per cent Except >»'oundMit oil, the
prices of all the other commodities
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like wheat, arhar dhal, gram dhal.
coconut oil, sugar, kerosene etc. have
gone up. The tahle shows that the
prices are galloping. It was stated
that it had come down from 335 to 323
in December 1975. 1 want to know,
in view of the past experience—if the
past experience is to be any guide—
whether, as in Gujarat, Bombay and
also in West Bengal, several highpower Committees have been set up
or the Government is going to set up
any such highpowered Committees in
other places also so that the bungling
done by the persons entrusted with
the job of collection of statistics can
be stopped by such high-poweied
Committees?
It is known and admitted also that
those very persons who aie collecting
the figures aie hnnd-in-tfove with
the employers against the interests of
the working-lut •,

(b) whether
consultations
on
Nepal’s prestigious Karnali project
have been progregaing satisfactorily;
and
(c) if so, the facts thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes,
Sir. The exchange of visits at various
levels in the recent past have ftreqg*
thened mutual understanding between
the two countries.
(b) Yes, Sir
(O Indian technical
experts are
associated with the work of tiie Con
sultants appointed by HMG, Nepal,
for the preparation of the Project
report, Indian officials and engineers
are also in touch with their counter
parts m Nepal on matters relating to
the Project
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•222. SHRI RAGHUNANDAN LAL
BHATIAWill the Ministei of
EXTERNAL AFFAIRS hi p w-od to
state;
(a)
whether
lelations
between
India and Nepal have taken another
turn for the better;.
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Complaints about Technical Inefficien
cy and Billing System of 8.T.D.
•231. SHRI VARKEY GEORGE:
Will the Minister of COMMUNICA
TIONS be pleased to, state:
(a) whether Government have re
ceived a large number of complaints
about the low level of technical
efficiency and the billing system of
the S.T.D; and
(b) if so, the steps taken thereon?
THE MINISTER OF COMMUNICA
TIONS (DR. SHANKER DAYAL
SHARMA).
(a) and (b). A few
complaints about functioning of S.T.D.
service end excess billing have been
received and have been looked into
for remedial action.
The working of STD is affected by
many factors including equipment,
traffic, etc. However, the performance
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Is kept under constant watch and
steps are taken on a continuing basis
to improve the service. A few of the
major steps taken are:
(i) Circuits (channels) on a con
gested route are being augmented
as early as feasible.
(ii) The Telecommunication Re, search Centre has evolved a series
of circuit improvements which are
being incorporated 'to1' overcome
service deficiencies tfoch 4 1 discon
nections of calls dtkr£oj^ conversa
tion, no-tone, etc. “ 4
(iii) A DepartmentaT^ommittee
1
of experts has gone into the causes
of the shortcomings in the working
of S.T.D. The Committee in its
report submitted in July, 1976 has
suggested several Short and long
term measures which are under
consideration
(iv) The readings on all meters
are recorded every fortnight and
any sudden spurt in the number of
calls is investigated immediately.
Complaints regarding excess billing
are looked into urgently and rebate
allowed to the subscribers wherever
the discrepancies are found in the
bill due to error or due to some
technical defect in the equipment.
Financial Assistance fo* Development
Programme in Nepal
•237. SHRI N. E. HORO: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state the development pro
grammes being implemented in Nepal
with Indian financial assistance?
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS); India has
been giving financial and technical
assistance to Nepal since 1951 with
a view to contributing to the ail-round
economic development of that country.
The main development programmes
for which assistance is being provided
at present are in the fields of build
ing of roads and bridges, establish
ment of telephone exchanges and
telecommunications facilities, small
scale industry, health and education.
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•238. SHRI GIRDHAR GOMANGO:
Wffl the Minister of COMMUNICA
TIONS be pleased to state:
(b) whether the Ministry have pre
pared the plan and provided money
on Priority basis to the identified
backward S«jl#s and the districts for
the devefcfiiMg of communication
lacilitie»3 owv>fJ?osted and telecomm unicawn; soqn after the identifica
tion in twpfDrrent financial year;
(b) if so, the outlines thereof; and
(c) the financial assistance given
to the States for these backward areas
for the year 1976-77?
THE MINISTER OF COMMUNICA
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). Telecom
munication Facilities:
During the
current vear 800 P.C.Os. and 1100
telegraph offices are proposed to be
opened in the country and circle-wise
targets have been fixed. Financial
allocations have also been made for
every circle for telecommunication
development in the whole circle in
cluding the backward areas m the
circle.
While
telecommunication
facilities are normally provided only
when remunerative, but a liberal
policy is followed in opening P.C.Os.
and Telegraph Offices at certain
categories of stations and are opened
even if they involve some loss.
The
policy for category stations is placed
on the table of the House. While a
Minimum revenue of 25 per cent of
the annual expenditure is the criterion
to be satisfied in ordinary areas, this
la relaxed to 15 per cent m backward
» e i »8 and 10 per cent in hilty areas.
Postal Facilities:
The Fifth Five Year Plan provides
fo f apdnln* of 7500 post offices at a
financial outlay of Rs. 5 crores.
Priority is given for opening post
iMBoes in every backward areas. For
tUs purpose, the norms for opening

W*He*Hr A *sk#*
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of post oflkttta in bafcfeNHted areas fen**
been relaxed «g followsi—
(i) the permissible limit <*f lorn
(PLL) for opening of post offices
is Rs. 1000/- per annum as against
Rs. 750/- p.a. in normal rural areas
with population of 2000 or more,
and Rs. 500/- per armum in areas
where the population is less than
2600. In exceptional cases, PLL is
allowed upto Rs. 2500/-.
(ii) the minimum incojne re
quired is 15 per cent of the cost in
backward areas &nd 10 per cent in
hilly areas as against 25 per cent of
the cost for normal rural areas.
(iii) no condition regarding popu
lation is applicable in backward
areas.
(c) Telecommunications:
No direct financial assistance Is
given by the P&T Department apart
from the above concessional treat
ment.
Postal:
Rs. 12 lacs have been allocated to
various postal circles in 1976-77. No
separate allocation is made for back
ward areas.
S tatem ent

Revised policy for opening of Tele
graph offices (Combined offices) and
Public Cali Offices on loss basis
during 5th Five Year Plan.
The policy for opening of PCOs/
COs on loss during the 4th FiveYear Plan as enunciated in letters
No. 53-2/71-TPL dated 14-1-72 and
9-6-72 and amended
vide letters
Nos. 53-2/71-T.P.L 31-8-72 and again
on 31-8-72 has been reviewed. The
JP&T Board has been pleased to
revise this policy as under for the
5th Five Year Plan:—
I. Telegraph and Telephone facili
ties shall be progressively extended to
different categories of stations as
indicated below subject to w overall
Hnrtt of loss not exceeding Rs. 80
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lakhs for providing both these faciltties during the 5th Five Y e n Plan
i.e. from 1- 4-74 to 31-* -1979.
SL Telegraph (Combined) Officers.
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(U) As provided in para 142-C
of P&T Manual VoL Ix no telegraph
office should be opened on loss if
another Telegraph offices is already
working within 8 Kms. radius of the
proposed office.

Combined (Telegraphs) offices may
be opened at the cwtegory stations
listed at 1,2 and 3 below, without limit
of loss and at 4 and 5 with a limit of
loss of Ra. 2,000 per annum in each case
in ordinary areas and Rs. 6,000 in
each case in hilly and backward areas.
The estimated revenue shall be at
least 25 per cent of the Annual Recur
ring Expenditure. In the case of
backward and hilly areas the per
centage shall be at least 15 and 10
respectively.

Public Call Offices may be opened
on loss at the following categories of
stations subject
to the estimated
revenue being at least 25 per cent of
the Annual Recurring Expenditure. In
the case of backward and hilly areas
this percentage shall be at least 15 and
10 respectively.

1. Sub-Divisional Tehsil and SubTehsil, Headquarters and cor
responding stations.

2. Tehsil and Corresponding Head
quarter towns.

2. Towns or villages with Police
stations under the charge of
an officer not lower in rank
than a Sub-Inspector of Police.

4. Block Headquarters.

3. B lo c k Headquarters
4. Out of the way places i.e. places
not having a Telegraph office
within 20 Kms. (Radial Dis
tance). 200 Telegraphs offices
to be opened.
5(a) Places with a population of
over 5,000 in ordinary areas
over 2,500 in hilly and
backward areas. For consi
dering the figures of popula
tion, the population of the
village or town proper only
should be taken into account
and not that of a group of
villages or towns.
'(b) Tourists Centres including Pil.
grim Centres and Agricul
tural, Irrigation and Power,
Project sites and townships.
Norm '(O' The number of offices to
be opened in respect of 5 (b) and 5 (c)
together will be restricted to 100.

m. Public Call Offices:

1. Sub-Divisional
towns.

Headquarter

3. Sub-Tehsil—Headquarter towns.

5. Places with a population of over
10.000 in ordinary areas and
5.000 in hilly and backward
areas.
6. Places with population

of over
5.000 in ordinary areas and
2,500 in hilly and backward
areas situated within 12.5 Kms.
(Radial Distance) from an ex
isting telephone exchange.
For considering the figures of
population, the population of
the village or town proper only
should be taken into account
and not that of a group of
villages or town.

7. Places in remote localities—
Such a place shall be defined
as a place not having a tele
phone exchange within 40
Kms.
(Radial Distance).
200 PCOs to be opened.
8 (a)

Tourist Centres, including
Pilgrim Centres; and

(b)

Agriculture, Irrigation and
Power, Project sites and
townships.
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Note (i ):—The number of officers
under categories 8 (a) and 8 (b) toge
ther shall be restricted to 200 PCOs.
(Si) The instructions contained in
the Directorate letter No. 12-4/61-TPL
dated 21-12-82 regarding submission of
quarterly statements of the proposals
sanctioned on loss basis for the open
ing of PCOs Telegraph Offices, (Com
bined Offices) should continue to be
observed and returns submitted to this
office regularly and in time.
(iii)
The financial powers of the
Heads of Circles for
sanctioning
proposals on loss will be Rs. 3,000 for
a Combined Office and Rs. 5,000 for a
Public Call Office in each case subject
to the fulfilment ol prescribed condi
tions.
Batnagiri Aluminium Project
*239. SHRI SHANKERRAO SAV
ANT: Will the Minister of STEEL
AND MINES be pleased to state:
(a) whether the Aluminium Plant at
Ratnagiri was sanctioned in April, 1974
at an estimated cost of more than Rs.
.78 crores;
(b) whether Rs. 50 crores or there
about were sanctioned for the Fifth
Plan period;
(c) the amount spent on the project
so far and how much has been surren
dered; and
(d) whether the cost of the Project
has gone up considerably owing to
delay in implementation of the project
and if so, the new estimates of the
cost?
THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT YADAV):
(a)
yes, Sir. The estimate of Rs. 78 crores
was based on 1973 prices.
(b)
and (c). Plan provision ofRs. 50
crores was included in the draft Fifth
Plan for this project, with the balance
to spill over into the Sixth Plan.
Initial funds were provided to meet
the cost of land acquisition, prepar
ation of Detailed Project Reports,
•alaries of tiucleus staff etc. and a
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total expenditure of Ra. 1.69 crasccs
has been incurred upto 31-3-78; the _
question of surrendering any such
amount, thus, did not arise.
Subsequent to the draft Fifth Plan
document being drawn up, however,
the general constraint of resources
compelled re-examination of many
projects like this one chi which sub
stantial start had not yet been made
and for which steady flow of funds
year to year till completion could not
be foreseen.
(d)
The estimated cost of this project
now is about Rs. 105 crores based on
1976 prices. Such increase is inescap
able in respect of projects that could
not be financed earlierinterim relief to journalists
*240. SHRI S. M. BANERJEE: Will
the Minister of LABOUR be pleased to
state:
(a) whether the Wage Board for
Working Journalists has recommended
interim relief;
(b) if not, the reasons for this abnor.
mal delay; and
(c) the steps taken by Government
to expedite the same?
THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (c).
The Central Government had request
ed the Wage Board, in February, 1976,
for its views on interim rates of wages
in respect of working Journalists. The
Board is seized of the matter and its
views on the subject are expected
sometime in September, 1976.
^
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Requirement of D.T.C. Buses
1603.

SHRI VEKARIASHRI ARVIND M. PATEL:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:
(a) whether Government have made
any assessment about the requirement
of D.T.C. Buses for resettlement colo
nies m the Union Territory of Delhi;
(b) if so, the number of buses re
quired to' link these areas with im
portant business centres; and
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(c)
to what extent the demand ia
feeing presently met?
THE DEPUTY MINISTER IN THE
MINISTRY
OF
SHIPPJNQ AND
TRANSPORT (SHRI DALBIR SINGH):
<a) Yes. A Random survey has been
carried out by the Delhi Transport
Corporation in this respect.
(b) It has been assessed that about
400 buses are required for this purpose.
(c) 178 buses have already been
•deployed on! the routes serving the
resettlement
colonies. Applications
are being invited by the Corporation
for engagement of the remaining
number of buses under its operational
control.
Demand for Aluminium
1606.SHRI RAM PRAKASH:
Will
the Minister of STEEL AND MINES be
please^ to state:
(a) the demand for aluminium in
the country during the last two years;
and
(b) the quantity of aluminium im
ported during the last two years?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
<SHR1 SUKHDEV PRASAD): (a) and
(b). The demostic off-take of alumi
nium in the country and the quantity
of aluminium imported during the last
two years, viz. 1974-75 and 1975-76, are
igiven below:
(In tonnes)
Year

Domestic
off-take
(Approx.)

Import

* 974'-75 *

*

*

138,000

148

* 975-76 *

•

*

159.000.

4*841
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National Highways Act
1607. SHRI C. JANARDHANAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:
(a) whether Government have ta
ken a final decision on the demand
of the Kerala State Government to
amend Section 3 of the National High
ways Act by raising the population
size of the Municipal area from the
present twenty thousand to one lakb
or more population; and
(b) If so, the facts thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF
SHIPPING AND
TRANSPORT
(SHRI
DALBIR
SINGH): (a) Yes, sir.
(b) It has since been decided not to
amend Section 3 of the National High
ways Act, 1956 as suggested by the
Government of Kerala.
Steel export targets
1608. SHRI M. S. PURTY: Will th«
Minister of STEEL AND MINES be
Dieased to state:
(a) the targets of steel export dur
ing 1975-76; and
(b) the progress made in exporting
steel in comparison to that of
last
year?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Target for export of iron and steel
during 1975-76 was 11.24 lakh tonnes.
(b)
Export of iron and steel during
1975-76 was 797,930 tonnes valued at
RS. 110.09 crores. Export of iron and
steel during April—July 1976 was
861,710 tonnes valued at Rs. 107,19
crores. Targets for export of iron and
steel during 1976-77 is 2.5 million
tonne*
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1609.
SHRI VASANT SATHE: WiU
the Minister at STEEL AND MINES
be pleased to state:
(a) whether the recent surveys car
ried out by Government have reveal
ed the possibilities of new gold min
ing areas in the country;
(b) if so, facts thereof; and
(c) the action taken/proposed to de
velop and explore the new gold
mines?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): («) and
(b). Exploration for gold conducted re
cently has revealed gold mineralisation
in Motaggert’s vertical shaft area of
Mysore Mine of Kolar Gold Field; ex
tension area of East Betrayaswamy and
Manigatta in Karnataka; and in Mai*
lappakonda and towards the southern
extension of K.G.F. in Bisanattam in
Andhra Pradesh.
(c)
Bharat Gold Mines Ltd. has
taken up detailed exploration and
developmental work in some of the
areas and the exploration will start
only after this work has established
proper auriferous zones.
Payment of equal wages to men and
women In Tamil Nadu
1610. SHRI
MURASOLI
MARAN:
Will the Minister of LABOUR be
pleased to state:
(a) whether at a percolation pond
site near Radhapuram, a drought-hit
area at Tamil Nadu, equal wages are
not paid to men and women; and
(b) if so, the facts thereof and the
reasons therefor?
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI'BALGOVIND VERMA): (a) and (b). Ac
cording to information received from
the State Government, a percolation
pond is beiqg executed near Kadhapuram in Tirunelveli .District through
piece-work Contractors, by the State
Agriculture Department.
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Both men and women worker* are
employed.
Men are engaged *or
strenuous work, like digging the earth
with crowbases and pick-axea, and arepaid higher wages for this. Women
do lighter work, like carrying the soil
in baskets to the bund of the pond.
Since the nature of work is different,
the wages paid are also different. Tor
removal of earth, payment ia made ot»
the baais of quantity of earth removed,
regardless of the fact whether theworkers are men or women.
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Upgradation of State Highways in
Gujarat
1612.
SHRI FATEHSINGHRAO
GAEKWAD: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:
(a) number of State Highways pro
posed to be upgraded as __National
Highways in Gujarat;
(b) the progress made in that di
rection; and
(c) the steps taken to expand the
National Highway system in Gujarat
State to achieve targets proposed in
the 20 year plan?
THE DEPUTY MINISTER IN THE
MINISTRY
OF SHIPPING
AND
RANSPORT (SHRI DALBIR SINGH):
(a) to (c). Presumably, the Hon’ble
Member is referring to the action pro
posed to be taken for new additions to
the existing National Highway -System
in Gujarat so as to achieve the targets
proposed in the Report of Chief
Engineers on Road Development Plan
for India (1961—81). The Plan sug
gested in that report however is in
tended only -to verve as a broad guide
for ihe formulation of detailed pro
grammes ’by Ihe Central and State
Governments concerned depending,
irtter dHa, upon "the availability of
recourses. 'Ihe toWl QMsgfh <ff Wationtfl Highways <fcn Gujarat was 1062
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Kms. on 31st March, 1969. It was
raised to 1352 Kms. in the 4th Plan.
Owing to financial constraints, the
Government of India are unable to
consider any proposal for any new
addition to the existing National
Highways System in any State at
present.
Sanction of project allowance to PAT
Employees working near Barauni Fer
tilizer Corporation
1613. SHRI
BHOGENDRA JHA:
Will the Minister of COMMUNICA
TIONS be pleased to state:
(a) whether the Post and Telegra
phs Department had sanctioned pro
ject allowance to its employees wor
king within a radius of 20 km. from
the site of Barauni Fertiliser Corpo
ration jn Bihar in 1970;
(b) if so, the main features there
of;
(c) whether th'e same facility was
withdrawn later on;
(d) whether the Finance Ministry
have sanctioned the same project al
lowance to its employees working in
the Income-Tax Department in that
area and the Barauni Branch of the
AIRMS and MMS employees class III
hag made representation for revival of
the project allowance; and
(e) if so, Government's reaction
thereto?
|
THE MINISTER OF COMMUNICA
TIONS
(DR'.
SHANKER DAYAL.
SHARMA): (a) Yes, Sir.
(b)
The Project allowance was sanc
tioned to the F&T staff working in
P&T offices situated at' Begusarai,
Barauni, Hathidah, Mokazneh and
other places lying within a radius of
20 Wms. from the factory site at the
same rates and subject to the same
terms and conditions as applicable
to the Project staff of Fertilizer Cor
poration of Indi>. Ltd., Barauni.
tc) Yes. Sir, except in respect
UfcvanUmagar Post Office.

of
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(d) Yes. Sir.
(e) As per the instructions of th*
Ministry of Finance the grant of pro
ject allowance to the Income Tax em
ployees and others was to be reviewed
by the Administrative Ministries. The
question whether the Income-Tax em
ployees are correctly drawing the pro*
ject allowance in these areas is being
looked into by the Ministry of Finance.
'Foreign toon

of Central

Ministers

1614. SHRI MUKHTIAR SINGH
MALIK:
Will
the
Minister of
EXTERNAL AFFAIRS be pleased to
state:
(a) the number of Centra} Minist
ers who toured foreign countries dur
ing the year 1975-76; and
(b) the main purpose of their visit?
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIFINPAL DAS): (a) and (b).
The information is being collected and
will be placed on the Table of the
House as early as possible.
Working of Bhandarl Mill, Indore
1615. SHRI CHANDRA SHEKHAR
SINGH: Will the “Minister of LABOUR
be pleased to state:
(a) whether any Committee haa
been appointed to look into the work
ing of the Bhandari Mill (Hope Tex
tile Mill Ltd.), Indore;
(b) whether the Committee has sub
mitted its r’eport; and
(c) if *so, the main points thereof?
.THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) to (c). The
National Industrial Committee on Tex.
tile (Private Sector) which is purely
a Bipartite Body sef up by the National
Apex Body, at its meeting held on June
17. 1976 referred the case of Hope
•'Twctile Mill, Indore to the Standing •
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Expert Committee to investigate tote
its affairs, explore the possibilities of
preventing its closure and to submit
its report for the next meeting of the
National Industrial Committee on Tex
tile (Private Sector).
The Standing
Expert Committee met at Indore on
the 6th July, 1976 and heard the
representatives of the workers’ Unions
and also the Director of the Company.
The Committee met again on 5th
August, 1976 at New Delhi when
the Director of the Mill explained
that the management had made
its own arrangement in regard
to the financial requirements for
the day to day running of the mill
as also for undertaking immediate
modernisations and that the company
was not contemplating any closure*
retrenchment or lay-off.
A copy of the conclusions of the
meeting of the Expert Committee held
on August 5, 1976 is laid on the Table
of the House. [Placed in Library. See
No. LT-11257/76],
Radar to check speed of

Motortota

1616. SHRI BIBHUTI
MISHRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:
(a) whether Government have ins
talled Radar in Delhi, Calcutta. Bom
bay and Patna to check the speed of
motorists; and
(b) if so, how far it has proved ef
fective?
THE DEPUTY MINISTER IN THE
MINISTRY
OF
SHIPPING AND
TRANSPORT (SHRI DALBIR SINGH) r
(a)
and (b). The Governments of
Bihar and West Bengal have intimated
that no radar has been installed in
the cities of Patna and Calcutta.
The Delhi
Administration have
installed three Radars in the Capital
to check the speed of motorists; with
the help of this equipment, it has been
possible to organise more checking on
the speed of vehicles *rhi?h would help
control the tendency to our speeding.
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Information in regard to Bombay is
being collected from the Government
o f Maharashtra and will be laid on the
table of the Sabha, when it is received.

(f) The Union Government hafr
requested all States/Union Terri
tories to implement the Family Plan*
ning Programme with imagination
and understanding.

Forcing Union; Government's emplo
yees for sterilisation

(g) State
Governments/Union
Territories have assured that the
Family Planning Programme which
is basic to the development of the
country, is being implemented in the
spirit of the National Population
Policy.

1817. SHRI P. M. MEHTA:
Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:
(a) whether Union Government are
forcing its employees to go in for steri
lisation and in many cases action has
been taken;
(b) if so, in how many cases action
has been taken and what was their
explanation;
(c) whether Union Government had
assured that there will be no forcible
operation for sterilisation in the last
session;
(d) whether in some States force
hag been used to take innocent peo
ple for sterilisation;
(e) whether in Delhi the teachers
were transferred and pay stopped and
in some cases removal from service
has taken place;
(f) if so, whether Union Govemmmt has issued any direction to the
State Governments not to use force
and victimisation which will create
disorder in the country; and
(g) if so, what is their reaction?
THE DEPUTY MINISTER IN THE
MINISTRY
OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) No.
(b) Does not arise.
(c) The Union Government hbve
assured that no harassment takes
place.
<d) No.
(e)
The Delhi Administration
denied this.

has

India’s participation in P u is talks
1618. DR. RANEN SEN:
Minister of EXTERNAL
be pleased to stbte:

Will the
AFFAIRS'

(a) whether India participated in>
Paris talks for the betterment of eco
nomic order; and
(b) if so, how many meetings have
taken place and with what results?
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS):
(a) Yes,
Sir. India is one of the twentyseven countries participating in the
Conference on International Economic
Cooperation which is being held in
Paris. The Conference had met at
the Ministerial level in December, 1975
and appointed 4 Commissions to deal'
with the problems of energy, raw
materials, development and finance.
(b)
The Commissions have held 5
sessions so far and there was a^ ° »
mid-term review of the work of
CIEC from 8 to 10th July, 1978 at
the level of senior officials.
The discussions in the first phase
of the Conference were primarily in
tht shape of exchange of information
and analyses. Even the work pro
gramme for the second and actionoriented phase has not yet been
finalised and the July session of the*
Commissions ended in a deadlock.
The Government of India are dis
appointed at the lack of concrete
progress durine the first phase of
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CIEC. They trust that the current
deadlock will be broken and that the
developed countries would demons
trate their political will by cooperat
ing in genuine efforts to create a new
international economic order.
JExpanstan of I.TJ. n it in Jammu and
1619. SHRI M. BAM GOPAL
REDDY:
SHRI SYED AHMED AGA:
Will the Minister of COMMUNI
CATIONS be pleased to state:
(a) whether there is a proposal to
«xpand Indian Telephone Industries
unit in Jammu and Kashmir; and
(b) if so, outlines thereof?
THE MINISTER OF COMMUNI
CATIONS (DR. SHANKER DAY\L
•SHARMA): (a) Yes, Sir.
(b)
The Components Division of
Indian Telephone Industries Ltd., at
■Srinagar is at present manufacturing
components; such as telephone cords,
'fuses, rnoulde^ P a rts of telephone,
etc. The Company have recently
taken up a project, at a capital cost
of approximately Rs. 1.66 lakhs, for
'assembling 50,000 telephones per year
in the J&K unit. This project would
■create employment potential for about
100 workers ultimately and a sale
value of Rs. 163 66 lakhs
Increase in roa<i accidents
1620. SHRI P. GANGA REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:
(a)
whether the study conducted
by Central Road Research Institute
has revealed that there has been a
seven per cent increase in road acci
dents annually; and
lb) if so, the remedial
proposed?

measures

THE DEPUTY MINISTER IN THE
MINISTRY OP SHIPPING AND
TRANSPORT
(SHRI
DALBIR
tSSNGH): (a) Yes. Acording to this

WWWeft ^HwtfcPrtf
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stwdy, the dumber of road accidents
in Ihdia increased by about 7.8 per
cent per year, on an average, between
the years I960 and 1972. But, over the
same period, the rate of road acci
dents per thousand motor vehicles,
which wa» 91.7 in 1960, came down
to 55.9 in 1972.
(b)
Some of the remedial measures
suggested, by Central Road Research
Institute are as under:—
(i) For the safety of pedestrians,
various
traffic
engineering
measures have been suggested,
e.g. side-walks on both sides
of the road, pedestrian malls in
shopping centres, well marked
pedestrian crossings, a separate
green signal phase for pedes
trians in the traffic signals at
busy inter-sections, pedestrian
operated push button type of
signals at mid-block pedestrian
crossings, subways and over
bridges, etc. A well planned
education programme is needed
to persuade pedestrians to avail
themselves of the facilities pro
vided for them.
(ii) For the safety 0f cyclists, cycle
tracks of good quality on both
sides of the road and segrega
tion of cycle traffic from vehi
cular traffic at busy intersec
tions have been suggested.
(iii) For the safety of motor cyc
lists, scooterists, wearing at
safety helmets, both by drivers
and pillion ‘riders’ has been
recommended.
(iv) As, majority of the fatal and
grievous injury accidents are
caused by driver^ of heavy
motor vehicles like trucks and
buses, safety aspects of both
drivers and motor vehicles
need due consideration.
(v) Various traffic regulations such
as one-way streets, parking
regulations, speed control, eta,
which can put down the num
ber t>t accidents, have I een
recommended to be introduceed in the cities anc^, towns.
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<vl) Need to have basic uaUorm
tnUftc laws and also sappiettentary model traffic regula
tions in the country h u been
stressed. These laws and regu
lations should be set down in
the form of a Highway Code
easily understood by the public.
These should be published
through pictures, posters, etc.,
so that even the illiterate per
sons can understand them.
<vii) For planning and directing
road safety activities through
out the country constitution of
a National Road Safety Council
is recommended. There should
also be State Road Safety
Councils and District Roiad
Safety Councils to co-ordinate
the activities of various depart
ments in the States and Dis
tricts respectively.
Declaring Teftsil and C. D. Block
Headquarters as Category Stations for
Opening Head Post Offices
1621.
PROF.
NARAIN CHAND
PARASHAR; Will the Minister of
COMMUNICATIONS be pleased to
State:
(a) the conditions and requirements
for the sanction of a Head Post Office
in a Revenue District which has al
ready one Head Post Office; and
(b) whether in view of the increas
ed workload on the sub post offices,
there is any proposal to declare
Tehsil Headquarters and C.D. Block
Headquarters as category stations for
the opening of Head Post Offices by
liberalising the existing criteria?
THE MINISTER OF COMMUNI
CATIONS (DR. SHANKER DAYAL
SHABMA): (a) An additional Head
Post Office in the same Revenue Dis
trict can be sanctioned provided the
number of Sub Post Offices attached
to the existing Head Post Office
exceeds 60 and both the new and the
existing Head Office have at least 20
Siib Post bffices attached to each of
"them.
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(b)
There is no
under consideration.
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such proposal

Amount Sanctioned for Medicines for
AJULM.S., Delhi
1622. SHRI VAYALAR RAVI: Will
the Minister
of HEALTH AND
FAMILY PLANNING be pleased to
state:
(a) whether the amout sanctioned
for medicines for A.I.I.M.S., Delhi is
lower than other medical institutes;
(b) whether present allocation is
not sufficient to supply medicines to
750 beds in AJLI.M.S.; and
(c) if so, the action taken in this
regad?
THE DEPUTY MINISTER IN THE
MINISTRY
OF HEALTH
AND
FAMILY
PLANNING:
(SHRI
A. K. M. ISHAQUE): (a) No.
(b) and (c) Do not arise.
Strikes in Industries
1623 SHRI SAROJ MUKHERJEE:
Will the Minister of LABOUR be
pleased to state how many strikes took
place and how many workers were
involved, during the last one year,
State-wise and industry-wise?
THE DEPUTY MINISTER IN THE
MINISTRY
OF LABOUR (SHRI
BALGOVIND VERMA): A statement
is laid on the Table of the Sabha.
[Placed in Library. See No. LT11238/761.
Charging of Fees tar Treatment
in Irwin Hospital
1624.
SHRI JHARKHANDERAI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:
(a)
whether his attention has been
drawn to grievances of the public
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regarding fees being charged for
treatment in Irwin Hospital, Delhi;
(b) remedial steps being iaken; and
(c) whether on account of fee
charges, number of patients visiting
this hospital is considerably reduced?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH
AND
FAMILY PLANNING (SHRI A K. M
ISHAQUE): (a) Yes.
(b) The
Delhi
Administration
under whose control the Irwin Hos
pital is, has informed that there is no
proposal to revise tfae decision to
charge the fees. However, in emer
gent caces no fee is charged. Some
categories of patients are exempt from
the provision.
(c) The number of patients attend
ing the hospital is reported to have
dropped to some extent and not much.
Central Financial Liability for Deve
lopment and Maintenance of Road
Links in Kerala
1625. SHRI C. H. MOHAMED
KOYA: Will the Minister of SHIP
PING AND TRANSPORT be pleased
to state:
(a) whether any agreement
has
been entered into between Govern
ment of Kerala and the Ministry in
regard to the acceptance of Central
financial liability lor the development
and maintenance of road links in all
towns in Kerala served by National
Highways;
(b) if so, whether they have re
presented that the agreement should
be given effect from the date of dec
laration of the roads as National
Highways i.e. from 1-4-63 in the case
of NH 47 and NH 47-A and from
7-3-1972 in the case of NH 17; and
(c) the reaction of Government to
the suggestion of the State Govern
ment?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT
(SHRI
DALBER
SINGH): (a) Mb, Sir.
(b) Yes. Sir.
(c) The Government of Keralar
had made a request that instead of
one agreement prescribed by the
Government of India, they may beallowed to execute two separate1
agreements, namely, one for giving
financial assistance to the State Gov
ernment from retrospective dates, asmentioned in part (b) of the Ques
tion, and the other relating to State
Government’s responsibility for cons
truction of parallel service roads; the
second agreement to be given effect
from the date of its execution. The
State Government was informed in
June, 1975, that their request for
execution of two separate agreements
as stated above could not be acceded
to and that the State Government
should reconsider the matter
and
enter into one composite agreement.
As regards the dates from which the
agreement should come into force, it
was stated that the matter would be
decided after the State Government
had communicated their final views
in the rr.atter So far, no formal reply
in the matter has been received from
the State Government.
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Highway

Research

1627. SHRI C. K. CHANDRAPPAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state;
(a) whether State Government of
Kerala has asked for assistance in
Fifth Plan for the development of
Highway Research facilities; and
(b) if c0, the reaction of Govern
ment thcieon?
THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT
(SHRI
DALBIR
SINGH): (a) end (b). An estimate
amounting to Rs. 3 00 lakhs for estab
lishing a road toting and contiol
laboratory in Kerala wo1! sanctioned
in August, 1973 and grant-in-aid

*■ >v
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from the Central Road Fund (Ordi
nary) Reserve to the extent of onehalf of the amount, subject to a
maximum of Rs. 1.50 lakhs was ap
proved, the balance amount being met
by the State Government from their
own resources. The work is in pro
gress
and
an
expenditure
of
Rs 1.56,030 has been incurred upto
quarter ending June, 1976.
With regard to the further aug
menting/ rpgrcding the laboratory
facilities in the State, the State Chief
Engineer has intimated that he has
sent a scheme costing Rs. 66.00 Talrhe
to his State Government suggesting
to them to request the Government of
India for allocating at least a gum of
Rs 50.00 lakhs towards this scheme
out of the Research and Development
provision in the Central Road Sector
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Plan. In view of similar requests
from other States and limitation of
resources, a broad scheme was pre
pared and diseused recently at a
meeting wherein the Joint Director,
Kerala Highway Research Institute,
"WBs also present. The proposal of
the Kerala Government requires to
be reframed in the light of the dis
cussions at the meeting when further
action can be taken to examine the
matter further along with similar
requirements of other States on
receipt of a reference from the State
Government concerned.
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Notification of vacancies by
sector employers

private

1629. SI IRI B. V. NAIK: Will the
Minister of LABOUR be pleased to
state:
(a) whether the existing laws gov
erning notification of vacancies for
employment by private sector em
ployers, confer upon the employers
the right to reject even eligible can
didates sponsored by the employment
agencies;

:

%

(«sT)
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(b) if so, the reason why the pro
cedure of notification by private em
ployers is prescribed; and
(c) whether Government are con
templating any measures to enforce
the employers to give jobs to worthy
candidates on the rolls of employ
ment exchanges all over the country?
THE DEPUTY MINISTER IN THfi
MINISTRY CP LAUOUR (SHRI
BALGOVIND VEKMA): (a) to (c).
Under tiie Employment Exchanges
(Compulsory Notification of Vacan
cies) Act, :S5£>, it is obligatory on the
part of the employers in the private
sector cst iblishnients employing 25
or more persons to notitv the vacan
cies occurring in that establishment
to the pre.'C-ribcd Employment Ex
change before liliing up the same
Although employers in thp private
sector do not ut present have any
statutory obligation l0 mak£. recruit
ment through Employment Exchan
ges, the Err.piO’ ment Exchanges spon
sor candidate', anainst the vacancies
notified b / the private employers and
use persuasive methods to enlist their
cooperation m making recruitment
from amongst tho nominees of the
Exchange.
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Welfare Schemes for Agricultural la 
bourers Id O rb»
1630. SHRI ARJUN SETHI: Will
the Minister of LABOUR be pleased
to state what are the schemes so far
approved by the Central Government
for the welfare of agricultural lab
ourers in tne State of Orissa during
the last three years0
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOV1ND VERMA): Ministry of
Labour is primarily concerned with
legislation for the welfare of agricul
tural workers and in laying down
guidelines. The Minimum Wages Act.
1948 and tho Trade Unions Aot 1926
are applicable to agricultural labour.
The Agricultural Establishments are
not excluded from the Payment of
Bonus Act, 1965. Agricultural Farms
run on eommcrcia] lines are also cov
ered undet Industrial Disputes Act.
1947 Th» Employees Provident Fund?
Miscellaneous Provisions Act, 1952 is
applicable to agricultural labour en
gaged in specified Plantations. Wor
kers emplojpd in farming by tractors
or other mulianical power or by
electricity are already covered by
the Workrien's Compensation Act,
1823.
The Government have set up a
Standing Committee on Agricultural
Labour, inter~aha to review the exis
ting legislative and other provisions
for the welfare of agncultural labour
and to •s'lfitjest a comprehensive legis
lation on the subject on the lines of
Kerala Agricultural Workers Act
1974.
The Ministry of Works and Hous
ing have foi mulnted a country-wide
scheme tor rmvisjon of House-sites
for landless agricultural labour in
rural areas, fiee of cost Department
of AqricMlture ha* intimated that
while distributing surplus land,
priorities shouM be given to the
landless ApiicuHural Workers, particuluiij tbon; Lclonglng to Scheduled

Written

7*

Castes and Scheduled Tribes. De
partment of Rural Development feeve
formulated .country-wide schemes
such as Small Farmers Dev#tepoi8pt
Agency and Marginal Farmers eotf
Agricultural Labour Development
Agency Projects to improve the eco
nomic conditions of the weaker sec
tions and generate employment op
portunities Department of ‘ Banking
has intimated that the Commercial
Banks have been instructed to ex
tend financial assistance to landless
agricultural labourers for productive
purposes throughout the country.
No specific information is readily
available foi the last three years for
th e S ta te of Orissa.
Formation of Postal and Telephone
Advisory Committee
1631 SHRI P. R. SHENOY: Will
the Minister of COMMUNICATIONS
De pleased to state(a) whether Postal and Telephone
Advisory Committees are still not
formed at different levels in many
Sta4es; and
(b) if so, facts thereof?
THE MINISTER OF COMMUNICA
TIONS (DR. SHANKER DAYAL
SHARMA); (a) and (b). Advisory
Committees at the State level are
called Tlegionzu P & T Advisory Commlttro*
Such Advisory Committees
for the following States including
Union Territories, have already been
constituted —
( 1 ) Mrghalaya
( 2) Nagaland
(3) Arunachal Pradesh
(4) Bihar
Ci) Madhya Pradesh
(6 ) Kerala including
dwpep Island.

Laksha-

(?) Tamil Nadu including Pondi
cherry.
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re-organize the work-foroe of the
Board in accordance with the present
trends of traffic to be handled. Ac
cordingly the Chairman of the Board
was authorised to work out surpluses
in each category of workers and then
take steps for their retirement after
paying suitable compensation. A con
crete Scheme to that effect is being
evolved.

(B) Punjab.
(9) Himachal Pradesh
(10) West Bengal
(tl) Maharashtra
(12)
Andaman and Nicobar Islands.
Dominations from the State ot Mani
pur and Tripura and the Union Terri
tory of Mizoram are awaited. Forma,
tion of Committees for the remaining
States/Union Territories is in hand.

1633.
«*** nrn
W i ifta q frw r fa fo r *
srT^r
$qT f.T*r far •

Calcutta Port Workers Face Termi
nation
1632.
SHRIMATI
PARVATHI
KRISHNAN: Will the Minister of
^ SHIPPING AND TRANSPORT be
, pleased to state:

(«p)

wt
f«nr

(a) whether more than 5,000 wor
kers are facing termination of service
at Calcutta Port; and

m
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(b) if so, the facts thereof?

w n rm

THE MINISTER OF STATE IN THE
MINISTRY
OF
SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI): (a) and (b). With a view to
making Calcutta Port operationally
efficient end economically viable, the
Calcutta Dock Labour Board, which is
k a tripartite body, resolved unanimous
ly at a meeting held on 29-7-1976 that
it had become absolutely necessary to
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It. <4 SHRI K. N. BARMAN
Will
the Mimstei of COMMUNICATIONS
’■>e pJeJstil 1n si.itc
(a) whether telephone
users of
Calcutta and other cities of West Beneal frequently suffer from long spells
of telephone breakdowns;
(b) the

month-wise

statistics of

!TR ^ ^ )wrarf q

^r^rr
w;t ^ 1
«tt m w
f^TT JTT7 ^ 7ff f^FcT q’flTrrr ifcr fr?|

7 JTR TTM V f -rrr rr^r irT'ffqfrr 7f37

TeJephonp breakdowns in
West Bengal

i

f^fvr? -T f ^ » r n r 1 / 'T 5 r f w t

breakdowns for the last one year
lot Calcutta; and
fc) the steps being taken to im
prove the position?
THE MINISTER OP COMMUNICA
TIONS
(DR. SHANKER DAYAL
SHARMA). (a) No, Sir. Only a small
percentage (less than 4 per cent) of
subscribers lines affected during rainy
season, remained faulty for longer
periods in Calcutta Telephone System.
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(b)
MontkWise fault Statistics for
Calcutta Telephones from August, 1975
to July, 1976 are—

Month

Faults/100 Average
subscribes duration
per month per fault
in hour8•
4-6

August *75

30-95

September ’75

28- 45

3-81

October ’75

26-45

4'55

November ’ 75 ’

25-47

4-58

December ’75 •

22-79

3-67

January ’76

23-08

3-74

February ’ 76 •

24-39

4-19

March ’76

25-83

7-72

April *76 -

26-37

4-33

May ’76 •

29-03

7-59

June ’ 76 -

25-69

4-79

July *76

30-07

5-34

(fc)‘ The following steps have been
takt.n*1(i)
The constructional and Develop
ment staff have been diverted for
prompter fault clearance. Fault posi
tion is regularly being reviewed and
sperfAl attention is being paid for
clearance of long standing faults.
(ii> Close
coordination is being
maintained with 1he C.M.D.A. and
other utility agencies for minimising
the damages to the underground tele
phone cables and for early clearance
of faults.
(iii) As a long term solution, pressurisation of junction and primary
cables is being done progressively in
Calcutta Telephones to reduce the fault
incidence during the rainy season. As
regards other Telephone Exchanges in
West Bengal Telecom. Circle, a sys
tematic overhauling and refitting of
Distribution Points has been taken up.
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Special maintenance of overhead align
ments ib being earned out. Heavy
overhead alignments are being pro
gressively replaced by underground
cables.
Ensuring Safety After Tubectomy
ltiH5. SlIRI R P. DAS: Will the
Minister of HEALTH AND FAMILY
PLANNING 'no pleased to state; the
steps so far taken to ensure safety
afior Tu’ uHlomy legation and such
other operations’
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. M.
ISHAQUE); Detailed instructions have
been issued regarding proper selection
of sterilisation eases, measures requir
ed to be taken to prevent complica
tions and post operalivc care.
Further, fallowing specific instruc
tion have beeii issued to ensure safety
after tubectomy operation: —
( 1) Tubectomy operations by vagi,
nal route should be done only
Jn hospitals and by well train
ed and expcrfenced doctors:
(in I»i I'iimpp where tubectomy
operations are done it should
be ensured that proper post
operative care by the doctor
who performed the operation
is available for 2-3 days.
(ill) Cases operated for tubectomy
should not be allowed to go
home till the stitches are re
moved and they are perfectly
normal;
(iv) Post partum lu’iectomy should
not be done in those cases
who have delivered at home
and have not been immunised
agains't Tetanus or in whom
the possibility of post partum
infection cannot be ruled out
with certainty.
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nuts

in Maharashtra and
Madhya p u f fffc

1638. SHRI JAGANNATH MlSHEA:
Will the Minister of STEEL AND
MINES be pleased to state:
(a) whether there is a proposal to
set up two steel plants one each in
Maharashtra and Madhya Pradeshand
(b) if sc, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUKHDEV PRASADj. (a) and
(b). The Steel Authority erf India Ltd.
had commissioned MECON to prepare
separate feasibility reports for setting
up integrated steel plants in the Bailadila region in Madhya Pradesh and
in the Surajgarh region in Maha
rashtra. These reports were received
in tbe Steel Authority of India Lid.
in April-May, 1975 and are uader
examination.

Examination for Recruitment of
Doctors
1637. SHRI R S. PANDEY; Will
the Minister of HEALTH AND FAMILY PLANNING be pleased to state:
(a) whether Government propose
to hold examination for the recruit
ment of doctors; and
(b) if so, the facts thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY PLANNING (SHRI A K M.
ISHAQUF, • fa) Yrs
(b)
cut.

The ueinris

are

being worked
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Development of Ancillary Industries
by W M Steel Ebpt
1838. SHRI NITIRAJ .SltfQH
CHAUDHARY:
DR. LAXMZNARAYAN
PANDEYA:
Will the Minister of STEEL AND
MINES be pleased to state:
(a) whether Bhilai Steel Plant
Management has developed their aftciliary industries; and
(b) if so, the reasons why six units
already established have not been
recognised?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b) It is presumed the Hon’bte
Member is referring to the Small Scale
Industries set up around Bhilai Steel
Plant. The Hindustan Steel Ltd., en
courage the growth of small scale
industries by giving them all poadM&
assistance. Large number of Itqup
have been identified which can be
manufactured by the small scale in
dustries and due orders are placed on
them for supply to the steel plant.
The question of recognising these units
us ancillaries has been considered by,
HSL Board and it was decided that as
(he items manufactured by these units
do not form a part of the production
process of the steel plant, they CflpML
not be considered as ‘Ancillary Untys*.
The policy at the company however
ic to continue to encourage the growth
cf the small scale units by giving them
assistance in terms of know-how, faci
lities, supply of raw materials etc.
Provision of Mlcio-Wave or Coaxial
Channels Between Calcutta and-Kh*ragpur-Mldnapore and Calcutta and
Asansot
1639.
SHRI SUBODH HANSDA:
Wjll the Minister of COMMUNICA
TIONS be pleased to state;
<a) whether Televison Directorate
ha« already provided microwave or

Si
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ooiadal channels between Calcutta and
Kharagpur-Midnapore and Calcutta
Aaansol h r introduction at televi
sion* relay transmission; and
(b )
if so, when Doordarshan will
be given this facility?
THE MINISTER OF COMMUNICA
TIONS (DR. SHANKER
DAYAL
SHARMA); (a) No, Sir. At present
there is no demand from Doordarshan
for TV transmission facility between
Calcutta and Kharagpur (or Midnapore) and Calcutta and Asansol
(b) Does not arise.
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(b )
if so, the main features o f the
scheme?
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BALGOVIND VERMA): (a) No. Not yet
(b) Does not arise.
Purchase of Buses by D.T.C.
1642. SHRI
YAMUNA PRASAD
MANDAL
Will the
Minister of
SHIPPING AND TRANSPORT '.;e
pleased to state;
(a) whether D.T.C. proposes to
purchase more buses to meet the de
mand in Delhi; and

^

1640q ftu R *fsfi
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(b) if so, the number of buses to
be added during the current financial
year?
THE DEPUTY MINISTER IN THE
MINISTRY OF
SHIPPING AND
TRANSPORT
(SHRI
DALBIR
SINGH); (a) and (b). There is a provision in the current year’s budget
for purchase of 150 buses by Delhi
Transport Corporation on replacement
account. The Corporation has, how
ever, deferred the pruchase of these
buses for the present. It proposes to
consolidate the operations with its
existing fleet.
Rate of Royalty on Iron Ore
1648. SHRI NATHU RAM AH1RWAR: Will the Minister of STEEL
AND MINES be pleased to state;

Welfare Fu*d fsr Salt Wwkers

(a) the present rate of royalty on
iron ore and the amount being given
to Madhya Pradesh;

1641. SHRIMATI
ROZA
DESHPANDE:
Will
the Minister of
I 4ABOUR be pleased to state:

(b) the rate per tonne at which
pig iron and steel are sold by the Steel
Plants and the profit per tonne earn
ed by them on these;

(a)
whether, in view of the un
stable nature of the ss.lt worker* in
areas like the Rann of Kutch. the
Central Government have decided to
set up a welfare fund for the benefit
of salt workers; and

(c) whether the prices of pig iron
and steel have doubled during the
last few years; and
(d) whether any increase in the
rate of royalty on iron ore is contem
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pla ted; if so, when will it be made
effective?

THE ~'.DEPU TY MINISTER IN THE
MINISTiR.Y . OF STEEL AND MINES
(SJIRI SUKHDEV PRASAD): (a) The
present r ates of royalty on various
grades of iron ore v aries from Rs. 0.35
t o Rs. 2.00 per ton ne.
The t otal miner al r eveµue r ecover - ·
ed by t he Ma dh ya Pradesh! Govt. . on
ir cn ore during t he financia'l year
1975- 76 was Rs. 1,53,48,000/-.
(b) The J oint P lant Commi ttee price
at •.,vhich pig iron is sold by St eel
Plants varie.s fro m Rs. 767 / - to Rs.
907 /- per tonn e (F.O.R. Railway Head
Station) depending on t he quality of
pig iron sold.
T he r ate at which st eel is sold varies
from category to categor y. The profit
is w crked out for the steel plan t as a
whole · taking ~nto · account inter-aiia
transactions in various categor'ies . of
iron and stee<
I produ ced in particular
steel ' blants in a year .
'·'
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(d ) The question of revisi'on of
royalty r ates on iron ore is '1irider
con siderat ion.

Expansion of Durgapur ' :A.1ioy 'i Steel
Piii.nt
1644 . . SHRI KRISHNA CHANDt\A
H ALDER: Will the Minister of STEEL
AND MINES be pleased t o sta te :

(a) w h ether
Q overnm ent
h av e
taken an y decision regarding expan sion of t he Alloy Steel Plant, Durgapur; and
·
(b) if so,. when the expansion w ork
w ill b egin?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI S UKHDEV PR J' SAD ): (a~ an d
(b ) No decision h a s been t aken so far.

;~~

:c

A,u thority .. of . Indiq, Limi;tedl
(SAIL) ·had commissioned · Met?!l!!
id eal
and Engineering Consulta.nJ~·
(India) Limited (MECON) to prepare
a pre-investment feasibilit y r epor tJ
t he ex pa nsion of . the Al>loy Steers:
P lant , D urgapur. MECON submitted
the repor t in March, 1976. This ' fg,
under scrutiny of SAIL.
Ji.
::)~eel

on

\"'.:Ia

- .i•

·' wol

Woinen displaced . frQm Employineid'
in Coal Mines
1645. SHRI CHAPAL ENDU BHATTACHARYYIA: Will thie Min ister of
LABOUR be pleased to stat~ , · the
n umber of w omen worker s d isplaced
from empl oyment in t he c?,al mines in
loading, sof t coke ma king and other
ari'cillar :Y operations in coal mines '16!
Bih ar, Madh ya Pra desh and :We.st
Be ngal, (i) after p rohibition of Contract· L abour and, ,(ii) after 'passing of
t he. AcL equalisin g .e mployme n t s ,,,.b9{h
fa~-' .. rrien and w6'iPen . work efs'"fo
in4ustfiaf ernj:1loyment?
•,,

THE DEPUT Y MINISTER IN THE
MINISTRY OF'.LArBOUR" (SHRI BALGOVIN:P . VERMA~,, ·Agc<:ir Ej.ing;· t o, ·~e
infbr~ktion made ' ; ~vaHab~e . q,iJge
Department of Coal, o·C oa1 ·In dia Ltd.
and its subsidiary com p an ies hiave
t aken s teps to abolish contr acV' _work
in the . p roh ibit ed categori€s .e.g. (i)
Raising; or raisingccum'-selling of 'coal;
(iit,: Qoal load;ing and unloa d~ng; ;(i'ii)
Overbu rden remov ~l . and earth .cutJi11g;
(iv) ·soft .coke ~~n~f~cturing; : ~Ad. '. (v) ·
Drivin g of stories · drifts and miscella~
neou s stone cuttin g under groun d. They
h ave provi ded em ploymen t to some of
t he ?CcnYtract !abou'r'' wherever ·required. Surplus and und er-utilise d labour
in ' the subsidiaries: of Coal In dia Ltd.
is being gainfully deployed to a ttend
t o some of the jobs which were previo.usly being donf' by contract labour.
w~ . h ave n ot received any representa.
tions or complaints rel ating to displ acemen t of women w orkers in the
Coal mines fo llowing t he implement at ion of the Equal !Remuneration Act,
1976.
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Cadi Incentives for Sterilisation
1646. SHRI SHIV KUMAR SHASTRI; Will the Minister o£ HEALTH
AND FAMILY PLANNING be pleased
to state:
(a) whether jt is a fact that the
cash amounts given as compensation
for sterilisation are different in the
centrally administered territories and
the various States;
(b) whethei it is also a fact that
due to the diffeience in these amounts
the persons from neighbouring States
go for sterilisation to those places
where they get a bigger amount; and
(c) if so, whether Government are
considering payment of uniform
amount of cash incentive throughout
the counti-y?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K M.
1SHAQUE): (a) According to the'
pattern of Central Assistance compen
sation money for sterilisation is given
•it uniform rates to all the Slates ami
Union Territories Some of the States
and Union Territories, have augumented thip compensation money from other
sources in order to boost up the
implementation of Family Planning
Pi oijrammp.
(b)
People go to 1he Centres of their
choice for Family Planning Services.
They may have various reasons in
selecting the centres such as proximity
tc their houses, other conveniences or
the like
(< i Does not arise.
Telephones and Public Call Offices in
East Champaran District
1047. SHRI BIBHUTI MISHRA ■
Will the Minister of COMMUNICA
TIONS be pleased to state:
(a)
whether the telephones in the
district headquarters of East Champaran namely, Motihari and Public
Call Offices at Arra, Mangurha and
Naharpur and other places remained
out of order;
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(b) if so, whether Government con
template any scheme to get these cor.
rected; and
(c) if so, the nature of the scheme?
THE MINISTER OF COMMUNICA
TIONS (DR. SHANKER DAYAL
SI IARMA ): (a) No, Sir.
(b> and (c). Do not arise.
Meeting of National Industrial
Committee on Textiles (Apex)
1648. SHRI S. M. BANERJEE:
SHRI P. M. MEHTAWill the Minister of LABOUR be
pleased to state;
(a) whether a meeting of the Na
tional Industrial Committee on Tex
tiles (Apex) was held in Delhi in the
fust week of July, 1976;
(bj whether in the meeting the
question of 16 textile mills which are
dosed was also discussed and if so,
the text in full;
(c) whether any recommendation
was made to the Ministry in the mat
ter and if so, the main fealuies.
thereof; and
(d) the steps taken in the matter?
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (9) The
meeting of the National Industrial
Committee on Textiles (Private Sec
tor) which is a Bipartite Body was
held on June 17, 1976.
(b) and (c). An extract of the full
text of the conclusions of the meeting
relating to the item is placed on the
Table of the House. [Placed in Lib
rary. See No. LT-11239/76].
(d)
Concerned authorities have
been apprised of the conclusions of
this meeting for initiating appropri
ate action as deemed fit and and
necessary by them on the merit of
each case.
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Cor itm w ob die Law of ihe flee

Treaty as the Law of the Sea

1648. SHRI P M. MEHTA: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

1650. SHRI NAWAL KISHORE
SINHA:
SHRI C. K. CHANDRAPPAN;
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether he had exchange of
views with the American delegation
regarding the Conference on the Law
of the Sea to be held in New York in
August, 1976;
(b) if so, the gist thereof;
(c) whether any mutual agreement
was reached;
(d) which subjects are expected to
be discusser in the conference; and
(e) how many countries are likely
to participate in the Conference?

THE DEPUTY MINISTER JN THE
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS'):
(a)
A delegation from the United
States visited New Delhi on 12 and
13 July( 1976 and had discussions
with the Indian delegation to the
.Law of the Sea Conference.
(b)
and (c). As the discussions
were of an informal and confidential
nature, it would not be appropriate
to disclose their contents. No agree
ment was sought or reached.
(d) Some of the key issues before
the Conference relate to the extent
«nd status of the economic zone and
continental shelf; the structure and
role of the International Seabed
Authority; exploration and exploita
tion in the international seabed area;
and the conduct of scientific research
at see and procedure for pacific settle
ment of disputes.
(e) 156 delegations are attending
the Conference.

(b)
the salient features of the nego
tiating text emerging from New York
session on drafting a treaty on the
Law of the Sea regarding exploiting
the wealth of the Sea; and
(b)
the
thereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS):
(a) The salient features of the revis
ed Single Negotiating Text
(SNT»
are;
(i) Recognition of
a
12-mile
territorial sea, a 200 nautical
mile economic zone and the
continental shelf extending
lo the outer edge of the con
tinental margin or to 200
miles, whichever is farther
from the coast
(il) Consent o f the coastal State
would be required for scien
tific research to be conducted
within its economic zone or
in its continental shelf.
(iii) A sydem
of
compulsory
settlement of disputes and the
creation of a separate tribu
nal to deal with
disputes
concerning exploration and
exploitation of the interna
tional seabed area.
(iv) Production from the Inter
national Seabed Area to be
presently limited for a period
of 20 years. As the Interna
tional Seabed Authority in
the initial stages may have
to depend on others: to help
develop the resource* of the
deep seabed area, contracts
mar be awarded tn States
Parties, or ©the* entities
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sponsored by them in ac
cordance with a formal writ
ten plan of work approved
by the Authority.
(b)
With respect to the limits of
of territorial sea, exclusive economic
zone, the continental shelf and the
rights to be enjoyed by the coastal
State therein, the Indian interests
have been safeguarded in the provi
sions of the revised SNT. However,
the attempt to deny the status of
archipelago to Lakshadweep, and
the Andaman and Nicobar Islands,
while granting the same status to
archipelagic States such as Indonesia,
Mauritius and Fiji is a cause for
concern and India will exert its ut
most effort to gain recognition of its
stand.
As to the question of settlement
of disputes, India considers it
in
appropriate and undesirable to sub
ject any
dispute concerning the
maritime zones which are under the
sovereign rights and exclusive juris
diction of the coastal State, to any
third party against the wishes of the
coastal State.
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.Minimum Wages for Agricultural
Labourers
16b2 SHRI VAYALAR RAVI: Will
the Minister of LABOUR be pleased
to state:
(a) the names of States which have
passed legislation fixing minimum
wages for agricultural labourers and
the salient features of the enactments;
and
(b) the names of States which have
failed to implement them so far and,
the action taken thereon?
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA):
(a) and
(b). The Minimum Wages Act, 1948
constitutes the legislation providing
for fixation/revision of
minimum
wages by the appropriate Govern
ment in respect of employments con
tained in the Schedule to the Act.
The employment in Agriculture w
included in Part II of this Schedule
and wages have been fixed/rcvibtd
under the Act for agricultural labour
ers in all the States/Union Territo
ries barring a fewA
statement
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showing the latest position in vari
ous States/Union Territories in re
gard to minimum wages of agricul
tural labourers notified
under the
Minimum Wages Act is> laid on the
Table of the House.
[Placed
in
Library. See No. LT-11240/76].
Expenditure on National Highways
}(J53. PROF
NARAIN CHAND
PARASHAR; Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:
(a"> the amount of money spent on
the various National Highways for
(i) new construction and (ii) main
tenance, during the past three years,
State-wise;
<b) whether the amount is propos
ed to bp increased for the current
financial year and the succeeding
years, for the National Highways ser
ving the hilly areas; and
-{c) if so. a brief outline thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT
(SHRI
DALBIR
SINGH): (a) Two statements giving
the requisite information are laid on
the Table o£ the Sabha. [Placed in
Library. See No. LT-11241/7(U
fb)
and (c) The provision allocat
ed for 1976-77 for development of
National Highways in hilly areas is
more than the expenditure in each
of the last three years which will be
cleai from the fact that the alloca
tion for J976-77 is Rs 10 51 crores as
agam.'.t c .ptMidUuie of Rs. 2 91 crores,
2.80 crores and 5.10 crores (provi
sional during 1973-74, 1974-75 and
1975-7f> respectively. As regards re
pair of roads, the allocation shall
depend on the extent of repairs re
quired to be carried out depending
upon a number of factors, e.g., exist
ing condition, wear and tear due to
traffic us", damages duo to floods,
etc.
As for allocation for subsequent
years, it «.-hall depend on position of
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resources which may
during each year.
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be available

Revision of Formula for Calcula
tion of Work Load and Income
1654. PROF
NARAIN
CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state;
(a) whether the formula for the
calculation of Workload and Income,
for the post offices has been revised
recently by taking into account the
new items of work taken up by the
Post O ffices; and
(b) if so, a brief outline of the for
mula prior to the revision and after
the revision?
THE MINISTER OF COMMUNI
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b).
Recom
mendations of the Departmental
Committee appointed to examine the
cost and income formula for opening
of Extta-Dep;Ktmental Post Offices,
and
work-load
tor
upgratdation
of Extra-Departmental Post Offices
into Departmental Offices are under
consideration.
Indians Injured during Recent Chine
se Earthquake
1655. PROF.
NARAIN CHAND
PARASHAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:
(a) the number of Indian families
evacuated from Peking during the re
cent Chinese earthquake;
(b) whether any one of the person
nel in the Indian Embassy was injur
ed during the earthquake; and
(c) jf i,o, thr facts thereof?
THE DEPUTY MINISTER TN THE
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS):
(a) A total at 18 families consisting
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o f 34 adults and all children of the
personnel attached to our Embassy
in Peking were evacuated to Canton.
Three adults and two children were
evacuated to Hong Kong. Seventeen
adults, including our
Ambassador,
stayed on in Peking
(b) No, Sir.
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Scheduled Castes and Scheduled
Tribes Employees In Shipping Cor
poration of India
1660. SHRI N. E. HORO: Will the
Minister of SHIPPING AND,TRANS
PORT be pleased to state;
(a) the total strength of employees
in the Shipping Corporation of India
and how many among them are from
Scheduled Castes and Scheduled Tri
bes;

TCTUR ^ f^rgr f?TT I -,
(s f)
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(b) whether any shortfall has been
noticed in the representation of Sche
duled Castes and Scheduled Tribes
employees in their reserved quota; and
(c) if so. the steps Government
have taken to fill up these seats?
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THE MINISTER OF STATE IN
THE MINlSHrftYW sSfttt*ING AND
TRANSPORT
(SHRI
H.
M
TRiyjSDI): (a) There is provision
for reservation for Scheduled, Caste
and Scheduled Tribe candidates in
the shore staff employed
by the
Shipping Corporation
India Out
of the 1.687 such employees, '35 be
long to t-ie Scheduled Caste and
10 to the Scheduled Tribes.
(b) and (c). Thero is a shortfall
in both the categories. The Shipping
Corporation of India has been ins
tructed to take effective steps
to
make up the shortfall.
Unemployed SC & S T
and Doctors

Engineers

1661 SHRI RAM PRAKASH: Will
the Minister of LABOUR be pleased
to state:
(a) the number of engineers, tech
nicians, doctors and o’ her trained
graduates belonging to Scheduled
Castes and Scheduled Tribes who were
unemployed as on December, 1975
according to the live registers of em
ployment exchanges; and
(b) the number of such persons who
have been provided jobs?
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA)(a)
and
(b) Available information is ftiven
in the statement laid on the Table of
the House \Placed in Library. See
No LT-11242/761
Construction

of Roads in
Tribal Areas

Kerala

1662. SHRI C. JANARDHANAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:
(a)
whether ^nan^ial assistance has
been sou eht of the Union Government
by the Kerala State Government for
constructing roads in tribal areas and
1646 L S —4.

iS^A&A)
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important place*;

(b) if so, the facts thereof and Gov
ernment's response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHiHPiNG AND
TRANSPORT
(SHRI
DALBIR
SINGH): (a) and (b). Proposals iot
the construction of roads and other
programmes have been received for
two tribal areas of the tribal vjbPlan &ieas of Kerala, viz. ( 1) Attapacldj, dtid (u) North and South
Wynad The proposals 111 respect of
the remaining tribal sub-plan area
are still awaited from the State Gov
ernment.
The State Government
have sought Central
assistance of
Rs 145 lakhs for
A**apadv and
Rs 175 lakhs for North and South
Wynad tribal areas for the road:
programme The total outlay for
the tribal sub-plan of Kerala has not
yet been finalised as the complete
revisnd trihftl sJub-plan has yet to
be sent bv the State Government.
Development Cess for Development of
Minerals and Mineral-Bearing Areas
1663
DR
LAXM INARAIN
PAN DEYA: Will the
Minister of
STEFL AND MINES be pieced to
state:
(a) whethei
Government have
considered the 1ecommendations made
m May, 1973 by the Committee on
Development Cess; and
(b) whether Government are of the
opinion that a development cess is im
perative for Ihe
development of
minerals and mineral bearing areas?
THE DEPUTY MINISTER TN THF
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV P R A SA D ): (a)

and (b). The recommendations 0f the
“Committee on the Development Cess
on Minerals” are, still under consi
deration of Government.
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1664. SHRI M. S. PURTY: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:
(a) whether Government’* attention
has been drawn to the report that the
neem tree whose leaves serve as a dis
infectant and have tremendous medi
cinal value is also responsible for the
high incidence of asthma and other
respiratory allergies in the Capital
(New Delhi); and
(b) if so, the reaction of Govern
ment thereto?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH
AND
FAMILY PLANNING (SHRI A. K
M. ISHAQUE): (a) Yes.
(b) V. P. C I. which conducts
research on chest diseases had some
time back made certain investigations
in this regard and it was observed
that neem did not cause asthma and
other respiratory allergies except in
rare cases
National Highway No 8
1665. SHRI
FATEHSINGHRAO
GAEKWAD: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:
(a) whether the National Highway
No. 8 from Ahmedabad to Vasad is
proposed to be converted into fourlanes;
(b) if so, when the work on con
version of the same is likely to be
completed; and
(c) the steps taken to provide
necessary funds in the plan7
THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT
(SHRI
DALBIR
SINGH): (a) ^ o Sir; not m the 5th
Five Year Plan period.
(b) and (c). Do not arise.
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1666.
SHRI
FATEHSINGHRAO
GAEKWAD: Will the Minister of
SHIPPING AND TRANSPORT be.
pleased to state:
(a) how many works connected
with the Coastal Highways in Gujarat
are in progress;
(b) when these will be completed;
(c) number of works that still re
main to be undertaken; and
(d) when these are proposed to be
completed?
THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT
(SHRI
DALBIR
SINGH): (a) to (d). Presumably, the
Hon'ble Member is
referring to the
Coastal Highways w Gujarat. These
are State roads and 36 works are m
progress at present The State Gov«
eminent exoect to complete
these
works as early as possible on the basis
of the availability of resources. Fortythree works still remain to be under
taken The State Government expect
to consider them m the Sixth Five
Year Plan according to availability of
resources

Motorising Man-Drawn Rickritaws
1667. SHRI BHOGENDRA JHA:
Will the Minister of LABOUR be
pleased to state:
(a) whether the Prime Minister and
the Health Ministry had asked for
motorising the man-drawn rickshaws
and excise duty exemption to the same
has been granted in the last Union
budget; and
(b) if so, to wthat extent and in
Which State*, motorised rickshaws
have come on the roads?

ox
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XHS
MIIN2STS& IN THE
tfXftontnr o r labo u r (sh ri b a l GOVIND VKRftCA): (a) and (b).
tccordiag to the
information made
ivsilahle by the Department of Reveiue and Banking, following represenotiobs received by them from the in
terests concerned powered cycle rick
shaws falling under tariff item No. 34
—"Motor vehicles, have been exempted,
as part of 1976 Budget, from the whole
of tfee duty
leviable thereon. They
have no Information about the extent
to which motorised rickshaws have
came on the roads following this ex
emption.
Non-Depoait of P.F. by Bihar Khadi
Cbraaodjrog Singh
1668. SHRI BHOGENDRA JHA. Will
jthe Minister of LABOUR be pleased
to slate:
(a)
whether the Patna High Court
through i.s decision dated 9th Febru
ary, 1976, has declared Bihar Khadi
Gramodyog Sangh an industry under
the Industrial Disputes Act but even
then provident fund of the employees
amounting to about Rs. 85 lakhs is not
being deposited; and
ib) if
thereon?

so, Government’s

reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL'GOVIND VERMA): (a) and (b). The
Provident Fund Authorities have re
ported as follows:—
The Patna High Court had held the
Bihar Khadi Gramodyog Sangh as an
industry under the Industrial Disputes
Act, 1947. The management’s appeal
against this judgement is pending be
fore the Supreme Court. The Emplo
yees’ Provident Funds and Miscellane
ous Provisions Act, 1952 applied to the
establishment and the Regional Provi
dent Fund Commissioner
after due
proces3 determined the dues realisable
from the establishment. The manage
ment have Bled a 'writ petition against
this assessment in the Patna High
Court and the High Court has granted
a stay 1n the matter pending the dis
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posal of the management's writ peti
tion. The writ petition is being con
tested.
Connecting
Bared*
with Belhi,
Bombay, Poona and-KaJfcet by S.T.D.
1669.
SHRI
FATEHSINGHHRAO
GAEKWAD: Will
the Minister of
COMMUNICATIONS
be pleased to
state:
(a) the time by which Baroda will
be connected with Delhi, Bombay,
Poona and Rajkot by S.T.D.; and
(b) the main features thereof?
THE MINISTER OP COMMUNICA
TIONS
(DR.
SHANKER DAYAL
SHARMA): (a) The programme for
provision of S.T.D. for Baroda is as
follows:
(1; Baroda-Bombay

1977-7*

(ii) Baroda-Poona

1977-78

(iii) Baroda-Rajkot

i97«-77

(iv) Baroda-Delh .

1978-79

(b)
The above S.T.D. Services are
proposed to be provided via the trunk
Automatic Exchange
at Ahmedabad
which is now under installation. The
Ahmedabad TAX is expected to be
commissioned in March 77 providing
STD from Baroda initially to Rajkot.
S.T.D. connection between Baroda and
Bombay as well as Baroda and Poona
will be feasible in 1977-78 on comple
tion of 12 MHZ Co-axial system
between
Ahmedabad and Bombay.
Linking Baroda to Delhi by STD will
be effected after adequate expansion
of the TAXs at Ahmedabad, Bombay
and Delhi is expected in 1978-79.
Expansion of Baroda Telephone*
1670.
SHRI
FATEHSINGHRAO
GAEKWAD; Will the Minister of COM
MUNICATIONS be pleased to state:
(a)
whether Government are plan
ning on an expansion programme of
Baroda Telephones system:
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fbf whte'her
Government
are
aware of the unsatisfactory working
of the Cross Bar Exchange of Baroda;
and
(c) *tf so, the step* taken thereon?
THE MINISTER OF COMMUNICA
TIONS (DR.
SHANKAR
DAYAL
SHARMA): (a) The existing Baroda
Telephones System has a capacity of
8600 lines. This has been expanded
by 1000 lines recently on 15th August,
197i6. A further
expansion of 1400
lines to the existing exchanges and
installation of two new exchanges of
3000 and 400 lines respectively have
been planned.
(b) and (c). Baroda Crossbar Ex
change has functioning normally since
its commissioning. However, there
was slight dial tone delay in the month
of March and April. 1976 when about
400 new connections were given and
another 400 working connections from
Kot*ii MAX-I exchange were transfer
red to this exchange. Further loading
was stopped
and
other corrective
measures were
taken. There is no
dial tone delay now and the exjfiange
is functioning satisfactorily.
The service of
Baroda Telephone
System as a whole suffered during the
cyclones in June 1976 and heavy floods
in Julv 1976. A number of cables and
overhead alignments
were affected.
The rehabilitation efforts are in pro.
gress and the situation is fast nearing
normalcy.
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Request of s<?I to acquire General
C u f t Vesse.s from Japanese Ship
yard
> 1671 SHRI M S PURTY Will the
Minuter of SHIPPING AND TRANS
PORT be pleased to state
(a) whether Shipping Corporation
o f India has requested Government
to acquire at least sue general cargo
vessels from a major
Japanese
shipyard,
(b) whether prior to this some con
tracts had earlier been made with the
Japanese shipyards, and
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(b) Yes, Sir
<c) During the current dMade the
Shipping Corporation
of India Ltd.,
has acquired six tankers and one bulk
earner from Japan The price of all
the six tankers was paid by delivery,
with the help of World Bank loan for
four tankers and commercial foreign
exchange loaiis for the remaining two
The bulk carrer was
acquired with
Shipyard credit covering 80 per cent of
the price reoavable in 16 half-yearly
instalments at 7 75 per cent per annum
Exports by Indian Telephone
Industries
1674 SHRI RAJDEO SINGH Will
the Minister of COMMUNICATIONS
be pleased to state
(a) whether the Indian Telephone
Industries has plans to enter the ex
port market m a big way competing
on the basis of quality, price and
performance of equipment,
(b) whether previously ITI has ex
ported stronger Exchange equipment
and telephones to m'ore than forty
countries, and
(c) if so, the reputation of the al
ready
exported
machines
and
material in the importing countries’
THE MINISTER OF COMMUNICA
TIONS
(DR
SHANKER DAYAL
SHARMA) (a) Yes, Sir
(b) Yes, Sir
(c) The machines and material ex
ported are having good reputation

(c) if so, the main features thereof7
THE MINISTER OF STATE Ilf THE
MINISTRY
OF
SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI)
(a) Government have approved that
abt mtdti-purpoae general cargo vessels
may be acoptired from Mitsubishi
Tjfeavy Industry, Jftpan, Out of these,
tour-esssela will be acquired by the
Shipping Corporation ot India Ltd

Harijana and Adivasis freed
from Indebtedness
1675 SHRI RAM PRAKASH Will
the Minister of LABOUR be pleased to
state the number of the adivasis, hari
jmis and other downtrodden people
Who have been freed' ftom the clutches
of monoy-fenders and their Mortgaged
property restated fb them, State-Wise’
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TDK DEPUTY MINISTER IN THE
MINISTRY OF
LABOUR (SHRI
BALGOVIND VERMA): Inonnation is
being collected and will be laid on the
Table of the House as soon as receiv
ed.
Conference of Afro-Asian Legal Con
sultative committee
1676. SHRI RAGHUNANDAN LAL
BHATIA: Will the
Minister of EX
TERNAL AFFAIRS be pleased to state;

WritteH ^nxiaer*

estimated cost is &0 milttoa Swiss
Francs (Rs. 2.58 crores approx.) ard
it is being financed under the 3rd:
Swiss credit. The net estimated ecw^
of the project is Rs. 4.35 crores. Thej
Telex^ Exchange will have as initial
capacity for termination of 45Q inter
national telex trunks, v^ith provision
for extension to 2000 trunks by addi
tional equipment in course of time.

(a) whether a Conference of AfroAsian Legal Consultative Committee
was held in Kuala Lumpur in July,
1978; and

A project report for installation of'
an electronic telex
exchange at the
New Delhi Centre, with substantial
indigenous content, hats also been
drawn up and is likely to be app rove
ed shortly; its estimated cost is Rs.
4.27 crores.

(b) if so, whether law of the sea
figured in the Conference?

m
Enforcement of BUntman wages for
Farm Labour

THE DEPUTY MIINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b)
Yes, Sir.

1678. SHRI H. N. MUKERJEE: Will
the Minister of LABOUR be' pleased to
state-

Electronic
Exchanges
for
Telex
Traffic in Bombay and Delhi
*1677. SHRI RAGHUNANDAN LAL
BHATIA. Will the Minister of COM
MUNICATIONS be pleased to state:
(a) whether electronic exchanges
are to be installed to handle telex
traffic in Bombay and Delhi by the
Overseas Communication Service;
(b) if so. whether any contract has
been signed with any foreign firm in
this regard; and
(c) if so,
thereof?

the

salient

features

THE MINISTER OF COMMUNICA
TIONS
(DR.
SHANKER DAYAL
SHARMA): (a) Yes, Sir.
(b)
and (c) A contract has already
been signed with M/s. Hasler of Swit
zerland for supply of necessary equip
ment for the Bombay Centre. Its

(a) whether Central Government
have given a directive to the Chief
Ministers to enforce the minimum
wages for farm labour and to givo
them protection; and
(b) if so, how far it is being Im
plemented, State-wise ?
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BALGOVIND VERMA); (a) and (b): The
need for effective and speedy imple
mentation of the rates of minimum
wages in respect of agricultural labour
has been brought to the notice of the
State Governments; the need for en
suring vigilance to see that the inte
rests of agricultural labour are fully
protected has also been impressed on
them.
Various State Governments are tak
ing action to strengthen the inspection*
machinery and to increase the number
of claims authorities under the Mini
mum Wages Act so as to ensure effec
tive implementation.
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W h wife l i n i M i i i «n u r i e r
tfwrr r t t
tow « * f ) :
(v ) I t
|
WW. SHRI r a g h u n a n d a n l a l
BHATIA: Will the
Minister of EX
( v ) wfr iftviT tfrfa % s h « t
TERNAL AFFAIRS
be pleased to
*r wpiwjk if
*rvf«»r srvrr^ft vtjj
state:
t
ft
(a) whether situation on the border
and border incidents were reviewed in
tff aflfq I
the talks held by the Indian Delega
tion in Dacca in June, 1976; and
National Highways in Gujarat
(b) if so, the salient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY
OF
"EXTERNAL
AFFAIRS (SHRI BIPINPAL DAS):
(a)Yes, Sir.
(b)
While repudiating categorically
baseless allegations regarding India's
involvement in border incidents, the
Indian Delegation
reiterated India's
desire for a peaceful border and re
jected as regrettable attempts to make
India a scapegoat for the internal
problems of Bangladesh. The Indian
Delegation re-affirmed iKat India was
vitally interested m the sovereignty,
independence and territorial integrity
of Bangladesh. India desired a strong
and prosperous Bangladesh. This was
In India's own interest and consistent
with India’s policy
of working for
peace and cooperation in the sub-con
tinent.

1681. SHRI D. D. DESAI: Will the
Minister ol SHIPPING AND TRANS
PORT be pleased to state;
(a) whether there are any plans
to increase the mileage of National
Highways in Gujarat; and
(b) if so, the facts thereof
THE DEPUTY MINISTER IN THE
MINISTRY OF
SHIPPING
AND
TRANSPORT
(SHRI
DALBIR
SINGH): (a) and (b). Presumably the
Hon’ble Member is referring to new
additions to the existing National High
way System in Gujarat during the
Fifth Five Year Plan. Owing to
financial constraints, the Government
of India are unable to consider any
proposal for inclusion of any road in
the National Highway System at pre
sent.
Supply of Malaria Tablets by UNICEF

1682 SHRI P. GANGADEB: Will the
Minister of HEALTH AND FAMILY
1680.
n flw r JPKW *fTW : PLANNING be pleased to state.
sfiTT fWTT Weft Qfi
V'f fF'TT
(a) whether UNICEF has procured
any anti-malaria tablets for India
fit:
during the current year;
jfvr
*r vr*n^T %
(b) if so, the total number of such
frarrfe*rT
ft
tablets supplied to India; and
*T Vpfft rTKJf
(c) whether the total Consignment
5r*InT I ^ I W n <i*r
would meet the
requirements of
India?
(tpto zto *Y«) < n w *r?n

(W)

^

SWF W % M 'W "ft *T ^
: V

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI1 A. K. M.
ISHAQUE): (a) and (b) The U.N.I.

'

~

.. .

'

)

·~"" ~,

C.E.F. has offered to suv2ly ·f 17 million
Chloroquin tablets for cBildren patients
of. m alaria .fo the country. .Of these
32.6 m illion tablets have been . received

•so far: .

..

.

. . ·;·;;-

T- .

.. .
. .. . . ..
(c ) No. The
U.N.l.C'.E.F: · gift will
. SUp)'.llemenl . the . '1procurerhentTo:t antim ala~'ia tablets
being
made by the
Go vtrnment of India under the National Malaria Eradication Programme.
'

~

f'r~h

'

(c) whether the new gold deposits
wer e discovered the extensive surv ey conducted for three years by the
Geological Survey of India?
THE DEPUTY ·MINISTER IN THE

MIN ISTRY OF STEEL AND MINES
·(SE RI· SUKHDEV
PRASAD): (a) to
(c) . Surveys conducted by Geological
S urvey of India in collaboration with
BGl\11.L during the last three years have
revealed gold mineralisation in Motag ..
ger t's vertical shaft area of west par t
of My sore mine in Kolar Gold F'i eld ;
exten sion areas of East Batrayaswamy
and Manigatta in
Karnataka and in
Malbippakonda and
Bisana tt am towards the sothern extension of K.G.F .
in Andhra Pradesh. The question of
additional lease of life to Kola r Gold
Field can only be determined after the
comp~eti on of the
p rogramme of ex ploration i!l depth.
Rising Calcutta Port Traffic
1684. SHR1 RAJDIEO SINGH: Will
... the
Minister of SHlPPING AND
T RANSPORT be pleased to state :
(a )
traffic

wheth~r

throu~h

the total sea-borne
tbe Calcutta Port rose

;,.~

' ,~1,

' ite

some-

(c ) the precise cause thereof?

'j
'
THE MINISTER OF STATE IN 1'.l'HE
MINISTRY
OF
SHIP.PING AND
TRANSPORT
(SHRI H. M. rRIVEDI: ( a) Yes.

16 33. SHRI P . GANGADEB: Will t~e
. , Minister of STEEL AND
MINES be
pleased to state:

( b) w hether these
dep~sits would
mean a fresh lease of life for Kolar
G old Fields; and

:r., .

(b) whether' this increase lean be
attributed to the handling of Cargo
t o a higher degree of desciprine or to
close vigil by the task force or
thing else like flushing of .Bhagirathi
by water from Farakka Barrage; and

Gold Deposits near Kolar Gold
·
Fields

(a) whether fresh ·gold deposits
have been .found near Kolar Oold
F ields;

;"

to 76,99,000 torih~s in 1975-76 against
75,36,000 tonnes in previous . years
whereas ..•the inlan d
vessel 'wharves
traffic during the year cam~ ··a.own to
3,27 ,000 tonnes again st 3,38,ffO(l-"t'ennes
in previous years;
:··t t

(b) and ( c) Although, consequent on
the proclamation of emergency, productivity has improved at the port the
.increase in tonnage was mair;ily due· to
POL traffic due to increased . requfrement of crude oil by Haldia Refinery.
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Indo-Bangladesh

Relations

i 686. SHRI . INDRAJIT
GUPTA :
Will the MiHister of EXTEJ;tNAL
AFF AlRS be pleased to s tate:
(a) ·whether India's.. relations with
.Bangladesh haye improved during
the last thr ee months; and
-

(b) t}le outstandinr: issues between
the two countries which have been.
mutually settled so far?

ilj
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THE DEPUTY MINISTER IN THE
MJNIStRT OF EXTERNAL AFFAIRS
(fim i BjPINl’AL DAS): (a) India has
various intiatlves to Improve
relations w*th Bangladesh but, unfor
tunately, the response has not been
satisfactory.
• (b) Among the major outstanding
issue; settled by agreement between
India and Bangladesh is the one condethiAf the demarcation of the land
boundary,
signed by the Prime
Ministers of the two countries on 16th
May 1974.
Surplus Labour at Calcutta Port
»

1687. SHRI INDRAJIT GUPTA: Will
the Minister of
SHIPPING AND
TRANSPORT be pleased to state:
(a) whether the Calcutta Dock
Labour Board has taken steps to
bring down surplus labour at Calcutta
port;
(b) if so, the outlines thereof; and
(c) Government’s reaction thereon'.’
THE MINISTER1OF STATE IN THE
MINISTRY
OF
SHIPPING AND
TRANSPORT (SHRI H M. TR1VEDI) ■
(a)
and (b>. With a view to makuiR
Calcutta Port operationally efficient
and economically viable, the Calcutta
Dock Labour Board, which is a tripar
tite boJy, resolved unanimously at a
meeting held on 29-7-1976 that it had
become absolutely necessary to re
organize the work-force of the Board
in accordance with the present trends
of traffic to be handled. The Chair
man of the Board was authorised to
make an assessment to detremine the
number of registered workers required
in each category and take action to
retire the surplus after paying them
tfuitabfe compensation.
(c)
Government is awaiting a con
crete proposal following this masting.

l&AKA)
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Decline in Birth Eat* to Planned
Level
1688. SHRI M. KATHAMUTHU:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:
(a) whether the birtn rate is ex
pected to decline to the planned level
by the end of the Sixth Plan; and
(b) if go, the facts thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A.K.M. ISHAQUE) (a; Yes.
(b) During the year 1975-76, the
birth-rate is estimated to have come
down to about 35 per thousand popu
lation from 41 in 1961. It is expected
that with the realisation of the targets
fixed for the remaining period of the
Fifth-Plan, the birth-rate will decline
to 30.7 by the end of fifth r.’an. The
programme envisages a further reduc
tion m birth-rate to the level of 25 per
1000 popjlation by the end of sixth
plan.
Realisation of Loan, from
Companies

Shipping

1689. SHRI M. KATHAMUTHU:
SHRI K. M. MADHUKAR:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:
(a)
whether the loan? to the tune
of Rupees twenty lakhs are yet to be
realised from five leading shipping
companies;
(b> if so, the facts thereof;
(c) whether Government have
taken any measures to realise this
amount, and
(d) 'if so, the results thereof?
THE MINISTER OF STATE IN THE
MINISTRY
OF
SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Loan* given by the shipping Dev»
lopment Fund Committee to shipping
companies are repayable by the latter
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in instalments, in accordance with the
schedule of repayment determined by
the Committee. There is no amount of
loan which has actually become recover
able but has not been recovered.
(b)

to (d). Do not arise.

Opening of Fair Price Shop in
Industrial Establishments
1690. SHRI B. S BHAURA:
SHRI K. M. ‘MADHUKAR’:
Will the Minister of LABOUR be
pleased to state:
(a) whether Government
have
taken any decision on the question of
setting up of fair price shops in the
industrial establishment for the bene
fit of workers; and
(b) if so, the facts thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OP LABOUR (SHRI BAL.
GOVIND VERMA). fa) and (b) In
terms of the Scheme drawn ud some
time ago. the State Governments and
the Employing Ministeries are being
persuaded from time to time to set up
Fair Price Shops/Consumer Coopera
tive Stores m all establishments em
ploying 300 or more workers. That
the progress so far has not been such
as to give us entire satisfaction was
due largely to the lack of assurance of
continued supplies of foodgrains etc tc
such shops/stores The matter was
reviewed recently in the light of the
improved availability position at an
Inter-Ministerial meeting held °n
August 10. 1076 and a workable
scheme for ensuring steady supplies ol
foodgrains etc to such shops/stores is
being drawn up in consultation with
the authorities concerned
Cadre-Training Camps for Agricul
tural Labour
1691. SHRI N E. HORO: Will the
Minuter of LABOUR be pleased to
state:
(a)
whether Government propose
to hold cadre-traimng camps of acti
vists of the agricultural labour orga
nisations in different States; and

Written jxnat&n

(b) if so, the broad outlines theneoff
THE DEPUTY MINISTER IN tSOE
MINISTRY OF LABOUR (SHRI SALGOVIND VSRMA): (a) The National
Labour Institute, New Delhi, which Is
an autonomous body under the
Ministry of Labour, is organising train
ing camps for helping the organiser*
of rural labour in different States.
(b)
The broad outlines of these |ID .
grammes are:—
(i) to impart knowledge at the
various provisions of State 8t
Central laws and regulations
conferring certain benefits and
facilities to rural labour; and^
(ii) to help organisers with leader-.,
ship skills development ao
that they can organise the
rural labour more effectively.
It may also be mentioned that
the participants for the rural
labour camps are selected
through the machinery of the
State
Labour Departments
who in their turn consult the
various rural labour organi
sations.
Free Sterilisation and Vasectomy Ope
rations In Delhi
1692 SHRI CHANDRA SHEKHAR
SINGH- Wi'l the Minister of HEALTH
and FAMILY PLANNING be pleased
to state*
(a) whether all Government and
private Hospitals, Nursing Homes*
Dispensaries and Clinics in Delhi sire
performing sterilization and vasecto
my operations free of charge;
(b) if so, the names thereof;
(c) whether the Government hmvet
issued or propose to issue instruct!****
to all the above to carry out the pro
gramme of the Government for the
same; and
(d) if so, the outlines thereof?,
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THE DEPUTY MINISTER IN THE
MINISTRY
OF 'HEALTH
AND
FAMILY PLANNING (SHRI A.K.M .
ISHAQUE): (&) All
Government
Hosplta's. a number of voluntary hos
pitals and nursin? homes are perform
ing sterilization operations free of
charge. Only those Dispensaries and
Clinics are performing sterilization
operations where special arrangements
have been made.
(b) Statement is laid on the Table
of the House. [Placed in Library.
See No. LT-11243/76.]
(c) The
private
hospitals and
Nursing Homes have volunteered to
contribute to this National Programme.
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mic Importance

(d) Question does not arise.
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1694. SHRI C- K. CHANDRAPPAN:
SHRI C. JANARDHANAN;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:
(a) whether the Central Govern
ment had called for tliie proposal from
the State of Kerala regarding the
scheme “State Roads of Inter-State,
or Economic Importance’1 for inclu
sion in the Fifth Plan;
(b) if so, whether the State Gov
ernment sent their proposals to Cen
tral Government; and
(c) Central Government’s opinion
thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF
SHIPPING
AND
TRANSPORT (SHRI DALBIR SINGH):
(a) and (b). Yes, Sir.
(c)
Owing to financial constraints,
the available funds are not adequate
even lor ‘on going' works, and as such
the Government of India have not
been able to approve loan assistance
for any new works under the scheme
of “State Roads of Inter-State or Eco
nomic Importance” in the Fifth Plan
so far.
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Revision of Bonus Formula
1695. SHRI C. K. CHANDRAPPAN:
Will the Minister of LABOUR be
pleased to state.
(a) whether Government have evol
ved a revised formula on workers’ bo
nus;

1697.
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(b) if so, the outlines thereof, and
(c) how far the workers have res
ponded to it?
f THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BALGOV1ND VERMA)- (a) to (c). Certain
changes in the Payment ot Bonus Act,
JL#65 were , made by the Payment of
Bonus (Amendment) Ordinance, pro
mulgated on the 25th September, 1975,
which was later replaced by the Pay
ment of Bonus
(Amendment) Act,
1976. No further changes have been
made in the formula
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Telephone Lines for Gujarat
1696. SHRI P. M MEHTA Will the
Min’Ster of COMMUNICATIONS be
pleased to state.
(a) whether 750,000 more telephone
lines are to be provided by the end of
the Fifth Plan;
(b) if so, how many new telephone
lines will be provided in Gujarat
by the end of the said Plan,
(c) whether Gujarat State has not
been provided any new lines since the
beginning of the Fifth Plan; and
(d) if so, the facts
thereof and
number of new lines which are likely
to be provided in future?
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THE MINISTER OF COMMUNICA
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Sir.
(b)
to (ft). It is proposed to expand
the telephone exchanges in Gujarat
by a total of 80,000 linn, out of which
11,130 and 14,676 lines were- added
during 1974-75 and 1975-76 respectively.
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Silica kn&^lumiai Content of Bau
xite supply to Ratnagiri and Korba
Aluminium Plants
1701.
SHRI
SHANKERRAO
SAVANT- Will the Minister of STEEL
AND MINES be pleased to state :
(a) the percentage of silica and alumini in the bauxite to be Supplied to
the Ratnagiri Aluminium Plant and
the Korba Aluminium Plant;
(b) which bauxite to be supplied to
these plants is more abundant and
which is superior;
(c) facilities in the matter of land,
roads, harbour, water and electricity
offered by Government of Maharashtra
for the Project at Ratnagiri; and
(d) the reasons for delaying
Plant at Ratnagiri?

the

11 2 4 4 /7 «]
Completion of Ratnagiri Harbour
1700.
SHRI
SHANKERRAO
SAVANT: Will the Minister of SHIP
PING AND TRANSPORT be pleased
to stale(a) whether the harbour at Ratnagiri has been completed according to
plan, if so, when;
(b) further improvements needed
at the harbour to make it an all-wea
ther harbour; and
(c) when these will be made and
by whom?
THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) to (c). The approved scheme for
development of Ratnagiri Harbour with
Central Loan Assistance has been com
pleted in 1973. This being a Minor
Port, further improvements, if any,
will be taken up and executed by the
State Government as part of the
State Five Year Plan.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD):

fa)

A lu m ini

Ratnagiri

5o- 5°0

3’ 6%

47%

4- 5%

Korba •

•

S il'c a

(b) It is not possible to draw a cate
gorical inference about the superiority
in quantity and quality of two bauxite
sources, one of which is actually being
exploited (Korba) and another of
which has yet to be exploited (Ratnagiri).
(c) The State Government have pro
mised to provide all these infrastruc
ture facilities.
(d) Owing to financial constraints
implementation of the Project has not
yet been taken up.
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1702
SHRI
SHANKERRAO
SAVANT Will the Minister o2 SHIP
PING AND TRANSPORT be pleased
to state
(a) the National Highways in Ma
harashtra taken up for repairs, broad
ening or modernising during 1976-77,

Writtn A ntm tn

IS4

rashtra in 1976-77 a sum of St. 700
lakhs hat been allocated. Aa *4gards
repairs a sum of Rs 78 91 lakfes has
so far been allotted tfng further amount
as found admissible in
a
with the prescribed norms dh£U be
allotted during the remaining periM
of the current financial year
Ore Handling Targets ef BeMteri Port

(b) the time-limit for completing
the work in each case, and

170J SHRI B V NAIK
WiU the
Minister of SHIPPING AND TRANS
PORT be pleased to state

<c) amount of loan and
subsidy
given or proposed to be given to the
State Government for the purpose for
each of these Highways9

(a) whether any targets have been
prescribed for ore handling by the
Beleken port on the west coast in
Kama4aka State during the years
1976-77 and 1977-78,

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING
AND
TRANSPORT (SHRI DALB1R SINGH)
(a)
and (b) The State of Maha
rashtra has nine routes as National
Highways These nat onal highways
which are existing roads are being
maintained and excepting the Na
tional Highway No H the rest of
them are being improved at an esti
mated cost of about Rs 47 00 crores
to meet the demand of trafik of the
near future The improvement works
include widening to two lane with or
without strengthening and construction
of new bridges at Kalwav Kasheli
and Malegaon on National Highway
No 3 across the river Panchganga
near Kolhapur on Nat onal H ghwav
No 4 and across the river Girna near
Jalgaon on National Highway No b
These Improvement works are in van
ous stages of progress and funds per
mitting of which there is shortage
the improvement works are likelv to
be completed bv the end of the Fifth
Plan period
<c) As constitut ona ly National
Highways are a Central subject the
entire expenditure involved in their
development and maintenance is borne
by the Central Government as a direct
expenditure and as such the question
of giving loan or subs dy does not
ariae For development improvement
and modernisation of roads in Maha

(b) whether the existing facilities
at the Port are being fully utilised,
and
(c) if not, whether any improve
ments to the port’s handling facilities
are contemplated9
THE MINISTER OF STATE IN THE
MINISTRY
OF
SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI)
(a) to (c) Beleken is a minor nort
under the control of Karnataka Govt
The State Government have reported
that the existing facilities are being
augmented bj mechanised barge load
ing facilities so as to handle the ex
ports fixed for 1976-77 and 1977-78
Reproductive couples In the Country
1704 SHRI B V NAIK Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state
(a) the total number of reproduc
tive couples in the country as on date
as per latest a.silab’e census reports,
(b) out of the above how many
couples have been sterilised,
(c) the percentage of the balance
number of couples programmed to be
sterilised during the year 1978-77, and
(d) the year in whieh India will
have zero population growth accord
ing to present programme9
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« £ tlMW lY MINISTER IN THE
ican sxH Y o r h e a l t h a n d FAMI
L Y PLANNING (SHRI A. K.‘ M.
JgBAQUK): (a) Based on the ratio
« f flunSed couples in the reproduc
tive Hgfrgroup per 1000 population as
par U7I Okmub, the number of couples
M ft e vcproductive age-group (age of
«M l 1 J -W years) as on 30th June,
lf»« is estimated at 104.7 mi'lion.
<D n t number of couples current
ly protected by sterilisation as of 30
June, 1978 is estimated at 15.0 milfan .
(e)
Aa additional 4.3 million couples
constituting 4.8 per cent of the balanoe are ftargetted to be steril.sad dur
ing tbe year 1976-77.
f, (d) Tbe objective spelt out of the
ljuaaent programme is to bring down
growth rate to 1.4 per cent by
tbe end o f the sixth Plan. Even if
rapid fertility changes could be
brought about so as to bring down the
net reproduction rate to the replace
ment level by 1980—85, it is estimated
that population will continue to grow
«D about the second half of the 21st
Century.
taftoynent to Tribal Labour
1705. SHRI S. M. BANERJEE: Will
the Minister of LABOUR be pleased
to state:
(a) whether the Bihar Government
have been asked to employ directly
tribal labour who are exploited by
Const contractors:
(b) it so, the outlines thereof;
fc)
whether in other parts o ' the
enuitry tribal labour is also exploited
by contractors; and
(d)
if ao, whether Government have
tatai any step to urge upon those
State Governments to employ direct
ly Irttal labour?
t o w o t y

m inister in th e

OF LABOUR (SHRI BALCXUPSHD VERMA): (a) to (d). Accord

Written Answers

1*6

ing to tbe information made available
by the Minister <rf B one Affairs, the
State Governments have been advised
to specifically consider, in the prepara
tion of Sub-Plans for tribal develop*
ment, the problem of forest labourers.
In cases where there are intermediaries
and contractors between the forest
department and the forest labourers
steps should be taken to ensure a fair
deal for the tribal labourers and the
ultimate elimination of forest contrac
tors and intermediaries. The Forest
Departments are also to take suitable
fteps to ensure regular employment to
the tribals.
Exploitation of Kudremukh Iron O n
1706. SHRI P. R. SHENOY: Will the
Minister of STEEL AND MINES be
pleased to state:
(a) whether the iron ore at Kudremukh is exploited by a separate Cor
poration formed for the purpose; and
(b) if so. the salient natures of the
Corporation?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
A new company, named, Kudremukh
Iron Ore Company Ltd , has been form
ed under the Comnames Act for the
implementation of the Kudremukh
Iron Ore Project.
(b)
the salient features ot the Com
pany are,
(0 Reg'ttered Office :

Bangalore

(u) Authorised Cap tal Rs. 150 crores, to
be subscribed
wholly by the
President of
India.
M n mum 5
(iii) No. of Directors:
Max'mum 13
D:rector*
(iv) Appointment
of All
Director*:
including the
Cha'nnu-CumManaglng D r*
rector ahafl be
appointed by the
Pmident
of
India.
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1707 SHRI P. R SHENOY:
SHRI M RAM GOPAL
REDDY;
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1708. SHRI M. S. PUBTY:
Will
the Minister of SHIPPING AN».
TRANSPORT be pleased to stater*

WiJl the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) the National Highways being
constructed in the country on w&ch
work was started during the Fourth
Plan;

(a) the scale of capitation fee and
other fees collected by the private
medical colleges in Karnataka during
the current year;

(b) number of National Highways
completed in Bihar during the Fourth
Plan; and

(b) whether the capitation fee col
lected goes to the medical college
concerned or to any other controlling
institution; and
(c) whether the Government are
aware that these colleges are actually
collecting fee much more than what
they state in public9
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A K M
ISHAQUE).
(a) JJ.M
Medical
College, Davangere*
Capitation fee Rs 10.000/- for Kar
nataka students on merit and Rs
35,000/- for others.
K.M C Medical College, ManipalCapitation fee Rs 10,000/- for Kar
nataka students on merit and others
Rs. 44,000/
and foreigners $6,250
Tuition fep for all Rs. 1,570.
J N Medical College, Belgaum
Capitation fee Rs 10.000/. for Kar
nataka students on merit and Rs
35,000 for others Tuition fee Rs. 1,250
for all students.
M. R Medical Co’lege,

Gulbarga*

Admissions have not yet been made.
<b) TSe fees collected from the
students go to the medical college
concerned
(c) N<x

(c) number of National Highways
likely to be constructed ip Bihar dur
ing the Fifth Plan period?
THE DEPUTY MINISTER IN THE
MINISTRY OF
SHIPPING
AND*
TRANSPORT (SHRI DALBIR SINGH)*
(a) There are 55 National Highways
m India Of these 44 existed on 1st
April 1969 (i.e. the commencement of
the Fourth Plan) and 11 new routes
were added to the National Highways
system in the Fourth Plan period.
Development of National Highways is
a continuous process depending upon
deficiencies, traffic requirements and
availab'lity of resources As part of
this “continuing process” the pro
gramme drawn up for the develop
ment of National Highways during the
Fourth Plan period covered mainly
the 44 routes existing at the commence
ment of the Fourth Plan and certain
works on some of the newlv added
routes also
(b)
and (c) Bihar has 9 National
Highways including Chas-Ranchi-Rourkela-Talcher road, declared as Na
tional Highway No 23 in March. 1972.
All the National Highways except the
newlv added
National
Highway
No 23 and the National Highway
No 6, which is to the required stand
ards and short in length, are being
developed i.e widened, strengttaoled
and improved as a oart of the Fewrih
Plan development programmes tfe meed
the traffic needs The improvement
Works are in various stages of pro
gress Some of these wotfcs were

I3j^
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___npleted in the Fourth Flan period
/ and the balance spilled over to the
Fifth Wan. Funds permitting these
1 are likely to*be completed by the end
- of Fifth Flan period.
Although the list of new works of
the Fifth Plan have not yet been
finalised, this process of development
of the national highways will continue
In the Fifth Plan, again defending
upon the availability of resources.
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Committee on recruitment, welfare,
etc., of Calcutta Port workers
1711. SHRI R. N. BARMAN: Will
the Minister of SHIPPING AND
1RANSPORT be please 1 to state*
(a) whether a Committee was ap
pointed to consider the question of
locruitment, welfare, etc. o£ Caleutt*
2 o t workers j

«r

(b) if so, whether the Committee
has since submitted its report; an^.

vn^iM *i? w w

«m

1.710. «ft
* pit : to
*r$ *crr^Jft fi’n *n^r f a :
(•*) ft^Tfrsr srarfr y firfa'tpr *-

«r?nht
»r^ r
•TJTfd *r
* 1% % srr^ *r tr»ft srwrMW*rot * fwr* wwir v M fo 1#
t;
1646 LS—5

U) if so, the findings thereof and
those accepted for implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF
SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) No, Sir.
(bj and (c). Do not arise.
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Non~Aligned
-

'

'

.Press
Pool
~ .
• .

AUGUST 26,_ 197·6 .!
'I

il7U2. S.HRCR. !N. B~RMAN:
Will
the Minister- o!f -EX:T ERNAL AF-FAIRS
be pleased
state:
·

?o·

a) whethei' the _q~.e~tion of finalismg i 'Non-align'ed Priss 'F'boI
wa~
considered at the Colombo btiinfe;r;edce
of . Nm<J.-aligned nathms;
c~r il .so, t1'J•e · nat~ uf· organisationat structure that . the. Pool will
have·
. and
~

(C) t_he assi&taoce.to be..g!v.e n . by the

IndJ:a:n ·Government?
l

-,'DH~

..

R

~

~~

•

.,

~

:;.

_

''

'

-

DQ.if.l'Y MI.NIS~ER .IN THE
MINISTRY
EXTERNAL 'AF"F.Afas
(SHRi BIPINPAL DA~~1 ~ ~-a) Ye·s, Sir.

OF

(h) Tl:ie 'Sµmmit me~;!ng .of .:.Heads
of .Stat<t aoo'i· ~·auviernments . ot non<.Ji,gned countries act . Go,iom·bo· ~pproved
the Constitution . of fJle ~.el?s .Agenci~s
Pool as adopted a't: t'he Mfoi'!5terial
Conference held at New Delhi in July,
1976
The organizational structure of
thi;_ Pool is detailed in t'lat Constitution which has already been widely
:published.

(c) India will actively participate in
the Pool · in accordance with its Constitu'tion mentioned above.

Alleged Cumbersome Customs and
A"1ministrative Procedure -i n Calcutta
Port
1713. SHRI R. N. BARMAN : Will
the Minister of SHIPPING AND
.TRANSPORT be pleased to state:
(a) whether customs and other administrative procedures are so cum<Uersome at Calcutta Port that a ship
takes nearly fortnight to load -cargo
ports;

(b) whether because of the delay,

are carrying cargo less hy 1000
such the port
:ea=fngs are affected to that ·extent ·
and
'
~'lips

'to 2000 tonnes and as

(c) if so, steps being taken to cut
red-tape <;tnd , make the whole procedure ea-siet?
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THE Ml~ns'TER OF STATE IN THE
MINISTRY OF
SHIPPING
AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) It is not cor•r ect that the custollls
and administrative proced!;l,res -~re
specially cumbersome at Calcutta Port;
in fact, unifo rm cust:ims proce<!Iures
are followed .a t all ports.
(b) ~n~ (c): Being a terminal port.
the shiJ)S bringing in import ca:i::g.o to
t'lis port take export cargo on their
return voyage.
They also take
ad Vlai¥'f'.Ag ,. . of - i~-r'Ei1~>"aff.iingl>J!5a~tres
available at-the ~ort,..- 'f,..h~")-. ·s als~· a
tendency on the part of the crew to
prolong the stay on shore to some
extent. . '.1.'~~e , ;acti;>
1~q. tp tonger
stap of shi~ _a.t tP.!s,_110!'.t,_c.o!D~red to
other ports. H:bwever, every Il\ ·e l.'ri;pt
is being made to speed up t':le procedtittes:" · A ..»0c'ldni:( :~oup : c©triI)rising
repr'es~te.tives of port. ,sh.i.ppiti.,g ·.i nterests and shippei;s ruis been constituted
to g~ i~t~ -:the -~drking p~ocedures pr-eseimtI~ -0 btamihg 'in·t'he pQrt ·V'J'iith a ~iew
to streamlining them wher.ever foup?
necessary.

Proposal for ln.tro<luetfon -uf
.T etegl'aphic, ~

New

1714. SHRI VASA.NT SATHE: Will
the Minister of .1coM'l\'1UN1fcAt'IONS
be ' p1eased Ito s!tate:

(a) whether;· te<liegraphic codes· for
sending messages have remained stagnant over a long period·

.

'

(b} if so,
whether
Government
consider a ·p roposal ·,;,f or introduction!
addition of new te-1'egiap;lJ.ic codes in
the interest of the consumers and the
Department· and
,'
(c~ if so, the st'eps'" taken/propsed
to te taken in this re'gard?.
THE MINISTER OF COMMUNICATIONS (DR. SHANKER DAYAL
S?.ARryIA): .Ca) The ·p & T Department has· not prescribed -any teleg·r·aphic· code · for sending public messages,
(b) and (c).

Does not arise.

233

Written Answers

BHADRA 4, 1898 (SAKA)

iStudy of problems ef Bonded Labour
1715. SHRI VASANT SATHE: Will
•the Minister ot LABOUR be pleased
■lo state:
(a) whether there is a proposal to
carry out in depth the study of the
.problems of bonded labour to facili
tate appropriate remedial action projgramme; and
(b) if so, the main features of the
proposal?
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
•GOVIND VERMA): (a) and (b). The
National Labour Institute, an auto
nomous
organisation
under
the
Labour Ministry, has conducted a
number of micro level studies on
venous aspects of the problems of the
bonded labour. Some of their studies
have been published in the National
Labour Institute’s Bulletin.
That
■apart, a proposal for a comprehensive
in depth study by the Director, Labour
Bureau on the bonded labour systemDistrict-wise estimate of magnitude
and evaluation of the rehabilitation
measures is under active consideration.
.Special Cell for Coordinating Schemes
for Agricultural Labour
1716. SHRI VASANT SATHE: Will
‘the Minister of LABOUR be pleased to
.-state:
(a) whether Government have set
up a special cell to coordinate and
monitor the schemes for Agricultural
labour;
(b) if so, what is the exclusive
.strength of the Agriculture Cell creat
ed and the amount spent on it during
1975-76; and
(c) whether there is a proposal to
•strengthen the cell to coordinate and
monitor the schemes more effectively
ninder 20-point economic programme?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL ’
GOVIND VERMA): (a) Yes, Sir.(b) The strength of the Cell during
1975-76 was as follows;—
Section Officer

1

Investigator

2

Assistant

i

L.D.C.

1

The expenditure incurred
1975-76 was Rs. 45.304.

during

(c) Since the introduction of the
Abolition of the Bonded Labour
System Act, the State Governments/
Union Territories have been requested
to formulate schemes for the rehabi
litation of emancipated bonded labour.
Action is also being taken to introduce
legislation for the welfare of Agricul
tural Workers.
The question of
strengthening the Cell is under cons
tant review.
Issue of Stamp on Occasion of Birth
-Centenary of saint Gadge ACaharaJ
3737. SHRI VASANT SATHE: Will
the Minister of COMMUNICATIONS
he pleased to state:

(a) whether Government of Maha
rashtra have sent a proposal to issue
a stamp on the occasion of the birth
centenary of the Saint Gadge Maharaj this year; and
(b) if so, the decision taken there
on?
THE MINISTER OF COMMUNICA
TIONS (DR.
SHANKER DAYAL
SHARMA): (a) and (b). The proposal
for the issue of a commemorative
stamp on the birth centenary of Gadge
Maharaj in 1976 was received from the
Mayor of Poona in May, 1976, but due
to very short notice given, it was
not possible to accommodate the same
in the programme. No separate propo
sal was received from the Government
of Maharashtra.

tjy .
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cat nvdker of mdiectMijr' Oywrtfaw
1718. SHRI R. P. DAS: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:
* (a) tbe name of the Doctor who
has performed the highest number of
tubectomy operations in the country;

W ritten Amwqto.

13&

(b)
Government's reaction to th«
ILO proposals, in general, was set out
in the Labour Minister's Speech deli
vered- at the World Employment Conference, a copy of which was already
laid on the Table of the Sabha in reply
to Starred Question No. 138 on the
19th August, 1976.
Pollution from Coal M h«r

(b) the second highest j an4
(c) the reward given to those doc
tors?
T h e DEPUTY MINISTER IN THE
MINISTRY OP HEALTH AND FAMI
LY PLANNING (SHRI A. K. M.
ISHAQUE)- (a) to (c). There is no
notional award for doctors perform.
iAi; the largest number of tubectomy
operations as such. For the year
1975-76, a special award has been insti
tuted for best family planning work
done by a medical /para medical/fleld
worker. For this purpose medical offi
cers performing the largest number
of sterilisations would be considered
on receipt of proposals from the State
Governments.
I.L.O. for creation of j»bs t» Elimi
nate Unemployment
1719. SHRI M.
RAM
GOPAL
REDDY: Will the Minister of LABOUR
be pleased to state:
(a) whether Government’s atten
tion has been drawn to the report that
International Labour Organisation has
estimated that over 1,000 million ad
ditional jobs will have to be created
in developing countries alone before
the end of the century if unemploy
ment and poverty are to be eliminat
ed; and
(b) if so, the reaction of Govern
ment thereto?
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BALGOVIND VERMA); (a) Yes, Sir.

*720. SHRI
M.
RAM GOPAL.
REDDY: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased,
to state:
(a) whether Government’s atten
tion has been drawn to the reports
that pollution from coal mines has
proved comparatively more injurious,
to health; and
^
—
(b) if so, the steps taken tHcreonT”

THE DEPUTY MINISTER IN THE
MINISTRY
OF
HEALTH AND>
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). No. Pollu
tion from coal mines is comparatively
less injurious to health than other
environmental pollution.
Necessary
steps for checking pollul’on in the'
coal mines are taken by Central1
Minins; Research Station at Dhanbad,
Directorate General of Mines Safety:
Directorate General of Factory Advice*
Services and Labour Institute. Bom
bay and Coal Mines Welfare Organisa
tion. Dhanbad.
Joint Secretary appointed as Admi
nistrator of Nationalised IISCO
1721. SHRI INDRAJIT GUPTA: Will
the Minister of STEEL AND MINES:
be pleased to state:
(a)
whether one of the Joint Secre
taries of his Ministry has been ap
pointed
as Administrator of theNationalised Indian Iron and Steel
Company and also as member of the?
Board of management; and

'^ 7
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(b)
if so, whether 'tMs goes against
•the recommendations of the Adminis
trative Reforms Commission, as also
against the recommendations of the
Committee on Public Undertakings in
their 14th Report (5tfi Lok sabha,
1971-72), 70th Report (4th Lok
Sabha, 1969-70), and 77th Report
•<Sth Lcfk Sabha, 1975-76)?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASADj: (a) and
(b). Shri V. K. Dar, formerl.v Joint
‘Secretary in the Ministry of Steel and
Mines (Department of Steel) has Ijeen
•appointed whole-time Administrator.
Indian Iron and Steel Company Limit
e d and Member of the Board of
Management of the company with
•effect from the 25th December, 1073.
As this is a whole-time appointment,
the recommendations referred to in
part (b) of the question do no apply
sto this case.

D.T.C.

(SAKA)
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1975 to July, 1976,
given below:—

monthwise, are

Amrfunt of
composi
tion fee re
Income covered
from
ticketless
passengers.
(Rs. in (Rs. m
lakhs)
lakhs)

Month

September ’75
October ’75

138

* ’

140-28

1-03

■92

•

150-42

November ’ 75"

*47‘ 15

•47

December ’75 •

*47* 9»

•76

January ’ 76

1-34

*

I56-49

February ’76 •

157-10

•77

March ’ 76

173-57

•55

April’ 76-

I73'53

•72

May ’76 •

185-73

i -<7

June ’ 76-

186-65

•84

July '76 •

199-59

•30

Earnings
D .l.t. buses Involved In Acctdfcttts

1722. SHRI RAM PRAKASH- Will
‘the Minister of SHIPPING AND
TRANSPORT be pleased to state
(a) whether there has been a steep
rise in the earnings of DTC during
‘the past lew months; and
(b) if so, the break-up of earnings
'by sale of tickets and money realised
'by
imposing fine on ticketless
■travellers?
THE DEPUTY MINISTER ;N THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR SINGH):
(a) There has been a significant im
provement in this respect.
(b)
Traffic income and composition
'fee recovered from ticketless passen
gers during the period from September,

1723. SHRI RAM PRAKASH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to stale:
(a) whether there has been a rise in
the number of accidents involving
DTC buses; and
(b) if so, the number of accidents
during the first six months of this
year and steps taken to curb the
accidents?
,

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR SINGH):
(a) Yes. However, number of acci
dents per lakh kilometres operated has
not risen.
(b)
During the period "from. 1-1-1076
to 30-6-76, the D.T.C. buseg were in

Written Answer«

AUGUST 28, 1976

volved in 1246 accidents. Following
steps have been taken to check acci
dents:—
(i) Only those persons are recruit
ed for the post ol drivers, who
have minimum of 3 years ex
perience of heavy vehicle
driving.
(ii) New recruits are given inten
sive training in the training
school and employment is
given on their successfully
completing Ihe training course.
(iii) New entrants have to undergo
medical check up to ensure
their physical fitness and
visual auvity.
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Drowning of a K n d tt Port wmrker
1725. SHRI M. KATHAMUTHU;
SHRI D. K. PANDA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:
(a) whether on 20th May, 1976 »
Kandla Port vrorker G. Narayan was
on duty and in the afternoon he wasmissing;
(b) if so, whether any action was
taken to trace him on the same dayand the following day;
(c) whether his b o d y was found
floating tied with stones in the watee
on 22nd May; and

(iv) In order to check rash-driving,
maximum speed limit for city
buses has been fixed at 10
K.M. per hour.

(d) whether any post mortem was
done and what is the report?

(v) The Traffic Police have intro
duced bus lanes on certain
roads.

THE MINISTER OF STATE IN IHE
MINISTRY OF SHIPPING AND»
TRANSPORT ?SHRI H. M. TRIVEDIJ:
(a) Yes, Sir.

(vl) Drivers are given incentive re
wards for accident free record.
Minimum

Wages to Agricultural
Labourers

1724. SHRI R. P. DAS: Will the
Minister of LABOUR be pleased to
state;
(a) the States in which the mini
mum wage of Rs. 8.10 for the agri
cultural labourers has so far been
given effect to; and
(b) whether the State agriculture,
sericulture farms and the Central
Sericulture Reseat ch Station in West
Bengal have not yet implemented the
minimum wage as a matter of Gov
ernment policy?
THL DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVEND VERMA): (a) and (h).
The required information is being col
lected and would be placed on the
Table at the House as soon a8 received.

(b) A search was made on noth thedays under the jetty as well as in the
creek waters.
(c) The body was found floating on*
22nd May, 1976 with a weight tied to
the right hand wrist
(d) According to post mortem doneat Government Hospital, Anjar. asphy
xia due to strangulation was the reason
for death. Police investigations are
continuing.
Waste of Metals
1726. SHRI P. GANGA REDDY: Will
the Minister of STEEL AND MINES
be pleased to state:
(a) whether huge quantities o f
metals are wasted every year in the
form of dross, scraps, turnings and
spent fluxes, etc.; and
(b ) if so, the steps taken or pro
posed to be taken to avoid this
wastage?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL _AND 7v1INES
(SHRI SUKHDEV PRASAD): (a) and
(b ) . In integrated steel plants, arising
of certab waste. materials from part
of the production process. Such waste
materials are mainly coke b r eeze, blast
furnace slag, mi.il scrap, fines of iron
ore, limetone, dolomite, zinc dross, tin
dross, etc.
By and large these are
beneficially utilised within the plant or
sold in the m a r ket whe re it is then
refined/finish ed and re-used in the industries.
1
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isola ted from Infec ted Liver, Spleen
and Blood are immunogenic;
(b) if so, whether they are also
capable of stimulating production of
anti-bodies against malaria; and
(c) if so, the facts thereof?
THE DEPUTY MINISTER IN '.FHE
MINISTRY OF HEAL TH AND FAMILY PLANNING (SHRI A. K. M .
ISHAQUE): (a) Yes.
(b) al"Jd ( c).
progress.

Studies are s.till under

Development Cess for minerals
1727. SHRI NATHURAM
AHIRWAR:
SARDAR SW ARAN SINGH
SOKHI:

Will the Minister of STEEL i\ND
MINES be ple ased to state:
(a) whether a development cess is
imperative for promoting the development of minernls and mineral-bearing
areas;
(b). whether
Government have
considered the
recommendations of
the Committe e on Development Cess
· m ade in May, 1973; and
(c) possible time Government propose to take to give effect to the
recommendations?
THE,- DEPUTY MINJS['ER IR THE
. MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) : Ca ) to
(c). The recommendations of the
"Committee on the Development Cess
on· Minerals" are being examined by
Government and a decision in the r.'lat~
ter is likely to be taken in the near
:fluture.

Pu.rifled Antigens ISolated ft1om Bfuod
1728. SHRt P : GANGADEB~ Will the
'Minister· of HEAL TH AN!D F:AMII!.Y
P LANNING be pleased to state:

la) whether recent re.s.earch, h;:i.s . led
to the d.iseo:v.ery: that Eurin.ed antig.ens
~~ ·-

Lack
of
Communication betwieen
Mtanagement a.nd EmPloy;eesflJnie>D at DASP

1729i. SHRI KRISH NA CHANIDRA
HALDER: Will the Minlister of SIFEEL
AND MINES be pleased to stat e whether there is no channel of commun ications and consultation between the
Management and the Hind us tan Steel
Employees Union of the Alloy ~teel
Plant at Durga pu r?

THE MINISTER OF STEEL AND
MINES (SHRI
CHANDRAJIT YADA V): There are - both formql and inform al channels of communication c-,nd
consultation be tween t he management
and Hindustan Steel Employees' Union
of the Alloy Steels Plant, Durgapur.
Sheet M-i.1.1 of nurgap.u11 Alloy Steel

Plant

173 0. SHRI KRISHNA ClIANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased to state whether it is proposed to replace out dated,
uneconomic sheet mill of· Alloy Steel
Plant, Durgapur by a modern mill?
TH E DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): There is
no pro posal at present . to- replace the
existing sheet mill. The pre-investment feasibility rep ort for e-xpansion
of Allo._,
y Steels Plants, Durgapur, pre-
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pared by Metallurgical and Engineer
ing Consultants (India) Ltd., has
taken mlo consideration certain defi
ciencies of tnis sheet mill and has sug-'
gested installation of certain balancing
facilities. These are being examined
by Steel Authority of India Ltd.
^Despatch of Stainless Steely from
Alloy Steel Plant, Durgapur
1731. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased to .-tate:
(a) the reasons for which despatch
of stainless steel from Alloy steel
plant at Durgapur is gradually dec
lining since January, 1976; and
(b) what is the import scheme for
stainless steel?
THE DEPUTY MINISTER -rN 1 ;!E
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Re
duction in inventory/activisation 'if in
ventory. preference for imported mate
rials and liberalisation of the import
policy for actual users for <mport of
stainless steel for manufacture of
utensil and hospital equipments arc the
main contributory factors for decline
in the offtake of stainless steel sheet.'/
plates from Alloy Steel Plant. Durga
pur.
(b)
The present policy provides for
import of:—
(i) Stainles steel/heat resisting
steel wire rods for wire draw
ing subject to certa’n condi
tions;
(ii) Stainless steel heat resisting
steel strips in cold rolled
condition for pennib industry.
Razor blade industry, watch
strap industry and spiral
wound gaskets:
<HI) Cf*ld rolled and hot rolled
colls for watch industry;

1976
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(iv) Stainless steel plates, sheets,
strips and coils in certain
sizes for certain specified in
dustrial uses;
(v) Stainless steel sheets, strips for
hospital equipment «jd uten
sil, under
Open
General
Licensing, restricted to MMTC
who will sell the imported
material at a pre-determined
reserve price.
The Registered Exporters Import
Policy, formulated and administered
by the Ministry of Commerce, also
provides for import of stainless fe e l/
heat resisting steel sheets, plates and
strips against export of certain pro
ducts including stainless steel utensils,
hospital equipment etc.
Cost of Installation of Micro-Wave
and overhead Telephone Lines
1732. SHRI CHAPALENDU BHATTACHARYYIA: Will the Mi’ -ister of
COMMUNICATIONS be pleased to
state1
(a) the relative capital cost of ins
talling micro wave and through
overhead telephone lines between two
points 100 kilometres apart;
(b) the annual maintenance cost
for these two different types of tele
communications; and
(c) the relative efficiency of micro
wave and telephone lines as measured
by percentage of maturity of trunk
calls?
THE MINISTER OF COMMUNICA
TIONS (DR. SHANKER DAYAL
SHARMA):( (?) and (b). Essentialy,
open wire carrier systems on overhead
lines are small capacity systems pro
viding upto about €0 speech circuits on
a route whereas microwave systems
are large capacity system^ providing
120 channels to 1800 channels or even
more. The former are. therefore, ins
talled on low traffic routes whjle the
latter are installed on heavy traffic
routes. The relative capital costs and
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annual charges of the two types ol sys
THE DEPUTY MINISTER IN THE
tems are as follows:
MINISTRY OF HEALTH AND IAMILY PLANNING * {SHRI A. K. M.
ISHAQUL"): (a) According to the in
Type of systemOO No. of Cap.tal Annual
formation furnished by the State health
channels, cost
charges
;iuthanties, the number tit
ot
(Rs. m Lakhs.)
filarfa in Ranchi was one in 1974 and
six in 1975. In Dhanbad, there was no
case reported m 1974 but 93 cases
were reported m 1075. No survey has
60
Open wire 1ne *
7*43
49-53
been conducted in Durgapur and
2 GHz Microwave
Asansol areas u» West Bengal and
120
>4
70
Burmo anc Ramgarh in Bihar.
j GHz microwave
106
300
21*2
No information about the number of
filaria ca.se * in Bokaro Steel complex
6 GHz
„
l 800
370
74
is teadily available.
(c)
(1) Microwave system*, are engi
neered for an efficiency of 99.!)!) per
cent.
(u) The efficiency of overhead 'ines
depends upon various factors such as
weather conditions, the terrain, etc
A good line can be expected to #nve an
•efficiency of 90 to 85 per cent
(ni) Apart from the efficiency <,I lh«?
trunk circuit medium, the percentage
of maturity of trunk calls will depend
upon other factors- like the traffic load
on the route efficiency of the terminal
telephone systems etc.
Incidence of Filaria around the In
dustrial Areas of Durgmpar-Aaansol,
Dhanbad-Bokaro, Ranchi and
Ramgarh

fb)
Efforts are being made to ..-’limit
filariasis m un-surveyed districts >n the
country which include Hazarib.<gh ot
Bihar- and Burdwan of West Jfc'ngai.
In Ranchi town. Filaria control mea
sures were started m 1
The
disease rate there has fallen from 5 per
cent in 1958 to 0 1 per cent in 1975 In
Dhanbad town, filaria control mea
sures have been started in 1975 It ls
too early to determine the impact of
these control measures due to the
chronic nature of the disease.
(c)
The Government of India pro
vides assistance to the State Govern
ment by way of material and
equipment
under the
National
Filaria Control Programme.
The
Central assistance for Ranchi, iJhanbad and Durgapur is as follows —

1733 SHRI CHAPALENDU BHATTACHARYYIA• Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:
(a) the incidence of reported cases
of filaria in and around the industrial
areas of Durgapur-Asansol, Dhanbad-Bokaro Steel-Bermo, Ranchi and
Ramgarh in 1974, 1975 and 1976;
(b) the steps taken thereon
result achieved so far; and

Ranchi *
Dhanbad
Durgapur

■

*

44,000

16,000

31,000

^5,000
47.000

and

(O the expenditure incurred there
on year-wise?

The operational cost on the control
measures is borne by the State Gov
ernment.
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(b)
the reasons tor non-deposit and
the action taken by Government m
far in this regard?

*fc*< wrwra wrfiMf
f(W I

1734. «ft
f'TT
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%

w &%ftr

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) The Provident
Fund Authorities have reported that
the units of M/s Associated Cpjnent
Companies Limited and particularly
the establishments in Delhi Zone are
re sorting compliance regularly. No
amount of Provident fund contribution
is outstanding against the establish
ment for the last three years.
fb' Does not arise.

(*T) *ffc tf, gft S*1 farr if fspnift
»*rf>r % i |

?

Default in Payment of P. P, by A.C.C.

*fta qftT ffT w i m if * r *nft («ft

: ( v ) tit, st i

( * ) 3ft, ngi I
(*I) f«wfrsr??T?Jn% 1 7 -7 -1 9 7R
c t *rr«r?r srrrt fttr, fV»^f si^rr?*^
WT8TTT*TT
STVTT * fan WT STffosr
fr^?rr % =5Frr*
«rt
f t »r*ft
gft srwT’ ri sn r sftf?tfair arm,
»l? ^fwHT %*** «nr*?Tn qrffr'n fy^sft
«PT rft ^frf*rn |
3WnrqT7 «ror *r

17:w. SHRI O P. YADAV: Will the
MinistPr uf LABOUR he pleaded to
stole.
fa) how many times, the Associated
Cement Company, Delhi Zone de
faulted m the Payment of Employees'
Provident Fund during the last three
years;
(bi the nature of action taken for
this default; and
(c)
thp officer held responsible for
not depositing the amount?

3rr% t f*n $ i wr ?npf
snCTfl?r 8TTT srrft tV* jpT VT^ff
m t qr *fi$ ift ?Tffasr f m r ^rm>/
Ti?w jfteT^fo-f^fsrr *rfT^rw% fwr

THE DEPUTY MINISTER JN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA)- The Provident
Fund Authorities have reported as
under:—

ffiPTHfh'oT w m i z
WT*f JTff CTCT | I

y'n) The units of M/s. Associated
Cement Company Limited and parti
cularly the establishment in l'elhi
Zone are teporting compliance in lime
and regularh.

STFn% fa "

P. F. Outstanding against A.C.C.
17X5. SHRI G. P YADAV. Will the
Minister of LABOUR be pleased to
state
(ai the total amount of employees’
provident fund outstanding against
the Associated Cement
Company
Limited, particularly of its Delhi Zone
for the last three years, year-wise; and

(b) and (c). Do not arise.
Indian student8 in Foreign Countries
17'}7. SHRI RAJDEO SINGH- Will
the Minister of EXTERNAL AFFAIRS
be pleased to state.
(a)
whether Government propose
to manage Crash Course in Indian
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history and latest developments in
India so that intending visitors to
U.S.A. and other countries could
paint a good picture of India; and
(b)
whether Government propose
to instruct its Embassies in these
countries to be in regular touch with
them and from time to time supply
them information, pamphlets and or
ganise meet when distinguished visi
tor from the country is available?

THE DEPUTY MINISTER IN HIE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b)
In cases where specific information is
officially available about officially
sponsored or approved delegations and
individuals going abroad they are
usually briefed and provided with ai>
propnate literature by the Ministry ot
External Affairs.

Similar action is also taken by otir
Missions abroad who keep in regular
touch with them during their visits
and arrange, meetings for them as :incl
When necessary and feasible. In addi
tion, our Missions abroad have been
advised to keep in close touch with all
visiting Indians who approach the Mis.
sions with a view to suitably brief
them on various current issues.
.Standardisation of Glass for Lenses

150

(c) if so, the steps being taken in>
this regard?

THE DEPUTY MINISTER IN 'IHE
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M.
ISHAQUE). (a) and (b). Yes.
(c)
The Government are seized of
this problem and are examining steps
necessary to be taken in this iega:d.

1739. *To fnpft
«PTT p r o iftT WTP1 ITftfV
fT T

r
*nT%

f*f> :

(q?)
76 *f

1975-

1974-75

fro fa*

frcrar

<rr

if JTf?r w vzrfa *r faasrr zrn&r j*rr;
(«)
v rt% [% ferq
^ w t sthts faSrf; tftx.

1738 SHRI N. K. SANGHISHRI Y. ESWARA REDDY:

(*r)
Wil) the Minister of HEALTH AND
PAMILY PLANNING be pleased to
state:
(a)
whether sale of lenses made of
sub-standard glass both for powered
spectacles and sunglasses are quite
rampant in the big cities in the coun
try ;
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(b) whether as a result of use o£
such glasses many people cause fur
ther injury to their eyesight; and

5
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12 hrs.
SHRI KRISHNA CHANDRA HOL
DER {Ausgrain): Sir, I want to make
a submission. I have received a tele
gram from Asansol.
MR SPEAKER: You should not
laise it hke this. You should bring
it to my notice first. You should not
raise this in this House like thift. It
is a very bad procedure Then, I
cannot prevent many other Members
also from raising this. You are saying
now that you have received a tele
gram and you are reading th;.t out.
Plaase send it on to me I tlo not
want to go into that.
SHRI KRISHNA CHANDRA IIALDER: I have sent Notice under 377.
MR. SPEAKER: 1 Shall look into
it. It is all the more reason that you
should not raise it. Now, Papers Laid
on the Table.

BHADRA 4. *89* fSAXA)
PAPERS LAID ON THE TABLE
K o r m c A T io N

v h d c r D r u g s 'a n d

CosMinee
rant DEPUTY MINISTER IN THE
tyJJUPTRY
OP HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): I beg to lay on the Table
a eapy of the Drugs and Cosmetic
(Fifth
Amendment)
Rules. 1976
U lM i and English, versions) publish
ed jA ratification No. G.S.R. 1098 in
Gazette of India dated the 24th July,
1976 under section 38 of the Drugs and
Gotfnetics Act, 1940. [Placed in LibTor#. See No. LT-11228/76.]
N o t if ic a t io n s u n d e r F o m g n
C o n t r i
b u t io n ( R e g u l a t io n )
A ct.

THE DEPUTY- MINISTER IN THE
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS: (SHRI B. SHANKARANAND): Sir, on behalf of Shri
F. H- Mohsin, I beg to lay on
the
Table—
(1* A copy of Notification No.
G.S R. 755(E) (Hindi and English
vers ons) published m Garette of
Indict dated the 5th August, 1976
issued under sub-section (3) of se ctftm 1 of the Foreign Contribution
(Regulation) Act, 1976
(2 )
A copy of the Foreign Con
tribution (Regulation) Rules, 1976
(Hindi and English versions) pub
lished in Notification No. G.S R.
766' E) in Gazette of India dated the
6th August, 1976, under sub-section
(3) of section 30 of the Foreign Contribut'on (Regulation Act,
1970*.
[Pk'C'f tn Library
See No. LT1122V7f5.]
N O T l f * TTONS
UNDER
TAMIL
MOTO' V eh ic les T a x a t io n A ct
Statem ent

N a DU
and a

THE DErUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT
(SHRI
DALI31R
SINGH): I beg to lay on the Tab1*._
( 1 ) A copy each of the following
Notifications (Hindi and English

Pupert Lteid

versions) under sub-section ( 2 ) of
section 25 of tha Tamil Nadu Motor
Vehicles Taxation Act, 1974 read
with clause (c) (iv) of the Proc
lamation dated the 91st January,
1976 issued by the President in
relation to the Stata of Tamil
Nadu:—
(i) G.O. Ms. 2242 published in
Tamil Nadu Government Gazette
dated the 14th September, 1974.
(ii) G.O. Ms 879 published in
Tamil Nadu Government Gazette
dated the 11th June, 1975 making
certain amendment to th« Tamil
Nadu Motor Vehicles Taxation
Rules, 1974.
(iii) G.O. Ms. 1975 published inTamil Nadu Government Gazette
dated the 19th November, 1975.
(iv) G.O. Ms. 63 published in
Tamil Nadu Government Gazette
dated the 12th January, 1976.
(v) G.O. Ms. 397 published in
Tamil Nadu Government Gazette
dated the 17th March, 1976.
(vi) G O. Ms, 414 published in
Tamil Nadu Government Gazette
dated the 24th March, 1976.
(vii) GO. Ms. 427 published in
Tamil Nadu Government Gazette
dated the 24th March, 1976.
( v n i ) G.O. Ms. 746 published in
Tamil Nadu G o v e r n m e n t G a z e tt e
dated the 1st April, 1976.

(iv) GO Ms 633 published inTamil N^riu Government Gazette
datsd the 7th April, 1976.
(x) GOi Ms 834 published in
Tamil Nadu Government Gazette
dated the 9th April, 1976.
(xi) GO. Ms. 840 publ shed in1
Tamil Nadu Government Gazette
dated the 9th April, 1976.
(xii) G.O. Ms. 704 published Inr
Tamil Nadu Government Gazette
dated the 14th April, 1976.
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[Shri Dalbir Singh]
(xiii) G.O. Ms 831 published in
Tamil Nadu Government Gazette
dated the 28th April, 1976.
(xiv) G.O. Ms. 893 published in
Tamil Nadu Government Gazette
dated the 5th May. 1976.
(xv) G.O. Ms 922 published in
Tamil Nadu Government Gazette
•dated the 12th May, 1976.

Papers Laid

(xxviii) G.O. Ms. 1439 published in
Tamil ttadu Government Gazette
dated th« 14th July, 1S75. iM
(2)
A statement (Hindi and Eng
lish version) showing reasons for
delay in laying the above Notifica
tions. [Placed in Library. See THo.
L T-11228/ 76.]
N o t if ic a t io n s u n d e s C o a l M in e s Pro
F u n d a n d M is c e l l a n e o u s Pro
v is io n s A ct a n d S t a t e m e n t
Empldy e k s P ro v id e n t F u n d s a n d M is c e l l a 
n e o u s P r o v is io n s
A c t , e tc .
v id e n t

(xvi) G.O. Ms. 923 published w
Tamil Nadu Government Gazette
dated the 12th May, 1976.
(xvii) The Tamil Nadu Rural
Road Development Fund Rules,
1976, published in Notification No.
<G.O. Ms. <J49 published in Tamil
Nadu Government Gazette laied
"the 19th May, 1976.
<xvin) G.O. Ms. 988 pubhsned in
Tamil Nadu Government Gazette
dated the 19th May, 1976.
(xix) G.O. Ms 1053 published in
Tamil Nadu Government Gazette
dated the 26th May, 1976.
(xy> G.O. M- 1056 published in
Tamil Nadu Government Gazette
datud the 26th May, 1976.
(xxi) G.O Ms 1104 published m
Tamil Nadu Government Gazette
dated the 2nd June, 1976.
’<xxii) G.O. Ms. 1113 published m
Tamil N a d u Government Gazette
dated the 2n^l June, 1970
*(xxni) GO. Ms. 1209 published in
Tamil Nadu Government Gazette
dated the 10th June, 1970.
*(x\iv) GO. Ms 1274 publisne-i in
Tamil Nadu Government Gazette
dated thL -23rd June, 1976
(xxv) GO Ms 1308 published in
Tamil Nadu Government Gazette
dated the 30th June, 1976.
<xxvi) G.O. Ms. 1393 published m
Tamil Nadu Government Gazette
dated the 30th June, 1976.
Kxxvn) G.O. Ms. 1660 published in
Tamil Nadu Government Gazette
dated the 10th July. 1976.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): I beg to lay on
the Table—
(1)
A copy each of the following
Notifications (Hindi and English
versions) under section 7A of the
Coal Min'‘s Provident Fund and
Miscellaneous
Previsions
Act,
1948: —
(i)
The Coal Mines Provident
Fund (Amendment) Scheme, 1976
published in Notification N o .
G.S.R. No. 845 in Gazett'- of India
dated the 12th June, IP/6
f ii ) The Andhra Prauesh Coal
Mines Provident Fund (Amend
ment) Scheme, 1976, published in
Notification No. G S R .
846 in
Gazette of India dated tne 12th
June, 1976.
(in) The Rajasthan Coal Mines
Provident Fund (Amendment)
Scheme, 1970 published in Notifi
cation No. GS.R. 847 in Gazette
of India da4ed the 12th June, 1976.
(iv) The Neyveli Coal Mines
Piovident Fund (Amendments
Scheme. 1976. published in Noti
fication No. G.S.R. 848 in Gazette
of India dated the 12th June, 1978
(v)
The Coal Mines Depositlinked Insurance Scheme, 1976,
Published in Notification No.
G.S.R. 487(E) m Gazette of India
dated the 28th July, 197€ (Eng
lish version) and 21st August,
1976 (Hindi version).
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(2)
Two statements (Hindi and
English versions) showing reasons
tor delay in laying the above Notijflcajtions. fPlaced in Library
See
.No. LT-11229/ 70.]
J3) A copy each of the following
Notifications (Hindi and English
versions) under sub-section ( 2 ) of
section 7 of th« Employees' Provi
dent Funds and Miscellaneous Pro
visions Act, 1952: —
, *'i *(i) The Employees' Provident
•Funds
(Third
Amendment)
Scheme, 1976, published in Noti
fication No. G.S.R. 1103 in Gazette
.of India dated the 24th July, 1976.
(ii) G.S.R. 1141 published
in
Gazette of India dated the 81st
July, 1976 making certain amend
ment to Notification No. G.S.R.
395 dated the 20th February, 1976.
(iii) The Employees Depositlinked Insurance Scheme, 1976,
published m Notification No.
G.SR. 488(E) in Gazette of India
dated the 28th July, 1976 (English
version) and 21st August, 1976
(Hindi version). {Placed *n Lib
rary. See No. LT-11230/76.]
(4) A copy of the Annual Report
(Hindi and English versions) on the
working of th>> Employees’ Provi
dent Funds and Family Pension
Fund Scheme, for the year 1974-75.
[Pieced in Library.
See No. LT11231/76.]
(5) A i'opy of the Report (Hindi
and English vers-ions) on the fatal
accident at Kaplas West Limestone
and Dolomite Mine belonging
to
M/s. Bisra Stone Limp Companv
Limited. Birmitrapur, on the 12th
June. 1976. fPlaced in Library. Rec
No. LT-11232/76.]
(6 ) A copy of the Report (Hindi
and English versions) on the fatal
accident at Hesalong Colliery, Dis
trict Ha?anbagh, on the 28th Feb
ruary, 1975 [Placed in Library. See
Wo. LT-11232/76.]
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(7) A copy of the Report (Hindi
and Enelish versions) on the fatal
accident at Ara Colliery belonging
to M/s, Coal Mines Authority Limi
ted (now Coal India Limited \ on
1h<« 14th May, 1975. [Placed
Lib
rary. See No. LT-11232/76.]
(8 ) A copy of Notification No.
G.O. Ms. 1006 published in Tamil
Nadu Government Gazette dated the
1st January, 1976 making certain
amendments to the Tamil Nadu
C a te rin g Establishment Rule-.. JUI59
under sub-section (4) of section
29 of the Tamil Nadu Catering
Establishments Act, 1958 read with
clause (c) (iv) of the Proclama* lion dated the 31st January, 1978'
issuer) by the Piesidcnt in relation
to thr State of Tamil Nadu fPlaced
in Library. See No LT-11233/76.1
(9) A statement (Hindi ancl Eng
lish versions) explaining the rea
sons for not laying simultaneously
thr Hindi version of the above Noti
fication fPlan'd in Library Sre No.
LT-11233/76 1
f 10) A coov of the Industrial Dik-nutoc
rOi.iaral 1
(Amendment)
Rules 1976 (Hindi and English ver
sions') nubli’ 'K'ii jn Notification No.
KH-«?Tr-35<i/'iDA-l 176-41292- .Th m
Oujfrat Go' ernrr.cnt Gazette iiated
<hc 3rd April, 1976 undpr sub-section
<5) of section SB of tbe Industrial
Disputes Act. 1947 read with clans’
(ct (iii) of the Proclamation dated
the 12th March. 1976 issued >y the
President in peJciiion to th»’ Slate of
Gina rat rP’tr- -t\ in Library
See
No. LT-11234/76.]
(11) A c o d .v of the Tamil Nadu
Cnn1rnrt La’iouj (Rtgulaion
and
Abolition) Rules, 1975 published in
Notification No G O Ms. 97? in
Tamil Nadu Government Gazette
dated the 31st Dr^tmber, 1075 under
sub-section (3) of section 35 of the
Contract L a b o u r (R'Ppnlatiop and
Ab'IiVm) 'Vt
1f:7C rC:id with
clause (c) Ov) of the Proclamation
dated the .V‘ t Jaruary. 1976 •'•.sued

i<+
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CShn Balgovind Verma]
by the President in relation to the
State of Tamil Nadu. [Placed in
Library. See No. LT-11235/76.)
Cl2) A statement explaining the
reasons for not laying simultaneous
ly the Hindi version of the above
, Notification. [Placed m Library. See
No. L.T-11235/76.]

Scanty Supply of
Water in Castnery
Delta (C.A.)

the 23rd
August.
1976,
Md
transmitter to the Rajya Sfefeh* for
itj recommendations and
sfete
that this House has no recommenda
tions to make to the Lok Sabha in
regard to the said Bill.”

12.64 hrs.
' c a l l in g ATTENTION To m a t t e r
OF URGENT PUBLIC IMPORTANCE

MESSAGES FROM RAJYA

SABHA

SfcCRETARY-GENERAL: Sir,
I
haVe to report the following messages
received from the Secretary-General
of R&]ya Sabha: —
(i> “ In accordance with the pro
visions of sub-rule ( 6 ) of rule 186
of the Rules of Procedure and Con
duct of Business in the Rajya Sabha,
I am directed to return herewith the
Appropriation (No. 5) Bill, 197(5.
which was passed by the Lok Sabha
at its sitting held on the 20th
Aui;'Jst, [976, and transmitted to the
Rajya Sabha for its recommenda
tion and to state that this House has
no recommendations to make to the
Lok Sabha in reqard to the said
Bill ’’
(i.l “ In accordance with th<e pro
visions of sub-i ule ( 6 ) of rule lP.fi
of the Rules of Procedure and Con
duct of Business in the Rajya Sabha,
I atr directed ti return herowtn
the Tamil Nadu Appropriation fNo.
3) Bill, 1976. which was passed by
the Lok Sabha ut its sitting he»d on
the 23rd August. 1976, and transmit
ted to the Rajja Sabha for its iocorr rnendations a?id to state lhal this
House has no recommendation* to
make to the Lok Sabha in regird to
the said Bill *’
(ui) “In accordance with, the pro
visions of sub-rule ( 6 ) of rule 186
of the Rules of Procedure and Con
duct of Business m the Rajya Sabha,
I are directed to return herewith
the Pondicherry Appropriation (No.
3) Bill. 1976, which was passed by
the Lok Sabha at its sitting held on

Scan ty Supply o r

w ater

in

C auvw t

SHRI K. GOPAL (Karur): Sir,
I call the attention of the Minister of
Agriculture and Irrigation to the fol
lowing matter of public importance
and I request that he may makc a
statement thereon: —
“The situation created in Cauvery
delta owing to scanty supply of
w'-itcr from Krishnaraja Sagar and
other dams and poor storage in the
Mtttur reservoir.”
SHRI K. LAKKAPPA (Tumkur):
Sir, I rise on a point of order.
My
point of order is regarding the proce
dure The scarcity conditions prevail
not only in Madras State but in other
States too in the country Many
Members have earlier submitted re
garding the scarcity conditions pre
vailing in their States.
Scarcity
condition is also prevailing in Kar
nataka State. That notice has not be?n
admitted. When talks are going on, *
the Minister is here making a State
ment. .. .
MR SPEAKER: Order, please I
am verv sorry. There cannot be any
point of order against the decision of
the Chair. I will not allow that.
SHRI K LAKKAPPA:
Will you
kindly listen to me, Sir? (Interrup
tions)
MR. SPEAKER: You are ratota*
objection against that. I am sorry I
am not allowing that.
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You cannot raise any point of order
against the decision of the Chair on
the question of Admission.
SHRI K. LAKKAPPA:
doing it.
MR. SPEAKER;

I am not

You have said so.

SHRI K. LAKKAPPA: I am asking
whether it is in order and in accord*
anoe with the procedure___
MR. SPEAKER;
raising it.

You are

again

SHRI K. LAKKAPPA; Is it proper
to raise this matter when a dialogue
is going on between then) for sharing
of the water.
MR. SPEAKER; Order, order. Shri
Kedar Nath Singh.

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH); The Cauvery is an inter-stste
basin covering the States of Karna
taka, Kerala and Tamil Nadu. Mettur
is the lower-most reservior on the
Cauvery in Tamil Nadu. Krishnaraja
Sagar is the next upper reservoir on
the Cauvery in Karnataka. Two new
reservoirs, namely Kabini and Hemavati have recently been constructed by
Karnataka. The rainfall in the catch
ment area upstream of Krishnaraja
Segar has beem substantially less than
the normal during the current mon
soon. As a result,
the inflow at
Krishnaraja Sagar was far below nor*
mal, being 1 TMC in June against the
normal of 12 TMC, 20 TMC in July
against the normal of 88 TMC, and
25 TMC in August (upto 20th) against
the normal of S3 TMC. Krishnaraja
Sagar had a carry over storage
of
about 4 TMC on 1st June while Mettur
reservoir had a carry over storage of
24.7 TMC on the same date.
In the Kabini catchment also, the
rainfall is inadequate and only
10
TMC of Kabini inflows have been im1646 L8 - 6
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pounded. Owing to shortage of water,
Tamil Nadu has thrown open 12.6
lakh acrts area to irrigation against
16 lakhs in a normal year. Karnataka
had released, during the first half of
August, 15 TMC of water. Karnataka
has given instructions On 23rd August
for release of additional 10 TMC.
About 44.5 TMC of water has been
released below Mettur for irrigation in
Tamil Nadu upto 24th August.
During the current lean monsoon,,
the officers of Tamil Nadu and Kar
nataka are in constant touch with one
anothar, and are working out mutually
acceptable arrangements. Both the
State Governments are making efforts
to ensure that available waters are
shared on an equitable basis.
The above position relates to the
situation during the current monsoon.
However, regarding the main issue
relating to use and development of
Cauvery waters, discussions lasting
six hours were held with the Chief
Minister of Karnataka, the two Minis
ters of Kerala and the Governor of
Tamil Nadu on 25th August. The dis
cussions are still continuing.
SHRI K. GOPAL: First of all,
would like to say that I was born and
brought up in Tamil Nadu, but I spent
the best part of my youth in Karna
taka. When I raised this, I did
in
the national interest and you in your
wisdom admitted it. I do not know
why my hon. friend, Shri Lakkappa,
should be upset about this.. (inter
ruptions).
SHRI B. V. NAIK (Kanara); Be
cause you called it ‘scanty supply o f
water’.
SHRI K. GOPAL; What is wrong
in that? Please listen to me. There
is nothing wrong in that.. (Interrup
tions).
MR. SPEAKER:

Order, order.

SHRI K. GOPAL: I will give my
arguments. The only thing I wont
to say is that when I raise this, it is
because food production in Tamil
Nadu suffers.
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MR. SPEAKER: Ask your question

please see some arrangement is made
in this regard.

SHRi K. POPAL: Now the storage
lovel in Mettur is only about 30 feet
as against the normal 120 ft. Thp in
flow is only 2,000 cusecs as against
the normal discharge on alternate
days of 10,000 cusecs. What I want
to say with no malice to my Triends
from Karnataka is this. I do not say
that they are just impounding water.
I would like to say that which is a
fact, that there are 36 TMC of storage
in Krishnaraja Sagar as against the
normal of 45 TMC, and the water that
wag let out :n the first week was 5
TMC, which was coming. Even ac
cording to thfei statement only
1.2
million acres have been permitted to
draw water and the rest four lakh
acres did not get water at all. There
fore, I should like to ask the govern
ment whether they will see to it that
there is immediate release of water so
that th* withering crops are saved.
Kuruvai has already gone: samba is
coming up. Secondly, will the dispute
be settled once tor all so that pro
jects can come
up quickly.
For
example in .rv <onstitucncy tnere is
a project called Noyyel; it cannot be
constructed because it is linked to
Cauvery. Even though it is furthor
up from Mattur Dam an<j water seeps
down an<j during rainy season we can
store some water by constructing a
dam there, we cannot do it because it
is linked to Cauvery dispute. 1 want
to know whether he will find a settle
ment; the 50 year agreement bad ex
pired in 1974. The hon. Minister said
that there wera some discussions going
on between the representatives of the
three state governments. I should
like to know the outcome of those dis
cussions. When the discussions are
over, will the go/ernment evolve a
national water policy. It cannot be
done right now Just as thore is a
southern power grid, can there be at
least on a regional basis some such
arrangement. Between Kerala and
Tamilnadu official level talks are
going on and they are going to give
same water to Coimbatore district and
to Hinnevelley and Ramnad districts
also. So, at least 0n a regional basis

/ SHRI KEDAR NATH SINGH: At
this stage I can only say that the
talks are continuing and they are pro
gressing well. Yesterday for six hours
the representatives of the three
governments sat together and dis
cussed the matter. Still they are dis*
cussing the matter and I am hopeful
that they will come to an agreement
today and we shall be in a position to
announce in the House either today1
or tomorrow. As regards the difficul
ties encountered by Tamil Nadu,
everybody shares the anxiety of the
hon. Member and arrangements are
being made so that the people there'
do not suffer. But at the same time'
there are conditions of scarcity and
those conditions also should be shared
by all the concerned states. On the
23rd of this month the Chief Minister
of Karnataka has given direction to
release 10 TMC of water and that
shall be enough at least for a week
because Tamil Nadu requiies 1.5 TMC
per day; and I think today or by
tomorrow we shall be able to come
to an agreement about the sharing
of water.
SHRI O. V. ALAGESAN (Tiruttani):
I should like to give you a small
background
MR. SPEAKER:
what?

Background for

SHRI O. V. ALAGESAN: For my
question. Cauvery is one of the
sacred rivers of India
SHRI K. LAKKAPPA: AH riven
are sacred ... (Interruptions).
SHRI O. V. ALAGESAN: I request
my friend not to interrupt me. When
we perform Sankalpam we mention
all the sacred rivers of India and the
shloka runs like this:
'
3 i^ w [ s fV w ^

1

Then again river Cauvery has been
celebrated in a very ancient Taaril
poem called Wrttinapalai and tbe po&

165

Scanty supply of

BHADRA 4, 1898 (SAKA)

«ays: “Van poipinum than poyya. "
It means that even il the sky fails in
its bounty, river Cauvery does not
fail. Evidently the poet did not take
into account today’s Karnataka Gov
ernment.. . . (Interruptions).
From
literature. I come to historical facts.
MR. SPEAKER: You should not
look to Mr. Lakkappa. If you look
to the Chair, there will be no pro
blem.
SHRI K. LAKKAPPA: Rule 197
does not say that you can refer to
literature history, etc.
MR. SPEAKER: I agree; you
should not go into the background.
Come to the present.
SHRI O. V. ALAGESAN: The
great Chola Emperor, Karikala Chola,
was the first man to train the river
Cauvery and prevent flood damages,
in the Tanjore delta. If you refer to
the learned book written by our exMinister for Irrigation and Power, Dr.
K. L. Rao, you will find that the
Grand Anicut on Cauvery was built
Sn the first century A.D. In the
middle of the last century, Sir. Arthur
Cotton, an eminent British Engineer,
was? fascinated by the construction of
Grand Anicut. Taking the cue from
the Grand Anicut, he designed the
weirs on the Godavari and Krishna
and also the canal systems of the
Godavari and Krishna rivers. Another
British Officer, Proby T. Cautley...
SHRI K. LAKKAPPA:
British
officers names should not be men
tioned at all. What is the relevance?
MR. SPEAKER:
past too much.

Don’t go into the

SHRI O. V. ALAGESAN':
He
designed the Ganga canal system and
the Yamuna canal system
The
irrigation system of Cauvery is as
ancient as the first century. All other
canal systems and irrigation systems
are at least 18 to 19 centuries behind
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it. The Cauvery delta had been developed for such a long time. So, there
should not be any dispute that this old
delta should be fed by the Cauvery.
There was an agreement in 1924---SHRI K. LAKKAPPA:
It is
'irrelevant to the colling attention.
By way of calling attention, he cannot
bring in agreements and all that.
(Interruptions).
MR. SPEAKER:
Mr. Alagesan,
don’t convert it into an inter-State
dispute. Confine yourself to the
terms of the calling attention, i.e. the
situation created in the Cauvery delta
on account of scanty supply of water.
Do not go into history and all those
things.
SHRI O. V. ALAGESAN: The
minister himelf has said in his state
ment that discussions were held with
the Chief Minister of Karnataka, the
two Ministers of Kerala and the
Governor of Tamil Nadu. So, this
relates to the long-term agreement
that they propose to arrive at. Sc, I
am within my rights to refer to the
1924 Agreement. You cannot shut mo
out like this... (Interruptions). By
shouting I cannot be stopped. Sir, I
seek your protection.. (Interruptions)
There is reference to that.
SHRI
K.
HANUMANTHAIYA
(Bangalore): Sir, May I make a
suggestion? I agree with you that
this kind of controversy is unseemly
when the negotiations are going on.
So, let there be no more discussion
on this. Let Shri Alagesan resume
his seat.
MR. SPEAKER:
Please do not
refer to the inter-State disputes,
whatever they may be.
SHRI O. V. ALAGESAN:
exactly the point here.

That is

MR. SPEAKER: That is not the
point. If that is the point, I would
not have allowed this Calling Atten
tion Notice. Shri Lakkappa’s point
is correct.
I allowed this because
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the subject was the scarcity condi
tions in the Cauveri delta as a result
of inadequate water. Please conAne
yourself to that. Do not go into the
Inter-State dispute and do not go
into the history.
SHRI K. LAKKAPPA:
grateful to you.

Sir, I am

SHRI O. V. ALAGESAN:
bow to your ruling.

Sir, I

It has been admitted in the state
ment that there is not less than 36
TMC water in Krishnaraja Sagar and
16 TMC in Kabini. There is r>o men
tion about Hemavati, but we are told
that there is 4 TMC water there.
SHRI N. SHIVAPPA (Hassan)This is another encroachment.
SHRI O. V. ALAGESAN: Sir. I
should not be interrupted L<ke this
I want your protection.
MR. SPEAKER: I would request
the other hon. Members to leave it
to the Minister to reply. Why should
they take up his role?
SHRI O V. ALAGESAN: It comes
to 56 TMC of water. What is the
requirement of the ayacut in KarnaIftka? It is a very relevant question.
The hon. Minister was very kind
enough to make a remark that when
there are scarcity conditions, they
should be equally shared by the States
concerned. If any sacrifice has to be
made because of want of rain in the
catchment area, the sacrifice has to
be made equally by both Karanataka
and Tamil Nadu, TTiis will be a very
seasonable
proposition. Supposing
they do not grant even that and
Karanataka wants water for the
irrigation of the entire ayacut, what
is the total water required by
Karnataka? We are told that they
require only 20 TMC of water. As it
is, thene is 56 TMC of water.
The area that has to be cultivated
In the Tanj ore delta has been reduced
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from 16 lakhs to 12 lakhs of acres,
according to the statement. This is
the time when there is transplanta
tion of kuruvai, a short-term crop.
That crop is going to last only for
a few months.
There used to be
kuruvai crop over half a million acres.
Now only a lakh of acres are trans
planted with kuruvai. Then, more
than a million acres used to be trans
planted with samba crop, because we
used to get that much water. Now I
do not want a sister State to adopt
what is called the dog in the manger
policy. When there is shortage of
irrigation water, they should equally
share it. It is a well-known principle.
So, 1 would suggest: let them keep 20
TMC of water for their requirements,
for irrigating their ayacut. They
have got 56 TMC of water with them.
Why not let out the balancc after
their requirements? If, God willing,
there are rains, we will not draw the
full quota. There were years when
even in September it used to rain
and the Cauveri was in floods. So, it
is quite possible that there may be
rains and we may not be left to
dppend on this water alone. While
the rest of the country is being
flooded, and in our very doorstpp the
Yamuna is swallowing chunks of
Delhi, it is very unfortunate that the
Kaveri is rather dry So, let them
keep as much water as they want for
irrigating their Ayacut and let them
allow the rest of the water to this
Ayacut, which is the oldest and has
been there for 2,000 years, so that it
may be protected.
SHRI KEDAR NATH SINGH: He
is a very senior Member of the House
and I am really very much educated
by his observations, but because the
talks are still going on, I am sure
the hon. Members can wait for a few
hours more and they will get the
result, as I am very hopeful. There
fore, I would not like to go into any
controversy as to whose share should
be more or less. As there is shortage,
that should also be shared equitably.
Therefore, at this stage X can only
say: let us wait for some time mare
for the discussions to be completed.
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Arndt. Bill
of Members Report
12.28 hrs.
SHRI O. V. ALAGESAN: He is
referring to the long-term agreement,
KERALA LEGISLATIVE ASSEMBLY
but what about the short-term
(EXTENSION
OF
DURATION)
arrangement?
SECOND AMENDMENT BILL*
MR. SPEAKER: We go to the next
THE MINISTER OF STATE IN THE
item.
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SHRI M. KALYANASUNDARAM
SEYID MUHAMMAD): I beg to
(Tiruchirapalli): I want to make a
move for leave to introduce a Bill to
submision to you. I suggest that you
provide for the further extension of
allot some time for a discussion.
the duration of the present Legislative
Assembly of the State of Kerala.
MR. SPEAKER: No discussion on
calling attention.
MR SPEAKER: The question is:

I $9

12.37 hrs.
COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE
DULED TRIBES
F ' f t y - t h ir d R e po r t

SIIRI NIHAR LASKAR (Karimganj) I beg to present the Fifty-third
Report (Hindi and English versions)
of the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes
on the Ministry of Education, Social
Welfare and Culture (Department of
Education)—Educational facilities for
Scheduled Castes and Scheduled Tribes
in the Union Territory of Delhi.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE
T w e n t y - n in t h

R zfobt

SHRI S. M. SIDDAYYA (Chamarajanagar): I beg to present the
Twenty-ninth Report of the Com
mittee on Absence of Member'' from
the Sittings of the House.

'Published in Gazette of India
28-8-78.

“That leave be granted to interoduce a Bill to provide for the further
extension of the duration of the
present Legislative Assembly of the
State of Kerala.”
The motion was adopted.
DR. V. A. SEYID MUHAMMED- 1
introduce the Bill.

CONSTITUTION
(FORTY-THIRD
AMENDMENT) BILL*
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATTTVE REFORMS AND
DEPARTMENT OF PARLIAMEN
TARY
AFFAIRS
(SHRI
OM
MEHTA): I beg to move for leave
to introduce a Bill further to amend
the Constitution of India.
MR. SPEAKER:

The question is:

’That taave be gra«M <to intro
duce a Bill further to amend the
Constitution of India.”
The motion im j adeptad.
SHRI OM MEHTA: I introduce the
Bill.

Extraordinary, Part n, Section % dated

Appropriation (No. 6 ) 172,
Appropriation (No. 6 )
AUGUST 26, 1976
BUI
Bill
Consolidated Fund of India to meet
FIFTH SCHEDULE TO THE CON
the amount spent on a service during
STITUTION (AMENDMENT) BILL*
the financial year ended on the 31st
day of March, 1974 in excess of the
THE
MINISTER
OF
HOME
amount granted for that service and
AFFAIRS (SHRI K. BHAHMAfor that year.
NANDA REDDY): I beg to move for
leave to introduce a Bill further to
MR. SPEAKER: Hie question is.
amend the Fifth Schedule to the
Constitution of India.
“That leave be granted to intro
duce a Bill to provide for the autho
MR. SPEAKER: The question is
risation of appropriation of money
out of the Consolidated Fund of
“That leave be granted to intro
India to meet the amount spent on
duce a Bill further to amend the
a service during the financial year
Fifth Schedule to the Constitution
ended on the 31st day of March,
of India.”
1974, in excess of the amount granted
for that service and for that year.”
The motion was adopted
171

SHRI K. BRAHMANANDA REDDY:
1 introduce the Bill.

CENTRAL SALES TAX (AMEND
MENT) BILL*
THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKERJEE): I beg to move for leave to
introduce a Bill further to amend the
Central Sales Tax Act, 1956.
MR. SPEAKER:

The question is.

“That leave be granted to intro
duce a Bill further to amend the
Central Sales Tax Act, 1956 ”
The motion was adopted
SHRI PRANAB KUMAR MUKERJEE- I introduce! the Bill

The motion was adopted.
SHRIMATI SUSHILA ROHATGI.
I introduce! the Bill.
I beg to move:tt
“That the Bill to provide for thu
authorisation of appropriation or
money out of the Consolidated Fund
of India to meet the amount 6pent
on a service during the financial
year ended on the 31st day of March,
1974 in excess of the amount granted
for that service and for that year,
be taken into consideration.”
The Bill arises out of an excess ex
penditure (charged) of Rs. 1305 in
curred in satisfaction of court decree
in Grant No. 49—Police for 1973-74.
As the explanatory note below the
'Demand for Excess Grant’ glves the
facts of the case, I will not dwell on
them.
With these words, I move.
MR. SPEAKER:

APPROPRIATION (NO. 6 ) BILL,*
1976
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI SUSHILA ROHATGI): I beg
to move for leave to introduce a Bill
to provide for the authorisation of
appropriation of money out of the

Motion moved:

“That the Bil tQ provide for the
authorisation of appropriation of
money out of the Consolidated Fund
of India to meet the amount Bpent
on a service during the financial
year ended on the 31st day of
March, 1974, in excess of the amount
granted for that service and for that
year, be taken into consideration.*

•Published in Gazette of India Extraordinary, Part II,
dated 26-8-76.
flntroduced with the recomendation of the President.
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SHRLHARI SINGH—not Hre; any.
body «b e who wonts to speak on this
Appropriation Bill? No.
The question is:
‘‘That the Bill to provide for the
authorisation of appropriation of
money out of the Consolidated
Fund of India to meet the amount
spent on a service during the
financial year ended on the 31st
day of March, 1974, in excess of the
amount granted for that service and
for that year, be taken into con
sideration."
The motion was adopted.
MR. SPEAKER: We now take up
clause-by-clause consideration of the
Bill.
The question is:
“That Clauses 2 and 3 the Sche
dule, Clause 1, the Enacting For
mula and the Title stand part of
the Bill.”
The motion was adopted.
Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the
Title were added to the Bill.
SHRIMATI SUSHILA
I beg to move:

ROHATGI:

‘That the Bill be passed.”
MR. SPEAKER:

The question is:

“TSiat the Bill be passed.”
The motion was adopted.
12.34 hn.
LABOUR PROVIDENT FUND LAWS
(AMENDMENT) BILL
MR. SPEAKER: We now take up
the Bills for consideration and passing
Shri Raghunatha Reddy.
THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): I
beg to move:*
“That the Bill further to amend
the Coal Mines Provident Fund,

Laws i Arndt.)
174
Bill
Family Pension awi, Bonne Schemes
Act, 1948, the Employees’ Provident
Funds and Family Pension Fund Act,
1952, the Wealth-tax Act, 1957 and
the Income-tax Act, 1961, be taken
into consideration.’*

This is a simple Bill intended to
replace an Ordinance promulgated on
the 17th July, 1976. The provisions
of the Bill amend the Provident Fund
Acts, namely, the Coal Mines Provi
dent Fund, the Family Pension and
Bonus Act, 1948 and the Employees*
Provident Funds and Family Pension
Fund Act, 1952. By virtue of these
amendments, Government are vested
with the powers to introduce yet
another social security scheme to the
workers covered by the two enact
ments, numbering about 84 lakhs. The
new Scheme is called the Deposit
Linked Insurance Scheme. Such a
Scheme is in operation already in case
of Central Government servants.
About this Scheme, the Finance
Minister during the course of the
Budget Speech has already reforred
to it. In pursuance of that, an
Ordinance has been issued. Now, the
Bill seeks to replace the Ordinance.
The Deposit Linked Insurance
Schemes provide insurance cover to
the employees covered by the Coal
Mines Provident Fund and the
Employees Provident Fund Acts with
out payment of any premium by such
employees. The insurance cover is
linked to the amount lying in deposit
in the provident fund to the credit
of the employees concerned. The
salient feature of the Scheme is that
in the event of the
death of an
employee, his dependants would be
entitled to receive an additional pay
ment equivalent to three years’ average
balance at the credit of the deceased
employe** m the provident fund account.
In order to make him eligible to these
benefits, the condition is that his pro
vident fund balance should not be
less than Rs. 1000. The upper limit
of the benefit has ber«n prescribed at
Rs. 10,000. For determining the
average balance of the provident fund,

•Moved with the recommendation of the President.
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the employees' share as well as the
employers’ share together wilh in
terest thereon shall be taken into
account.
For getting the insurance benefit,
the employee will not be required to
make any contribution to the insurance
fund. Contributions to the fund will
be made by the employers and the
Central Government in the ratio of
2:1. The two schemes will be admi
nistered by the respective Boards of
Trustees constituted under the Coal
Mines Provident Fund and the
Employees Provident Funds Acts.
The cost of aministration of these two
schemes is also to be borne by the
employers and the Central Govern
ment in the ratio of 2:1.
The Deposit Linked Insurance
Schemes have been published on 28th
July, 1976 and they have been brought
into force with effect from the 1st
August, 1976. The contributions by
the employers and Government have
been fixed at 0.5 per cent and 0.25
per cent respectively of the wage bill.
The contributions towards adminis
trative charge has been fixed at 0.10
per cent and 0.05 per cent lespectively.
The introduction of this Scheme
is another milestone in the progress of
social security measures for the
weaker sections of the society. I am
glad to say that this has been welcomed
by the working class. I hope that
this Bill would be unanimously
welcomed by this august House.
With these words, I commed the
Bill tor the consideration of the House.
MR. SPEAKER:

Motion moved: —

“That the Bill further to amend
the Coal Mines Provident Fund.
Famil t Pension and Bonus Schemes
Act, ' 948, the Employees’ P rovide!
Fund and Family Pension Fund Act,

L aw (Amdt.) Bill
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1952, the Wealth.tax Act, 1957 and
the income-tax Act, 1961, be taken
into consideration.”
SHRI SOMNATH CHATTERJEE
(Burdwan): Mr.- Speaker, Sir, we cer
tainly welcome this Bill. The pro
posals which have been incorporated
in this will go some way towards
alleviating the distress of the families
of the deceased' Htforkmen. Here I
would like to make! obe or two sug
gestions, if I could, with regard to this
Bill and the proposals incorporated in
it and also about the general working
of the Provident Fund organization in
this country.
So far as exemption provision is
concerned, our experience is that, in
many cases, so far as the parent Act
is concerned, either exemption is given
without properly taking into considera
tion the interests of the working class
or in many cases where the workmen
enjoy better facilities, exemption is not
granted This is a matter which I re
quest the hon. Minister to look into,
because this is a grievance which is
being made by the working class and
the trade unions repeatedly. There
fore, the whole basis ol the grant cf
exemption requires to be studied
properly I do not know whether
there are any rules or guidelines for
granting exemptions or not. Without
those guideline, the exemption that is
granted m many cases may not be
appropriate or desirable and in many
cases exemptions which should have
been given are not given. I would like
the hon. Minister to tell us as to how
this exemption is granted Or grant of
exemption is considered, whether the
views of the trade unions are taken
into consideration or not.
The main provision of this Bill is
lhat. in the event of death of a work
man, some life insurance money witf
be paid. Certainly, It Is a very gboa
proposal and we say that this 14 a
step in the right direction; we are
happy that the hon. Minister has
brought forward this measure, and we
do not mind an Ordinance being issued
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tor a social measure like this—but rot
for MISA and things like that. But
the question I would like to ask is
this. When a fund is being created
for providing insurance cover to the
family members of the deceased work
men, why should a workman not got
the benefit of it if he retires? If the
money is already put in that account,
why should he not get the benefit of
that? So far as the main Bill is con
cerned, it does not give any indication
as to the proposed working of' the
scheme; we have to find it from some
where, i.e., from the Statement of
Objects &nd Reasons. I would like to
know this.
If the employer has
brought out his money and kept it in
a fund and if the Government is mak
ing a contx ibution to it, why should the
worker not get the benefit of it if, sup
pose, he coes not die during his em
ployment |ut retires, superannuates or
leaves the job without any blame on
his part? The maximum amount is
just Rs. 10,000 as it is intended to be
provided under the scheme. This is
my request to the hon. Minister, to
let us know as to what is the principle
behind it. Because, if you call it an
insurance, it is life insurance. Survi
val does not mean forfeiture of ihe
amount. I would have liked the Bill
to indicate a little more broadly—be
cause then1 is no indication in the
main body of the Bill itself except
'what may^Hae provided in the scheme’
—as to whtit is the basis on which the
payment is to be made, what are the
limits of insurance amount, what are
the obligations with regard to that,
entitlement and so on; I would have
liked greater details being mentioned
in the BSS.....
SHRI RAGHUNATHX REDDY; The
scheme has been published in the
Gazette.
SHRI SOMNATH CHATTERJKB: I
have noticed that the scheme has been
published; I am not contesting that
Btit' I was seeing the body of the Bill.
It dots not contain anything. We And
frotti the Statement of objects and

Laws (Arndt.)
i_o
Bill
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Reasons as to how this scheme is in
tended to be worked out or how the
Act is intended to be worked out. I do
not mind if you want to rely on sub*
ordinate legislation. I do not oppose
it but some indication of the legisla
tive intention should be there because
the scheme is to carry out what the
legislature intends it to do. There,
fore, this is a very vague Bill in that
sense.
Everything is left to the
scheme. But I take it and I «m not
^oubtmg that the Government has no
intention to really carry it ou1. That
is not my intention at all. But I say
that these are matters where the Act
itself should contain the basic guide
lines for the purpose of laws like this.
So far as Bills like this are concern
ed, these are welcome measures. But
our apprehension is about the imple
ment; tion of it because of our ex
perience in the Provident Fund scheme
and tlie Family Pension scheme. We
know what huge arrears are outstand
ing. There are serious complaints about
the way the Act is being implemented
and worked out, that the benefits art
not being received and that tho state
ments are not being supplied or pre
pared. It is very easy to say that we
are trying to take steps. That is not
the answer that will satisfy anybody.
1 would like to know from the hon.
Minister what is the amount of the
outstanding provident fund. It is a
very unhappy state of at!airs. Even in
Government statutory corporations and
government undertakings there are
huge amounts of arrears. There I am
trying to utilise the opportunity of
finding it out from the hon Minister. Is
he satisfied himself about the function
ing of the provident Fund organiza
tion in this country? why should there
be such huge arrears? If I am not mis
taken, I was reading just one press
cutting which says “Rs. 26 crores from
Bharat Coking Coal.”
SHRI RAGHUNATHA REDDY; It
has been paid.
SHRI SOMNATH CHATTERJEE:
Fortunately it has been paid It has
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been recently paid But that was al
lowed to accumulate. That was an un
happy state of affairs. Certainly we
will expect that government undertak
ings should not keep them in arrears.
But what about the huge private
sector in this country? You have
allowed the private sector to grow and
prosper at the cost of the working
class in many sectors and this is the
one sector where the provident fund
law is a social welfare legislation, we
want it and we are thanking you for
bringing such a proposal. But bow do
you implement? Is the benefit really
reaching the person for whom it iS in
tended4 Therefore, merely oassmg
laws or ordinances or so many schemes
would not do. It requires a very serious
approach m the matter. Now, what are
the steps taken for real impfementation? Why should the arrears be allowed
to accumulate’ There arc many ways I
know and I can tell jou from mj, own
experience. The other day yimd
workers came to me saying that their
employer has been fined an there is an
order of imprisonment against him. A
curious situation. The workers come
to me and say, ‘If he goes to jait, the
iactory will be closed and 200 oeople
will be out of employment.’ I do not
know. But these are the difficulties in
the working. The money that has been
aUowed to accumulate in arrears in
this case xras about Rs.2 lakhs. They
HK ‘The wages that we get we would
not get if our employer goes to pen son
These are the difficulties. A trade union
leader came to me and approached me
saying, ‘kmdly see if you could help
us If the employer goes to jail, the
factory will be closed and 200 people
will be out of cmplyment (they say)
because oE lack of orders We know
that the atTears are there but because
of lack of orders we are not function
ing propel ly.’ They are supplying to
the railways and the ratlways are not
placing orders. These are the diffi
culties. But, Sir. I am not here passing
judgment 'whether in a particular orsp
the employer is responsible or the
working class has in any way con
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tributed to that. But the question is that
there is scope lor Improvement and
the way it is being dome, I do not think,
anybody is really satisfied. Kindly tell
us what are the arrears. Why are the
arrears allowed to accumulate? What
are the deterrent steps taken ? I would
like to know whether any benefit is
being given to these concerns where
provident fund is allowed to accumu
late and is in arrears and whether
a n y money from the Government is
paid to them in any matter whatso
ever Then why not stop payment of
government monies to such employees?
T h e s e are matters which are troub
ling us. Is there any inaction on the
part o f the government organisations
which have been set up to over-see the
implementation and proper working of
th is legislation? You have brought in
another type of scheme which is good,
another new fund which is being
created. That is good. But if the
situation in regard to these funds is,
the same, then, the workers do not
get any benefit. In the case of the
death of a person, say, Rs. 10,000 is tobe paid; how long are his dependents
to w a it to get this money?

SHRI M. GOPAL REDDY (Nizamabad)* It should not take more than
10 days.
SHRI SOMNATH CHATTERJEE:
For once at least he is right; I agree
with him It should be paid in 10
days Many good proposals are scuttl
ed because of lackadaisical :rciplemeniation. Many good schemes are frus
trated because of improper approach.
Many good proposals remain in paper
because some people are allowed nol
to be touched, who should have Been
touched.
I know that the hon. Minister is
concerned for the working people In
spite of what he may have to do from
time to time with regard to various
proposals like bonus. But so far as this
Bill is concerned we would like him fo
take the House and the country inlo
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confidence and tell us what are the
arrears, what he proposes to do and
a& these things. The beneficiaries
under the scheme should get these
benefits.
With these words, I support
principle behind this Bill.
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DR RANEN SEN (Barasat): Sir,
like the previous speakers, I do not
want to oppose the Bill.
While supporting this, I must say a
few words. The hon Minister stated
that this i« a simple BilL I cannot
agree with him that this is a simple
Bill. The principles behind this Bill
are not ag simple as it appears to be.
Both tl*e speakers have mentioned
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about bow the Provident Fund Act has
been implemented in our country.
There has been a very big demand
irom the coal mine workers—the colli
ery workers—against the implementa
tion of the Coal Mines Providerft
Fund Act, the pension scheme etc.
In this House, we have several times
discussed about the difficulties the
workers are experiencing in regard to
the Coal Mines Provident Fund and the
other Provident Fund. Shri Chatterjee
has asked for the total amount of out
standing dues I want to make this
clear further Since the Provident
Fund is a contributory fund, I want to
know how much of the workers’ dues
have not been paid to the Fund and
how much of the employers’ contribu
tion has, not been deposited in the
Fund. What are the actual dues on
Ihese two counts «o that we come to
know the total outstanding dues? In
regard to the Coal Mines Provident
Fund also I want that these figures
be given to the House so that the
House could satisfy itself that after
the last amendment of the Provident
Fund Act there has been some im
provement in the situation
1 have to say this not only because
of our past experience with the Coal
Mines Provident Fund and the Gene
ral Provident Fund, but also in view
of what has happened very recently
with regard to the Compulsory Depo
sit Scheme money.
We are afraid of all these Funds and
other funds which th e Government
create. It is quite known to the Minis
ter and to the House that m regard to
t h e money that was deducted on ac
count of CDS, as yet the employers
have not got the part
of theDA they
have to get by the 15th July, ah
amount to the tune of Rs. 16 crore odd.
Therefore, we have a very bad expe
rience of the functioning of the gov
ernment institutions, of the function
ing of the Provident Fund organisation
including the Coal Mines Provident
Fund and now the latest scandal
about the CDS. Hence I would utter
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a word of caution here. I want those
figures.
Then I want to say a few words
about one or two Points contained in
the Bill. In clause 14, under 11C(1),
exemption has been given to certain
units. No exemption has been given
to other organisations. By the way, 1
must state here that certain big organi.
sations like coal had not paid the CDS
money that they had collected from the
workers two days back that was to the
tune of more than Rs. 4 crores. Here
it is stated in 3(a):
"... the employer in relation to
such Coal mine shall, in relation to
the benefits in the nature of life
assurance, to which any such person
or class of persons is entitled, or any
insurance fund, maintain such ac
counts, submit such returns, make
such investment, provided fcr such
facilities for inspection and pay such
inspection charges
It means that in the rase of the fac
tories or mines in the exempted cate
gory, the fund they had built up
according to their own insurance
scheme will be kept with them
I am opposed to this. I find that the
three biggest business houses of the
Jute mills like Bajorias, Goenki and
Bird have not paid CDS money deposits
to the tune of Rs. 1.56 crores.
MR. SPEAKER'; The hon. member
■say continue after Lunch.
IS hrs.
The Lok Sabha adjourned for Lunch
titl Fourteen of the Clock.

The Lok Sabha re-assembled after
lunch at three minutes past fourteen of
the Clock.
{Mr.

D epu ty - S peaker

in the Chair]
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LABOUR PROVIDENT FUND LAWS
(AMENDMENT) BILL—Contd.
MR.
DEPUTY-SPEAKER:
Ranen Sen may continue.

Dr.

DR. RANEN SEN; I was speaking
on clause 14. I said that the funds
with the employers, even though they
may be in the exempted category,
should vest in the government through
a suitable agency. The latest ex
perience of C.D.S. has emboldened me
to make this suggestion.
In the new section 11C(3) (c), it is
said “shall, where any such person
leaves his employment and obtains
re-employment in any other coal
mine, transfer within such ume as
may be specified in this behalf by
the Central Government, *he amount
of accumulations to the credit of that
persons in the insurance fu n d ....”
etc.
This holds good in regard to provi
dent fund also. The idea and motive
is very good, but I doubt whether this
transference oi the amount of accunrijUlations to the credit of the person in
the insurance fund will ever >'e made.
This is my apprehension
section 14(5) reads:

Again,

‘'Where any exemption granted
under sub- section (1) of sub-section
(2) is cancelled, the amount of ac
cumulations to the credit of every
employee to whom such exemption
applied, in the insurance fund of the
Coal mine in which he is employed
shall be transferred within such
time and in such manner as may be
specified in the Insurance Scheme to
the credit of this account m the
Insurance Fund.”
It is not good to place too much of
confidence on the employers who have
defaulted many time in the past, very
recently in the case of CDS. Therefore,
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a proper agency has to be buii* up and
this may be transferred to that agency,
or to the Provident Fund Commi
ssioner.
Then, some provisions 'n the Third
Schedule of this Bill create seme
apprehensions. Item No. 6 reads:
“The manner in which the amount
due to the nominee or the member
of the family of the employee under
the scheme is to be paid including
a provision that the amount shall
not be paid otherwise than in the
form of a deposit in a savings bank
account, in the name of such nominee
or member of family, in any corres
ponding new bank specified in the
First Schedule.......... ”
This is not bad, generally speaking.
But suppose a worker dies and his
Jaxnily is entitled to get this amount of
Rs. 10,000 or a little less. Under this
section that money will be deposited
in a savings bank account in the name
of his family or nominee Suppose his
family needs this money very bauly
for some purpose Under this Sche
dule there is no provision to pay the
amount immediately in case his family
needs it urgently to meet some unavoid
able expenditure, like payment of
house rent or grocers’ bill or n i recinor’s
bill. When an earning member is dead
there is no income for his fam>]y, there
may be many occasions when they
would be needing mone> immediately.
If the money is deposited in the savings
bank and it cannot be easily with
drawn, what happens in such contin
gencies?
Therefore, there should be
eome provision whereby they could get
the money in cash immediately, in
"Certain specified circumstances.
The last para of the Statement of
objects and Reasons says:
“The Bill seeks to replace the Ordi
nance with modification that the
Deposit Linked Insurance Scheme
would also apply to the employees of
establishments which were exempted
from the operation of the Em
ployees’ Provident Funds Scheme.”
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I am not able to understand how it
would operate to them.
As Shri Chatterjee said, the whole
question is how the scheme functions,
how it is implemented. All the schemes
should be very simple if the workers
are really to be the beneficiaries of such
schemes. With these words, I support
the Bill and I congratulate the Minister
for bringing forward such an important
social welfare legislation.
THE
MINISTER OF
LABOUR
(SHRI RAGHUNATHA REDDY): I
am extremely thankful to alt the
Members who have participated
in
the debate and also extended their
wholehearted support.
It is very
gratifying that even Mr ‘Somnath
Chatterjee has come forward to
welcome it
SHRI SOMNATH CHATTERJEE:
I have always supported good legis
lation
SHRI
Regarding
Dr. Ranen
Statement
reads-

PACKUNATHA REDDY:
the last point laised by
Sen paragraph 6 of the
of Objects and Reasons

"The Bill '-eeks to replace the
Oidmance with the modification
that the Deposit-linked Insurance
Scheme would also apply to the
employees of establishments which
were exempted from the operation
of the Employees' Provident Funds
Schemc”
As a
of
certain diafting
lacuna in the ordinance that was
issued, :t was felt that the undertak
ings whicn were exempted
under
the Provident Fund Act and
The
Family Pensions Act might not be
covered by this Deposit-linked Insu
rance Scheme So, in order to see
that such
doubt is removed
and
that even those categories of under
takings are covered, this has
been
specifically provided in the Bill.
Therefore, this exemption is dif
ferent from the exemption granted
under the Provident F*und Act. Ex-
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-emption will be granted only in
such circumstances when the autho
rities concerned are satisfied that the
scheme of insurance provided.by the
undertaking or company- and
the
provisions thereof a?fe much better
than the scheme* which is provided
under this Act. The interests of the
tirade unions will also be taken into
consideration, and I think t r a d e
Unions would be consulted before
any such
exemption is
granted.
Wherever exemption is not granted
under the provisions of this law, the
Insurance Fund will be like that
contemplated under the Coal Mines
A ct.

As far as this insurance scheme is
concerned, no worker need pay any
contribution at all.
It is contribu
tion paid by the employer and also
the Government. What is required is
that he must hsve at least Rs. 1,000
as deposit money subsisting on the
day on which the accident or the
misfortunate takes place, and this
Rs. 1,000 consists of his own contri
bution plus the emp’oyer’s contri
bution.
The
worker will
then
be entitled to an amount equal
to
the amount in his deposit subject to
a maximum of Rs. 10,000.
Shri Ram Singh Bhai raised a very
interesting qmst.on about the suc
cessors who are entitled to this bene
fit of the insurance amount. I would
like to draw his attention to Para 22
of the Sch“me published in the Ga
zette on 28th July, 1976 which deals
with the question of the nomination
of successors.
As it is a published
document,
which must be readily
available to hon. Members, 1 do not
want to burden them with details.
Then, this para provides the ans
wer to the question of nomina
tion; and in the absence of nomi
nation, the question of succession;
in what manner
the
insurance
amount will have to be divided
or shared by the beneficiaries, oil
this is fully stated in para 22 of the
scheme, I do not wish to burden you,
•Sir, and the hon. Members by giving
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the details or reading out the exact
para 22 of the Scheme itself.
Certain general
questions have
been raised by Shri Somnath Chat
terjee and also by Dr. Ranen Sen
about the general working of the
Provident Fund organisation
and.
also how the provident fund
sche-*
mes are administered both under the
Coal Mines Provident Fund Act as
well as the
Employees’ Provident
Fund and Family Pension Act. Hav
ing regaid to the magnitude of the
task and the amount involved, the
total amount of money under the
Employees' Provident Fund and Fa
mily Pension Act, under the un-exempted category comes to Rfi. 1357.97
crores and under the exempted cate
gory, it conies to Rs 1597.14 crores.
The ’ total rmount that has now ac
crued to the credit of the fund, un
der the Provident Fund and Fami
ly Pension Act, comes to Rs. 2955.11
crores. In this regard, the amounts
outstanding that are still due are of
the order c£ shout Rs. 19 crores un
der the exempted category and also
an equal amount under the un-exemptod category---SHRI
SOMNATH CATTERJEE:
From both the employers' side and
the rmploy<?es' side?
SHRI RAGHUNATHA REDDY:
This divi.sion is not available.
It
can be token lor the purpose of ar
gument that this amount represents
both the contribution of the emp
loyers ;md the contribution of
the
employees because, once the emp
loyer has not deposited his amount,
natural ’y he must have taken the
entire amount in his hands.
It la
only a presumption for the sake of
argument that I am trying to pro
vide.
In this case out of nearly Rs. 3000
crores, about Rs. 40 crores are still
to be accounted for. As against this,
as on 30-6-76, the arrears of provi
dent funi contribution in respect of
unexempted category amounted
to
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Rs. 19.22 crores. Out of this, Rs. 7.78
crores represent the employees' share
of contribution and Rs. 11.4 crores
as the emp.o.vers* share of contribu
tion
As many as 657 cases have
been launched under Section 406/
409 of the IP C
Thir information
has already been given to the House
this morning itself by my colleague
while answering certain supplemen
tary questions.
In this regard, as I submitted to
the House on a number of occasions,
the National Textile
Corporation
which Ins taken over a number of
sick mills has to pay a substantia
amount of money. I have held some
discussions with- the officers concern
ed. We have worked out some ar
rangement by which they will be
able to pay the current dues
and
that they are regularly paid With
respect to the past dues, prior to
take-ovei mid after take-over
but
before nationalisation it is m th<*
rea'm of i lo^al doubt and we have
requested
the
Law
Minitr% to
deal with tile mttter and advise us
in what manner we have to pro
ceed
With regard to the Coal Mine'
Provident Find, 1 do not know the
exact figure as on today. But two or
three months back, a few months
back, the amount due was Rs 26
crores.
I am happy to tell the
House that the coal mines have paid
Rs. 26 crores and cleared their arrears
upto that point of time
Having regard to the situation and,
specially, the point made by Mr. Somnath Chatterjee. in case we take a
criminal action against the employer,
the trade union itself sometimes gets
agitated on the question of any cri
minal action being taken against the
employer. As a result of the
criminal action being taken by the
Government against the employer if
he is sent to jail, the trade unions
ajre afraid that the establishment itself
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may be closed resulting in unemploy
ment of hundreds of workers. This
is also a human aspect that Will
have to be taken into consideration.
Especially in Calcutta, a number of
big business houses, particularly jute
industry and other big industries,
which will have tQ pay a substantial
amount of provident fund, have filed
writ petitions in the High Court and
got stay ordeis against any action
being taken against them. Sometimes,
even though the amoyint involved
ma.v be huge, the High Court has
allowed the money to be paid on
instalment basis and in certain cases,
a blank stay order has been given.
We are trying our best to get the
stay orders vacated. Mr. Chatterjee
knows the difficulties of getting a
stay order vacated in the Calcutta
High Court more than I d o ....
SHRI SOMNATH CHATTERJEE:
Th.U is so be cause of lack of will on
the part of Government lawyers. We
do not tind them when this type of
ca^e> are to be heard. So, do not
make anybody as a scapegoat. It is
there in the whole system.
SHRI RAGHUNATHA REDDY: I
am glad he ha* agreed that the
system 13 bad While I do not want
to pa\ compliments to all the lawyers
who appear 011 behalf of the Govern
ment. it is our experience that some
times even a copy of the petition
filed in the Calcutta High Court is
not served on the other side for
six or ten months It is a very
difficult exercise for our law officers
to get a copy of the petition, let alone
getting a stay order vacated.
SHRI SOMNATH CHATTERJEE:
You have not been Informed correct
ly.
DR. RANEN SEN:
The Calcutta
High Court has given stay orders in
respect of Bajoria, Goenka and Bird
Sc Co. who have failed to pay the
CDS money to the tune of Rs. 1-56
crores.
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SHRI SOMNATH CHATTERJ&E: In
tho$e eue$, 4mrp»diate steps should
have been taken by. Government law
yers to have them vacated. I am not
saying that the High Court has right
ly done it, If you feel that a wrong
order has been passed, you
should
take immediate steps to have them
vacated. That is my grievance.
SHRI RAGHUNATHA REDDY: I
do not want to prolong this contro
versy, because, Mr. Somnath Chatter
jee is an experienced lawyer. But I
must say with great regret that our
experience in regard to rules of pro
cedure that goveifi, especially service
of copy of petition on the respon
dent, has not been so happy as my
friend’s experience
which makes
him say these. Nevertheless, Govern
ment is taking every step, and the ar
rears are coming down; having re
gard to the magnitude of the problem,
Rs. 3,000 crores, the arrears are very
insignificant, though as far as the wor
kers are concerned, it is quite a sig
nificant amount. Government is tak
ing every step possible^ and I
can
assure the House that every
step
would be taken in order to see that
these arrears are collected. Mr. Som
nath Chatterjee also knows the diffi
culties involved m that.
When the
sick mills are taken over, naturally
the paramount interests of the Gov
ernment would be to see that the
persons who are employed there con
tinue to be in employment rather than
collecting the money and getting
the undertaking
closed; even after
compensation is paid and the amount
is recovered, if the undertaking does
not work, it is of no immediate con
sequence as far as the workers are
concerned because their interest is to
continue to remain in employment.
I do not want to take more time.
I think, I have answered all the points
that had been raised by my hon. fri
ends.
I pnce again thank all the
hon. Members for the very warm wel
come they have extended to this Bill.
1646 LS—7.
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DR. RANEN SEN: I ted wised
ong important point in regard to mo
ney .being. deposited to the Sayings^
Bank Account after the death of the
worker. What would liappeft td that
if the family wants that money imme
diately?
SHRI RAGHUNATHA REDDY:
Clause & of tr.e Third Schedule on
page 6 of the Bill says:
“The manner in which the amount
due to the nominee or the member
of the family of the employee un
der the scheme is to be paid includ
ing a provision that the amount
shall not be paid otherwise than in
the form of a deposit in a savings
bank account---- ” etc.
This has provided the power
to
the Government to frame the scheme.
This does not mean that, in every case
it must be deposited in the Savings
Bank Account. It will be done where
it is considered necessary anfl in' The
interests of the nominee; for
such
cases, the power is given to deposit
m the Savings Bank Account. I do
not think Dr Ranen Sen should have
any
appi ehension
on
this.
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SHRI RAGHUNATHA REDDY For
a person to become entitled to receive
the benefit of the insurance scheme,
be must have a minimum of Rs 1000
(.Interruptions)
MR DEPUTY-SPEAKER Mr Ram
Singh Bhai, let him clarify He has
only started

«ft tr*r f*r? *T$

it?

v t f srarrjr

SHRI RAGHUNATHA REDDY For
a worker who is a member of the pro
vident fund scheme to have the bene
fit of the insurance scheme
under
the provisions of this Bill, he must
have Rs 1000 to his credit in the
provident fund as a saving
This
Rs 1000 may consist of contribution
made by tfce employer and also the
employee Then only he will be en
titled If he does not have this much
amount standing to his credit, then he
will not have the benefit of the insu
rance scheme

L oim (A nw ff.) * W

’
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A« Jar m advances arc concerned,
then art what Art called adM efundable advances, "therefore, that*
cannot be taken into account tor the
purpose of calculating Rs. 1000
SHRI SOMNATH CHATTERJEEA meeting of the Regional Provident
Fund Commissioners was held in May
1976 m Delhi—this is in reply to a
question answered m the other House
—where a decision was taking inter
alta
(1) That the Regional Commis
sioners sHould
immediately
evolve a time-bound
prog
ramme for clearance of ar
rears of annual statements of
accounts and provident fund
claims
(2) Annual account slips should
be issued with greater speed.
May I know from the hon Minis
ter whether these decisions have been
implemented and at what stage of
implementation are they at present7
SHRI RAGHUNATHA REDDY I
had a conference of the Regional Pro
vident Fund Commissioners m order
to discuss the problem of arrears out
standing and also the problem of ac
counts which the
Provident Fund
Commissioner has to give to the mem
bers
I have appealed to all
the
Regional Provident Fund Commissio
ners that they must take a very
active interest and enlist the co-opera
tion of the people who are working
in the Provident Fund Commissio
ner’s office I had also appealed to the
trade union leaders who are re
presenting the workers and emp
loyees working in the provident
fund organizations so that the trade
unions’ influence can A>e exercised
and the Regional Provident Fund
Commissioners can proceed to achieve
the result of speeding up of the ac
counts beiag given to the workers
who are members of the Provident
Fund
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m u.
Equally the Regional Provident
f'und Commissioners have also been
urged to see that the arrears are re
covered as well as possible and ex
peditious action taken. I think if the
hon. Member makes inquiries in the
Calcutta office itself, he will notice
that there is a considerable improve
ment and the accounts have ’ •een
cleared to a large extent. Though the
outstandings in the Calcutta office
are of a high order, still there is a con.
eiderable work that has been done
and I must tliank the employees and
also the trade union leaders who have
lielped us in this regard.
MR.
DEPUTY-SPEAKER:
question is;

The

“That the Bill further to amend
the
Coal
Mines
Provident
Fund Family Pension and Bonus
Schemes Act, 1948, the Employees,
Provident Funds1 and Family Pen
sion Fund Act, 1952, the Wealthtax Act, 1957 and the Income-tax
Act, 1961, bp taken into considera•thrn.”

Essential Commodities igS
(Amdt.) JMU

MR. DEPUTY-SPEAKER:
question is:

The

“That the Bill be passed."
The motion was adopted.

14.81 hrs.
ESSENTIAL COMMODITIES
(AMENDMENT) BILL—Contd.
MR. DEPUTY-SPEAKER:
Now
we take up further consideration of the
following motion moved by Shri A.C.
George on the 24th August, 1376
namely:—
“That the Bill further to amend
the Essential Commodities Act, 1955,
as passed by Rajya Sabha, be taken
into consideration."
Mr. Bhogendra Jha was on his legs
on the last occasion. He is not pre
sent just now.
SHRI C. K. CHANDRAPPAN (Tellicherry): He is just coming. You
may cal] him again.

The motion was adopted
MR. DEPUTY-SPEAKER:
Now,
Clause-by-Clause discussion. There
are no amendments given notice of.
The question is:
“That Clauses 2 to 41, Clause 1,
the Enacting Formula and the Title
stand part of the Bill'’

MR. DEPUTY-SPEAKER: There I*
some procedural difficulty if a member
does not resume his speech. It he
does not resume his speech, it is taken
that he has concluded his speech. And
if he is given a second chance, it will
amount to a second speech on the same
Bill. Therefore, that will present some
procedural difficulties.—Now, Shri
M. C. Daga.

The motion was adopted.
'Clauses 2 to 41, Clause 1, the Enacting
Formula and the Title were added
to the Bill.
SHRI RAGHUNATHA REDDY:
beg to move:
“That the Bil) be passed."

I
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A new section 0E is being inserted
providing for the court concerned
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aoo
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from getting any order fmaaed “with
regard to tbe poesenkn, delivery,
disposal or distribution of such pro
perty”.
jsShst:

% ir a m «rn% ?w i?»«rnR«r
mfaw# vt 9PTJf ^ it t I

No civil court will be in a position
to pass any order.
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He wtll not be allowed to go to the
court of law and get an injunction.
You have debarred him from going to
any court of law.
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^
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You will d( bar him form going, to
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According to the provisions under
Sec 3 (A) of the original Act, books
of accounts and documents seized un-
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ds# the Act sore to be returned to the
persons from whom they had been
seized. It is not proposed to retain
the earlier documents and to empower
the affected persons to make copies for
their owen use.
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Instead of ‘if satisfied’, you want to
put in ‘may, if he thinks it expedient
to do so’.
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In page 3, cl. 4, what is this first am
endment? You remove the words ‘if
satisfied’.
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Relevant documents seized under the
Act are required to be returned to the
persons. It is now proposed to retain
the original documents.
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He cannot be prosecuted in any court
neither can we go to any court of law.
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MR. DEPUTY-SPEAKER: I would
like the pleasure of the House with re
gard to allocation of time to speeches.
When we started on this Bill, we had
a balance of 2 hours 45 minutes. Shri
Daga has taken almost 15 minute*.
That leaves us a balance of 2 hrs. SO
minutes. I have got 14 speakers on the
list. Even if I give ten minutes.to
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[Mr. Deputy Speaker]
each, it means 2 hr*. 20 minutes. H ut
would leave the Minister barely ten
minutes to reply. So I would request
members to kindly keep that in mind.
SHRI K C. Haider.
SHRI BHOGENDRA JHA
gar): I had enquired and..

(Jaina-

MR. DEPUTY-SPEAKER: You know
the difficulty.
SHRI BHOGENDRA JHA: I know.
Hie earlier Bill had collapsed ...
MR. DEPUTY-SPEAKER: No, there
is some procedural difficulty. We
cannot change the rules like that.
SHRI BHOGENDRA JHA: You are
here...
MR. DEPUTY-SPEAKER: No, no;
the rules cannot just be changed like
that.
SHRI BHOGENDRA JHA; I have
no grievance. I can speak after him.
MR. DEPUTY-SPEAKER: This is
the least I can do. I had explained
to Mr. Chandrappan the position.
When a Member was on his legs and
he was called and he did not resume
his speech, it is taken that he has
concluded his speech. If the Member
comes up subsequently and seeks an
opportunity to speak on that Bill, it
will be a second speech allowed to
him on that Bill and it is not permitted
by the rules. That is the position.
SHRI BHOGENDRA JHA; Yester
day the Minister was there; I was not
speaking; the Minister simply asked
me: you begin now; tomorrow you
can speak. That was his trouble
yesterday. Mr. George was there.
It was because of his insistence the
8Ul was taken up.

(Amdt.) A h

aoi

MR. DOOTY-SHEAXai: It is
between you and Mr. George; the
Chair does not come in. Shri KriShna
Chandra Haider.
•SHRI KRISHNA CHANDRA HALDER (Ausgram): Mr. Deputy-Speaker,
Sir, the Essential Commodities Act
was first passed in 1955. The objective
of the Bill was to have a State control
on production, procurement, distri
bution of essential commodities among
the poorer sections of the people and
while doing so to maintain price
stability by regulating trade and
commerce of these commodities. There
are 61 items in this list which are
essential for mass consumption like
foodgrains, sugar, kerosene oil, edible
oil. textiles, etc. Unfortunately, right
from the very beginning of the
introduction of the Bill because of
Government’s lack of intention to
implement it rigorously the prices of
all these essential commodities have
been going up year after year and
even corrupt practices continued
unabated In the year 1974 the Act
of 1955 was amended on the recom
mendations of the Law Commission.
The Commission had suggested penal
measures and these were incorporated
into the Bill to strengthen the hands
of the Government to check hoarding,
profiteering, black marketing and
other allied malpractices. Today we
are amending the Act of 1974 to
introduce provisions which the Gov
ernment feel will further strengthen
their hands and ensure better distri
bution of essential commodities among
the masses. On behalf of my party,
the C.P.I. (M). I welcome this Bill
but while doing so let me sound
a word of caution to the Government
that mere legislative change will not
yield the desired result unless there
is a fundamental change in Govern,
ment’c outlook and itg economic
policies.
Whenever we talk of distribution of
essential commodities at reasonable
price among the people the Govern
ment feel that the job is wall done

•The original speech was delivered in Bengali.
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Bombay, Madras, Kanpur, etc. But
can «e teaily ignore the millions of
village folk and the vast multitude of
the population 60 per cent of whom
live under poverty line and whose
need for these commodities deserve
to be given priority over other sections
of the society. I am afraid the
Government have not done much in
this direction. The Government have
passed Acts one after the other but
they were not implemented to fulfil
their objectives. The country is
passing through an emergent situation.
Two emergencies are running con
currently in the country today. The
MISA has given unlimited powers to
the Government to deal with the
hoarders, profiteers and black mar.
keteers rightly and squarely to main
tain the price level and make things
available to the common people. But
what do we really And? Have the
Government really succeeded in living
up to their professed objectives of
price control? On 25th of June, with
greet fanfare and publicity the
Government celebrated the anniversary
of the introduction of emergency in
our country. While the Government
was jubilating over the gains of
emergency, the prices of essential
commodities kept soaring high much
against the publicity of successful
implementation of the 20-point pro
gramme. It was really an irony that
prices of some of the essential com
modities should rise when the Govern
ment claimed that there was a
bumper crop and there was enough
in store to keep the price line under
check. Let us take the case of edible
oil. It was the Government’s claim
that there was a bumper crop of
ground nuts and it was estimated to
be 16.9 lakhs tons. Only a couple of
days ago we discussed a calling
attention motion in this House during
the course ol which it was pointed
out that the price of grouad nut oil
had gone up in Maharashtra and
there was a scarcity of this commodity
in the State. Why should It happen?
Take mustered oil. It wa« seOing foe

*, WSAXA
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Rs. S after emergency was Introduced
but today it is selling for Rs. 7.46 per
K.G. This year we have a record
production of wheat in our country
and the estimate is in the neighbour
hood of 114 million tons. Despite this
good crop neither the producer nor
the consumer has gained anything.
There was a time when the cultivator*
of Punjab had to sell their wheat for
Rs. 75 per quintal and it was truly
a distress sale as there was none to
lift their produce
Much later the
FCI came into the picture and offered
the cultivators Rs. 105 for one quintal
of wheat. Today the open market
price of wheat in Delhi is between
Rs. 165 and 180 per quintal. Where
has the profit gone and who has
appropriated it? The potato growers
suffered equally in the matter. When
the new crop came in the market in
U.P. the price offered to the cultivators
was between Rs. 12 and Rs. 14 per
maund. In West Bengal the cultiva
tors got Rs. 18 per maund. But soon
the whole procured potatoes were
pu^ into the cold storages and the
price started rising high and today in
Delhi potato is selling for Rs. 1.20 per
K G. In this way the cultivators are
still being cheated and the hoarders
and black marketeers are making
huge profits while the Government
keeps on harping about the gains of
emergency. In the similar way the
jute growers wpre also exploited.
They did not get the remunerative
price of their produce. Naslk is a very
important centre for onions marketing.
Today the cultivators have nearly one
lakh quintals in their stock and they
are not getting a remunerative price
for their crop. The representatives
of the onion growers had come to
Delhi. The Deputy Leader of our
party Shri Samar Mukerjee, had
taken them to Mr. George, the
Minister. I do not know what has
happened thereafter but it is a fact
that the Government was earning a
good profit through export of onion
at the rate of Rs. 300 per quintal.
Similarly there was a bumper crop of
mango but the people did net have
enough to eat because nost of if was
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cultivators •for his personal? gains •
epcpocted to. foreign countries ta earn
because Me knows that he is immuneforeign exchange. Thus .the Govern,
from legal action. It ia very secessaar?
mcnt, it seems, have embarked upon
therefore that the Government should
a policy which is export oriented.
keep a watchful eye on such elements
This ig giving, no doubt, profits to
and see that thie provision of the Bill
the Government but the share of the
is not misused.
profit is not perculating to the
cultivators. Let us take pulses. In
In the end I must say that While
Delhi the price has gone up between
the Government speaks of penal
30 per cent to 70 per cent during the
measures, mixed economy and socialis
last one week. In West Bengal, there
tic ideologies, they by their own
is a great scarecity of fish because of
actions are supporting a capitalistic
lack of imports from Bangladesh and
economy in our country. In the
the prices have gone up so high that
Socialist States of USSR, Rumania,
it has become virtually impossible for
Bulgaria and even in China there has
the common man to afford it. Mr.
been no price rise for the last two
Deputy-Speaker, Sir, you also relish
decades. Today the Government is
flsh and know what it means to us
thinking of bringing about a thorough
and you can well realise our plight
change in our Constitution. The
than anybody else. Therefore, Sir,
preamble of the Constitution is sought
without detailing the list any further
to be changed to include the words
where price rise has taken place
‘ Socialism” and “ Secularism” but
during the last one year it would be
I can tell the House very honestly
sufficient to say that the Government
that these verbal changes can never
have not been able to hold the price
introduce socialism in our country
line and relieve the people of their
unless there is a sea change in the
difficulties. As I have already stated
Government’s policy in regard to the
Sir, we appreciate the spirit of the
economic matters
The members of
Bill and in pursuance of this I would
the Congress party can flatter Mrs
urge upon the Government to ensure
Gandhi in hyperbolic terms, th e y can
that after the present Bill is passed
praise the 20-point programme to
they should be able to show real
please her but these cannot bring
achievements in regard to procure
down the prices unless the economic,
ment and distribution of the essential
and the political philosophy changes
commodities to the people at a reason
and the State structure is changed nil
able price instead of saying that they
together 'While supporting the spirit
have succeeded in holding the price
line in general
of the Bill I must conclude by
cautioning the Government that if
I would not like to say in detail
they really want to achieve success,
about the various provisions of the
they have to change their outlook and
Bill. The time is short and the hell
philosophy.
has been rung. I would only deal
with that clause of the Bill wherein
SHRI Y. S MAHAJAN (Buldana):
power is sought to he given to the
Mr. Deputy-Speaker, Sir, I rise to
Assistant Collector and even, the
support the Essential Commodities
S.D.O. for conducting searches in
(Amendment) Bill. Certain amend
place of the Collector who alone was
ments to the original Act became
empowered to do it earlier. Another
necessary because of the experience
provision has also been made In this
gained during the last one and a half
Bill whereby the action of officers
years. The original Act provided for
conducting raideg cannot be question
the regulation production, supply
ed ih the courts of law. I must say that'
and distribution of ftnmnttn] commodi
this -prevision of the BU* ia not free •
ties. The Amendment- JBill proposes
froa* being misused by an. ui*iciupidthat- the pawpra qt the Cotyeptor may •
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* a w tiiai by an Additional Collector
w» a/Baer officers, not below the rank ■
of a Sub-Divisional Officer, if so
authorised by the Collector. Further,
it protects the officers exercising the
powers under the Act from malicious
and vexatious proceedings. These
provisions have become necessary to
intensify the drive against hoarders,
blackmarketeers and profiteers.
The experience of the price rise
during April, May and June this year
has given us a big jolt and it has
shown that the hoarders and profiteers
will take advantage of any unfavour
able situation. The monsoon was late
this year. So, in spite of the bumper
crop of foodgrains and the groundnuts,
the prices were pushed up to an
appreciable extent Timely action by
the Government succeeded in bringing
about again the downward trend of
the price level.
IS hrs.
I am glad that the Government has
come forward to make the provisions
more stringent than before
Section 3 is sought to be amended
to provide that a levy order issued in
relation to foodgrains, edible oil
seeds and oil may fix. on a graded
basis, the quantity to be sold by the
producers, having regard to the area
held by, or under the cultivation of,
the producers. This change was
necessitated by the striking down of
levy orders by the Orissa High Court
Finally, the Bill provides for the
procedure and criteria for fixing the
price in the case of l e v y or foodgrains,
edible oilseeds and oil.
The Bill is a major amendment of
the original A c t , and seeks to put on
a strong and sound basis the
administrative structure necessary for
its smooth functioning, by increasing
t h e "powers of the Collector and other
officers as regards levy fend price
fix a tio n ’ and 'by' protecting- ih e m from
nuMfcltatf and! vtxafious proceedings
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We have been trying to build up a
public distribution system over a large
number of years. Recently the
problem acquired great urgency as a
result of the inflationary spiral during
1972—74. Not only did we suffer from
acute internal shortage of essential
commodities, but also from raging
inflation outside in most of the
countries of the world. Only as a
result of very severe and even
draconian measures could we succeed
in containing inflation and bringing
down the price level. This was a
heroic task. It was as difficult as
lifting oneself by one's own boot
straps. Simultaneously with credit
control and distribution of foodgrains,
etTorts were made to raise production,
and the result was that we had a
bumper crop last year and prices in
the market remained at a reasonable
level. But during the last one week
prices have begun to rise again.
The object of our economic policy,
namely growth with social justice
cannot be achieved unless we have a
proper public distribution system on
a permanent basis and Government
takes responsibility for making avail
able essential commodities and articles
of mass consumption at reasonable
prices. The well-being of the common
man cannot lie left to the free opera
tion of the forces of supply and
demand. Government must develop
proper techniques and instruments
for making the policy effective.
During the last 15 or 20 years we
have often improvised a public distri
bution system and then dismantled it
when the crops were good. Thig has
happened three limes. I hope this
will not happen again. The public
distribution system cannot be, as the
hon. Minister once said, a fire-fighting
operation. It has to be on a perma
nent basis. It must also cover the
whole gamut of operations, viz
procurement, transport, storage and
distribution. Hilly and backward
areas are at a disadvantage as they
art relatively inaccessible and trans
port expenses are heavy. So, Govern
ment lias lb see lhaf CM bribes of

azi
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these commodities arc the tame
every where irrespective of the
transport cost involved.
Since co-operative institutions belong
to the people and are democratic,
they should be the main agency for
the public distribution system It is
true that there are some at the taluk
and district levels which are very
badly managed The management is
often corrupt and fraudulent Severe
action should be taken against them,
but in general the co-operative system
should be used We should have no
objection to using the panchayat
authorities, local government institu
tions and even private agencies where
necessary and convenient
To stabilise the prices of essential
commodities Government has to see
that the prices of their inputs are
stabilised Since most of the essential
commodities are agricultural products,
we have to see that the prices of
fertilisers and pesticides are stabilised
But in the last 1} years while the
prices of agricultural commodities
have come down by 40 per cent the
prices of fertilisers pesticides and
other inputs required by the farmer
have not gone down to the same
extent
The same applies to manu
factured commodities Some manu.
factured commodities are in demand
and they are produced for mass con
sumption
The prices of inputs
required for the manufacture of such
commodities should also be stabilised
If we control the prices of all com
modities then we have to have an
ordered economic system under which
you will have an integrated and
regulated price structure which can be
the only basis of stability.
The public distribution system is,
after all a system of conduit pipes.
No distribution system can bv itself
increase the supply except fo the
extent that it removes black-marketing
and
profiteering
Only to that
extent, the public distribution system
can improve the supply Beyond that,
tt hats no effect. Unless you make
azranasments for feeding the public
distribution system property, «nlm
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our economic policy emphasises pro*
duction and makes sure that
production increases continuously at a
reasonable level, this public distribution
system cannot be succesrful
Lastly, I would like to say a word
about the remark made by Mr. M C
Daga, that in our recent legislation,
we try to avoid the jurisdiction of
the courts Once you go to a court*
you have to go the district court, the
High Court and the Supreme Court.
It becomes unmanageable It takes
years to decide a small thing There,
fore, our policy has been, in the case
of economic offences to remove the
power of judicial authorities It is
with this object that we have vested
powers in the Collector and his
officers I hope this will be under,
s^ood and appreciated by the hon
Member of the House
SHRI DINESH CHANDRA GOSWAMi (Gauhati) Mr Deputy-Speaker Sir I take my stand here to support this Bill which seems to have
received almost the unanimous sup
port of the House except some com
ments from my hon friend Shri M C
Daga
The amendment of the Essential
Commodities Act as I see it, which
has been brought forward has been
necessitated because of certain deci
sions of the court and also because of
the experiences of the last few years
It appears undoubtedly that we have
been called upon to make amendments
to almost all our legislations m re
cent times in large numbers But probably that cannot be avoided because
we are passing through a very diffi
cult time and also at a time when
far reaching changes are taking place
all over the country
We cannot but appreciate the fact
that in this country the food bill
constitutes the major share of the
budget of an individual The rise in
prices not only hits hard an individual
but it affects the social economic and
political situation in the country.
Therefore, it is incumbent upon the
Government to take all slept to aae
that the prices m* kept at ctsrtsol be
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cause 12 we can keep the price* of
essential commodities at control, we
can not only give relief to the com*
men individual but we also bring
order in the political, economic and
social field. It is in this sense that
any stringent measure like this will
have to be appreciated even though it
may cause hardship to some indivi
duals. It is a question of the choice
between the hardship to some indivi
duals, even in some stray cases injus
tice to some, and the relief to a vast
majority of people. In such a case,
obviously, the choice will be in favour
of the relief to a vast majority of
people. Even though the measure may
have at some time or other caused
some hardship to some individuals,
we cannot but help in supporting this
measure.
The amendment to Section 3 has
become necessary, I feel, because of
the decision of the Orissa High Court,
if I am correct, where the levy of
foodgrains was successfully assailed by
parties on the ground that Section 3
deals only with stock in hand and not
in the fields. The original Act, in Sec
tion 3, says that the Government will
have the authority to hold stocks.
That was interpreted to mean that you
cannot procure essential commodities
or foodgrains which are in the fields
because those are not in the stock.
Obviously, to get rid of these difficul
ties. this amendment has been brought
forward. The procurement of food
grains must be an essential thing of
the whole system if we want to con
trol prices. In the circumstances, the
Government has been called upon to
bring this amendment.
In fact, this amendment, to a cer
tain extent, takes away the strength
of Mr. Daga’s argument of barring the
jurisdiction of the court. We feel
that, in such matters, the court need
not have taken such a technical view
of the matter divorced from the real
ity. Such technicalities, I fed, put the
Government and the entire country in
great dlficuMe*. It will be better if,
in tbeae matters, we can take a liberal
Interpretation. But unfortunately in
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■ some courts, we have not seen that,
f and that has necessitated the change
in section s. I welcome the change.
So far as the other amendment to
section 3 is eoncerned, a provision has
been made that, if a party from whom
books of account are seized so desires,
he can make copies of the same. Mr.
Daga has raised an objection to it, and
1 feel that Government should have
another look at it. Now the position
is that, if books of account are seized*
from me, I can make copies of them,
but the point is that the books of ac
count may be seized from me only for
a particular purpose—only two or
three pages may be necessary. Why
can we not make it otherwise? if the
books of account are seized, the officer
concerned can make copies and those
copies may be made admissible in
evidence. Please see the difficulties of
the party. A voluminous book of ac
counts will be seized from him, and
the case involved may relate to only
one to three or four pages. The entire
books of account will be taken away
by the officer concerned and the party
has to make copies from 1 to 50 or so
The entire procedure can be simplified
if a prevision is made otherwise. In
such a case, the relevant extracts may
be made by the officer concerned and
those may be certified and used in the
evidence. In that case, the necessity of
the party having to make copies of
all the hundred pages or so will be
done away with. That, I think, will
also take care of the mischief which
Government is trying to protect that
is, that subsequently when the books
of accounts are produced in courts,
there is scope for interpolation and
changes may take place in the books
of account . . .
AN HON. MEMBER: There is
provision to take certified copies.

no

SHRI DINXSH CHANDRA GOSWAMI: I feel au amendment of a
different nature can remove the hard,
ship or do away with lot of injustice.
Otherwise, I support it. Today the
position is that there is lot of scope lor
interpolation. That can be done away*
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with by a different amendment, not
by the amendment which has been pro
posed now
There has been an effort to ration
alise the prices I do not know why so
many types of prices have been fixed
I fell. that we can further rationalise
because as I see, the different kinds
o f prices will give scope to lawyers.
Why not simplify the whole procedure7
Now, the jurisdiction of the court
has been barred in cases where the
goods will be seized or confiscated Un
der the provisions of the Essential
Commodities Act if goods are confis
cated, a person has the right of appeal
to a judicial authority appointed ly
the State Government One unfortunate
omission in the Bill is that we have
not at all prescribed the terms or
conditions of the judicial authority It
is leit to the vagaries of the State Go
vernment as to whom they can appoint
as the judical authority Now we hav*
taken away the powers of the court
We support it But at the same time
we should take care to see that per
sons of real integrity and independence
are placed m the judicial author ty
Therefore, there should be some guide
lines in the statute itself to see tha<
only this type of persons will be in
the judicial authority
Another thing which we have to
notice is this Today if a collector sei
zes and confiscates a person can nopeal under the provisions of section 6
to the judicial authority and the de
cision of the judicial authority under
the amending Bill cannot be assai\<>c
in a court of law But if no order of
-confiscation is passed but only an or
-der of seizure is passed, then the per
son has no right of appeal to the judi
cial authority Section 6 of the Act
says
“Whenever any essential commo
dity is sized in pursuance of an ordep made under Section 3 in relation
thereto, the Collector or as the case
'be, the Judicial authority ap
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pointed under section 6C
have,
and, notwithstanding anything to the
contrary contained in any other law
for the time being m force, any
other court, tribunal or anthori+v
shall not have, jurisdiction . ”
I can understand that when you have
given a right of appeal to a judicial
authority, you take away the power of
the court in order to avoid multipli
city of forums provided you constitute
the judicial authority with persons of
integrity But what about those cases
where only orders of seizures w 11 be
passed and there will be no orders of
confiscation7 There I have no right
of appeal to the judicial authority
There I am entirely at the mercy of
the Collector The Collector’s orders
are meant as final under this ameni
ing Bill If the order of seizure is made
appealable to the judicial authority I
could have argued reasonably, ‘Look
here There is a forum in which you
can go and challenge the order of the
Collector and there is no reason why
that forum will not act judicially Bvt,
here, m case of seizures the Collector
ha$ been made the final arbiter of the
whole thing and I do not welcome
such a provision where such vast nowers are given to the Collector Ihero
fore I feel and I do not mind your
taking away the powers of the court
but when you take away the powers
of the court there should be an alter
native forum where an aggrieved per
son ma> go It is alwa\ s dangerous
to place all the eggs m one basket It
is alwa>s dangerous to v«»st every
power with one administrative autho
rity Afterall human beings as we are
we may make bona fide mistakes and
we mav make mistakes otherwise also
and it is in the fitness of things th*t
one should be given a right of appeal
You may not like to give It to the
court Even though you have given in
case of confiscation the power to the
judicial authority in the case of
seizures also such powers should be
given Otherwise I feel, knowing the
situation in this epuntry as it is giv.
mg too much power to the Collector,
when you have brought in the daftni-
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2 x8tion of "‘Collector*, the Additional
appellate body, if not the court, for
appealing against the order of the
Und ^vcb, otipr fflfecr, aot
Collector.
*
bffl&w* the rank of ' ’Sub-ftivisiona]
O0 n*«;>»m TMiljr bteatfe a tcdtaTfor
corruption and, therefor* I fael that
Broadly speaking,
therefore, with
you should take care in that direction
.these observations on this particular
also—
provisions of Section 6, I tfive broad
support to the other provisions and
SHRI P. G. MAVALANKAR (Ahon the whole I welcome ?he Bill. I
medabad): Then, which jg the other
hope the Minister will look to the
authority?
objections I have raised and will try
SHRI DINESH CHANDRA GOSto convince me. It maybe that I an>
WAMI: The provision as it is uptill
mistaken.
now is that in the case oi a confisca
tion of goods by Collector, one can
appeal to the judicial
authority
sitfcw
HJ*
fa? ( I f o * ) J
which is appointed by the State Go
w w w
3 ft
fa
fsrsr
vernment. Now we have said that an
f a w r if *moT
order made by the Collector or the
judicial authority is not appealable.
Uptill now the courts have the power.
3 T>s^nT,«c5 rr# ,ft% ajV R«r,tT s r r t f m
Speaking for myself, even if .you take
away the powers of the court, I do
qtfsrcft % | 1 tn ft
varr
not mind provided two safeguards
sn sfor qrfsrcft
$
are there: (1) You must define as to
tftT 5TT5FTT
STS RTn ^JT
what are the terms and conditions
of the judicial authority so that per
1
«fr
*e*rrtor
sons of integrity may come and one
£ :
q-iJT*?
may have confidence. There is no
1
<KT«ff ^1
«ft
guideline and the States may make
Mr. ‘A’ or Mr. *B’ or Mr. ‘C’
*r*T ar^er »n?r?r 1 1 z * v r
as the judicial authority. (2) The
faffRT sp>
second basic
objection is that 1
can appeal to the judicial autho
frijfFff 1 1 5 ® v t o w
rity only in case of
confisca
tion and not *n case of seizure. In
* S|cT «nri SfftTT
?>ff m
case of seizure the Collector’s order,
by this amendment, has been made
I I
^
JJT5T Sfft
absolutely final. I ha\*e a feeling that
JF?rfTO%
£
H
T
5TFTT
this is not a wclcome provision. It is
not in the spirit in which we have
•Fpfaifi
^ w'srrf ^ 'ffartvnr f t v
approached the subject. Even in con
| 1 &
stitutional amendments,
whenever
n fsn ft
to r
kjjtr- ^rr *n f^ - j
any power has been taken away fiom
the courts, it has been given to a tri
* r fW r frraft «fi 'rcrarf *r
ttbunal so that a man may reasonably
«frr
fafare
v
feel that even though he may not be
allowed to go to a court, here is a
sr?r qra? I T O v t **r
*r^ r
forum where he can go and lay his
m m q£*n 1 «rr? ftfa s r f* mt sn fas
grievances.
Therefore, I feel that this amend
ment is not complete and an amend
ment of a different nature should
also come where you should fix the
terms and conditions and criteria for
the judicial authority as well as some
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S. D- O. which neim* Taluka Matfbr«
trate or Hakim Pargana in UJP.
Therefore, this amending provision is
very very necessary and will go a lone
way to relieve the burden on the Col
lector.
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SHRI B. R SHUKLA (Baharaich):
Mr. Deputy-Speaker, Sir, I extend my
full support to every amending pro
vision ol this Bill. Mr. Daga has criti
cised the very fundamental policy be
hind this Bill. There he is miseiably
mistaken because he appears still to
be wedded to the doctrine of laissez
faire a policy which has been long
abandoned not only in the socialistic
countries but even m liberal demo
cracies, where the welfare State has
been adopted as their policy.
The object of the amending Bill is
very limited. Therefore, I shall not
try to take much time about the suc
cess or validity or relevance of the
amending Bill. The first point is
about the definition of collector which
is sought to be amended. That is
going to be changed. Collector being
the only officer of its kind in a district
has not got sufficient time to devote lor
the implementation of the provisions
of the Essential Commodities Act.

C. M.

S teph en

in the Choir],

The second amendment Is to the
effect that a person engaged in tte pro
duction of an essential article tan be
required to sell the whole or a speci
fied quantity of the commodity to the
State Government or the Central Go
vernment or to an agent of either of
these two Governments or to a cor
poration owned or controlled by either
the Central or State Government. It
has also been provided that the levy
can be fixed according to the basis of
the area held by the producer The
necessity for amending the Act in this
wd> arose on account of a certain pro
nouncement of the High Court of Oris
sa The cultivators were required un
der the Essential Commodities Act to
paj levy according to the area held
by them It was said that since they
were not holding the actual quantity
of grain in stock, therefore, it was not
within the scope of the provision of
the Act that they should be directed
to pay the levy according to the area
held by them under cultivation. In
order to obviate this legal difficulty
arising out of the judgment of the
Orissa High Court, this amending pro*
vision is sought to be incorporated in
this Bill. This is a very salutary
provision, otherwise, procurement of
levy grain would be very much jeo
pardised because of this legal diffi
culty.
Many hon. members have said that
the court’s power is taken away in
matters of confiscation. Tfcey are
mistaken. Under sec. 6A of the ex
isting Act, the Collector is empowered
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to confiscate in whole or pait thereof
If he is satisfied that there has been a
contravention of any provision of the
Essential Commodities Act. Now if
any person |g aggrieved by the order
of the Collector confiscating the
eaaential commodity, he has under
that very section a right to go in
appeal to a judicial authority pres
cribed by the State Government.
Therefore, the amending sec. 6E only
provides that notwithstanding any
thing to the contrary in any law, no
court other than the Collector acting
under 6A 0r the judicial authority
which is the appellate
authority
under sec. 6C. would have any
jurisdiction in respect of the possession,
delivery, disposal or distribution of
the essential commodity.
The Essentia] Commodities Act is
a special Act. It has been enacted for
the benefit of millions of consumers
in this country. Therefore, if (he
civil and other courts are allowed to
interfere
with the order of the
Collector, except as limited by the
provision of appeal, the whole machi
nery would be jeopardised. Support*
thousands of wagons of essential com
modity have been confiscated by the
Collector and they need immediately
to be distributed through fair p-ice
shops. Now the person aggrieved
goes to the civil court and obtains an
injunction or stay order of tho civil
court. It means that needy persons
will have no commodity for use.
Purposefully the jurisdiction of tht*
court had been taken away. Other
wise the administration of this law
will be paralysed and rendered in
effective.
Objection has also been raised that
those persons who are engaged in the
implementation of this Act are not
going to be prosecuted. Already under
section 15 of the Act there is provision
that no suit or prosecution shall lit
against any person purporting to act
under the provisions of the Act pro
vided his act has been' clone in flood
faith. 15(A) which is sought to be
added says that such a person, if he
has committed an offence whil.? pur1646 LS—8
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porting to act in the discharge cf
his duties shall not be prosecuted
except with the sanction of the State
government if he is an employee of
the State government or with the
sanction of the Central government if
he is an employee of the Central
government. The reason is obvious.
An officer wants procurement of
grain which has been levied against a
cultivator or against a hoarder. Some
thing happens in the implementation;
and next day he is being hauled up
before a court; a criminal complaint
is filed against him. So this protec
tion is very salutary and it h also
incorporated in the Criminal Procedure
Code with reference to certain speci
fied officers. That benefit is now being
extended to other officers.
Now, with regard to account books,
they are generally voluminous and
they arc necessary for the day-to-day
work of the
shop-keeper. If the
whole volume is taken by the inves
tigating authority, businessmen will
suffer a lot. Therefore, the old piovision should be retained; a certified
copv from the account book should be
taken by the officer who is seizing the
account books and the original shcu d
be returned to the businessman.
With this suggestion I extend my
wholehearted support to the Bill. The
Act has been implemented so effecti
vely that we are in a position to
control inflation, hoarding and blackmarkelirig pud we h-e proud of *1
We find that hoarding, blackmarketing
and the rise in prices are world
pheno^inon and India is no exception.
MR. CHAIRMAN: Before I call
upon the next speaker, I want to
draw the attention of the hon. Mem
bers to the time schedule; it has to
be strictly adhered to, because there
is a heavy load of legislative business
to bs transacted. The hon. Minister
will be called at 4.45 I have got
with me a list of eight more speakers
So the time has got to be adjusted and
it moans there cannot be any leniency
about the timelimit; eight minutes
per speaker is all that can be given.
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control of the production, supply
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commerce in, certain commodities."
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SHRI JAGANNATH RAO (Chatrapur): Mr. Chairman, while support
ing this Bill, I am constrained to say
that the implementation of this Act
during the last 21 years has been
very tardy, with the result that we
have not been able to achieve the
objectives embodied in this Act. The
Rill says:
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The essential commodities have been
enumerated; the power is also given
to the Government by official noti
fication to include any other article as
an essential commodity.
But, what have we done? We have
not been able to build up any public
distribution system. We are not able
to control production in the sense we
arc not asking the agriculturists to
produce ccrtain commodities which are
essential. We leave it to tne free will
of the agriculturists to produce any
crop which, according to them, will
give them more profit. I am glad that
the Government is thinking of a
national plan for production ol food
grains. It is very good.
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Coming to prices, there is no unifor
mity in prices. The prices go up
during the days of plenty as well as
during the days of scarcity. There is
no control on prices and there no
price tag is fixed to any article. This
is the time for the Government to
think of a built-in machinery, a public*
distribution system. When we talk
of the public distribution system, the
Government applies its mind only to
the urban and industrial areas.
Naturally, it is necessary theie, but
what about the other areas, the subdivisional, district, taluk or nlock
headquarters level, where also there
are poor people who require some
protection? Therefore, this built-in
machinery should extend up to the
block level.
The essential com
modities should be procured either
by the Government or the co-opera
tive societies and supplied at the
reasonable prices to the people who
are in need of them.
There is a crisis of character in
the country. The traders are not
interested in the well-being of the
people. They are avaricious. They
indulge in hoarding, blackmarkoting
and profiteering. The other day the
prices shot up only because of the
delayed monsoon
But when the
Government took firm action and some
traders were detained under Dir
MISA, the trader? released the slocks
and the pricp.s came down. It this. is
going to be the pattern of our society,
I do not think we can progre^ as a
nation. Therefore, it is highly neces
sary that the Government should keep
a watch not only on production but
also supply, distribution and prices, I
hope Government will now seriously
think in this regard and, God willing,
this new system will come into being
very soon.
The amendments sought to be made
now are mostly procedural, which are
also necessary, except for section
3(1) (f) which is a substantive provi
sion which is necessitated by the
decision of the Orissa High Court.
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The Orissa High court was right in
striking down the levy order, I know
it, I come from that State, because *
ccrtain quantity of paddy was levied
on a particular person without refe
rence to the crop. He was asked to
give certain number of quintals af
paddy though the land does not given
him so much. Has he to go to th«
market and purchase and give it to
the officer? So, on the ground that it
had no relation to the land in his
possession and the crop yield from
that land, it was struck down. That
defect has now been remedied, and
this amendment is highly necessary.
My friends were complaining that
there is no appeal against seizures. 1
am afraid they are wrong. If they
read the proposed Clause 615 it says:
“Whenever any essential com
modity is seized in pursuance of an
order made under section 3 in rela
tion thereto, the Collector or, as the
case may be, the judicial authority
appointed under section 6C shall
have, notwithstanding anything con
tained in any other law, jurisdic
tion. etc. etc.”
Thcrefoie. the jurisdiction rests with
tho Collector to review the order or
the iudicial authority constituted.
Therefore, th^ authority is there, and
tho right to compliin again«t seizures
is given to the aggrieved persons. So
rilso, there is the right of appeal
against confiscation. Therefore, the
objections laised are not valid accord
ing to me.
I would also say that the Act Rhould
be n s1f-(-ontained code. Code by
itself, and no one should take
recourse to other laws. This Bill seek’s
to restrict the rights of citizens to go
to a court under article 226, but there
is provision for an aggrieved person
to complain against an order. So, if
you view this Act in this particular
context, there is no room for complaint
from any quarter.
Therefore, while I welcome the
Bill, I suggest that the punishment
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should be more stringent. Let us not
he forced to take recourse to MISA,
DIR etc., against the offenders. We
had made some provisions for sum
mary trials in 1974, but what is tht
sentence? One year. Why don’t you
make the punishment more stringent,
make this Act a Code in itself, so that
you do not have to go to any other
law except the Criminal procedute
Code for purposes of procedure, for
trial of cases, because these cases have
to be disposed of summarily. The
luxury of litigation should not be
allowed to an aggrieved person. He
may have a grievance, it does not
matter. On the ground of natural
justice there should be some provi
sion in law to an aggrieved person to
complain to higher authorities. That
is there. Beyond that, he should not
be allowed to go to the High Court
and the Supreme Court.
Therefore, I would
request the
Government to review this Act and
bring a comprehensive legislation to
achieve the objects mentioned in the
original Act and see that e control
production, that there is a national
plan for production, a national plan
for procurement, supply and distri
bution up to the block level.
What is the provision we have made
for the poor people? How are we
ensuring the availability of essential
commodities at reasonable prices to
them? This Bill is no improvement
in that regard. You have curtailed
some rights of the individuals to i>o
to courts, that i8 all right, but the
desired result cannot be achieved by
tMs amendment. So, whilc supporting
the Bill I would appeal to the Govern,
ment to think seriously and bring
forward a comprehensive legislation
whereby we can have a permanent
built-in public distribution system
in the country to achieve the objec
tive for which the original Act was
enacted.
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SHRI K. MAYATHEVAR (Dindigul): I welcome this Bill. I would
like to offer a few points. We ate
amendding certain provisions of the
law specifically connected with oil
and foodgrains. Distribution system
and price stabilisation are the two
major points here. We should im
plement these schemes vigorously
under the present emergency.
Regarding poor man’s consumption
items like coconut oil, sugar, jiogili
oil, groundnut oil, and all these things,
Government should set up public
sector distribution centre for distri*
bution of these essential commodities.
It is not enough caring for ut ban
people alone. The rural people should
get more benefit out of Governmental
activities and protection.
At present the rural population are
unable to get these essential commodi
ties through government agencies.
They supply to only towns and urban
areas and not to remote rural areas
They are really more poor than the
urban population. There should be
sufficient number of fair-price shops
set up by Government agencies. There
must be one cooperative centre set up
by the Government where thousand
familiet or more reside in one place.
We must set up one such cooperative
centre to distribute all these essential
commodities.
Then, Sir, we hear government's
saying that we are self-sufficient in
foodgrains. For some years in the
past as also in this year and recently
the prices of essential commodities
have considerably come down. But,
in the last one or two months, we find
that the price of cloth has gone up.
This is not treated as an essential
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commodity by Government. Govern-*
ment should be vigilant to arrest the
rising trends in the prices of essential
commodities. Kerosene, milo, rice etc.
should be supplied in every nook and
corner of India including the jural
areas in order to avoid or put an
end to the blackmarketing in these
commodities. I suggest that Gov
ernment should take immediate steps
to see that they abolish the middle
men—the commission agents—as this
affects the sales of essential commodi
ties at the controlled price.
For
example, in the rural areas, it is these
middlemen, the commission agents,
who create artificial scarcity ’ of
essential commodities and push up
their prices. In this process, those
who purchase from the producers, the
dealers, also raise the prices. As a
result of this the farmer in the field
are unable to get a fair price for
their produce. Therefore, I plead with
the Government for the abolition of
the middlemen or commision agency
system. Necessary steps should be
taken by Government in that direc
tion.
I am sorry to state that cloth and
medicines are not at all considered
by Government of India or the State
Governments as falling under the
esential commodities. I am however
happy to note that the prices of es
sential commodities are coming down.
But, what about the cloth and medi
cines? Even in emergency—not only
in emergency but even from 1950 till
to-day the prices are going up «nd
up. These could have come down
like the other essential commodities.
What action has been taken by Gov
ernment?
Poor people cannot afford to pur
chase the costly medicines. These are
common and essential and inevitable
commodities used by both rural and
urban people.
Therefore, I would
request the Govemnment to look into
this matter and see that duriing emer
gency the prices are not allowed to go
up. It is reported in the paper that in
Madras, the prices of medicines are
going up and the poor people are un-
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able to purchase the medicines lor Ihe
treatment of the diseases <jad, as a
result of that, they are not rid oX the
disease from which they are suffering.
Government should do something in
the matter
I welcome the provisions made in
this Bill in regard to the seizures of
essential commodities Stocks are seized
from the business people, ihe olcckMarketeers by the government officials
Government should not pav any com
pensation to these unscrupulous busi
ness people when stocks are seized
from them We will have to pay the
compensation for the essential crm
modities when they are sized from the
farmers who are keepnng them as
their surpluses by the dishonest
officials You have to make a distinc
tion between these two when you
sei7e the essent al commot it les
namely the pooor farmers and the
blackmarketeers—businessmen
The Bill is silent with regard to
awarding punishment to the blaekmarketeers—offenders—on the official
side as well as on the business side
Regarding the officials, it the the Gov
ernment thinks that a particular
official is corrupt and ls supporting
the hoarders and blackmarkteers, they
should not only be dismissed, by the
departmental action, from service but
they should also be severely punished
by taking action under the relevant
provisions of the Indian Penal Code
and other laws of the land
Now in Tamil Nadu, I am told by
the Distiict Collectors and Divisional
Revenue Officers that the subordinate
officers like revenue inspector tchrildarg and district officers are sup
porting the h o a iQ fr s
The/ ere not
implementing
the
twenty-pomt
programme a* ordered by the Reve
nue Board members ard District
Collectors These officia s s h o u ld b*
dealt with very severely by the
Government
Regarding the malpractices of
hoarder* and blackmarketeers, our
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Government should come forward to
punish them with deatn sentence
Why are you hesitating to take strin
gent action against people who ate
playing with the lives of 65 •»,ores
of people? Not only MISA should
be used, but this punishment should
also be given to them 1 read in the
papers that m Tamil Nadu MISA
has been applied only against 16
blackmarketeers This is not suffi
cient There are hundreds of black
marketeers there If you arrest all
of of them, prices will naturally come
down
I would only make this -equest to
the hon Minister who is an able,
young and efficient Minister
He
should look into the matter very
seriously and take action m an honest
and straightforward manner which
will safeguard the interest of the
poor masse«? and the middle classes
With these words I conclude and
also thank the Chairman
SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar)
I rise to welcome
this amending Bill which has been
brought forward by the hon Minis
ter after our experience with the
original Act
Recently when the
prices of some of the essential com
modities were showing signs of rising,
the hon Minister himself said that
‘the profiteers who were reconciled to
the emergency were waiting on their
wings to exploit the situation when
the opportunity arose’
That oppor
tunity came because of the monsoon
being delayed by 15-20 days There
fore, they could try to raise the pnces
of certain essential commodities
This is the real analysis of the
problem
This means that we have a market
economy m fhis country and It ls
really a Herculean effort to control
it In the last one year we have
succeeded m controlling the market
economy where s° many forces are
acting ad where Government's con
trol is limited On production, on
supply, on the wholesale system,
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Government has no control; it is only
in distribution, and that too through
fair price shops that there is some
control. Ultimately, this is the pre
sent limited responsibility of the
Government and Government are
carrying on with 2i lakh fair price
*bops. This is the limitation which
the hon. Minister has pointed cut.
In the limited time at my dispo
sal, I would like to make three or
four suggestions for the consideration
of the hon. Minister. In view of our
past experience, as we have pressed
in this House many times, in so *ar
as essential consumer items
are
concerned, why not Government step
in and take over their production m
the public sector—I mean production
of all those essential commodities;
which are needed by the pooler sec
tions, the weaker sections? 1 could
see from this Bill and from the situa
tion in the country that perhaps for
many years to come, if ”/e want to
deal with the market economy, we
have to be more stringent in our
drive against profiteers, noardcr.? and
blackmarketeers, which of c o u r s e
Government are, and are sincerely
doing it. Perhaps it is a unique elloit
On our part that we have been able
to control and bring down the prices
during the last one year. Thanks to
the Minister, the Ministry nnd the
Government of India.
Gsjential commodities
constitute
the first point of the twenty-point
economic programme. Here 1 w o u ld
like to submit one thing. An impres
sion is gaining ground in the country
side, or in the villages, that there is a
disparity between the prices of in
dustrial products which the villagers:
are getting and the prices of the
agricultural commodities which they
are producing, which hove been
slashed down. I do not know why
this impression should be there. The
rural people are getting the products
or essential commodities which are
produced by the industrial sector, and
their prices are not coming down.
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The prices of agricultural commodi
ties, things such as coconut oil, rice,
wheat, etc. are going down and the
government has to come out with
support prices. I think there ought
to be stringent control on industrial
products also which are sold in the
rural areas.
In regard to collection and levy,
I want to mention this. I have my
personal experience in Orissa.
The
levy was made on the basis of land
records of very old times; the re
cords were m the names of fore
fathers, three generations ago. First
generation has gone; second genera
tion has gone; the third a n d fourth
generations are there in 1975 and
1976 but the basis of levy was those
very old records. Naturally the High
Court struck it down. It is good that
it was done and you brought in this
amendment. I know how much the
small producers and small farmers
were harassed. One point in the 20
point economic programme is that
the land records should be corrected.
In the absence of this thing, the tehsildar and the revenue inspector go
and say to a small farmer; you shall
have lo pay forty bags. The poor
farmer, how can he do that?
He
says: Can I pay you something so
that it could be reduced and they
will say: yes; and it will be reduc
ed to ten bags. Is this the way it
should be done? How can people
have faith in government or adminis
trative machinery? When a levy is
made on a farmer> one has to look
into relevant factors such as whether
it is dry land or irrigated land, wet
land or dry land, whether it is cap
able of production of so much and
so on. Suppose you want to collect
thirty lakhs of tonnes in one state,
you can have a fair idea of how to
collect that quantity; it should be a
rational method and it should leave
no sc°Pe for the whims and fancies
of particular officials being brought
into play which will lead to q lot of
harassment of the poor and illiterate
peasants.
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I now come to the public distribu
tion system. We cannot solve the
problem unless we build self-reliant
village economics; take a group of
58 or 100 villages and plan accord
ingly so that you can produce many
of those things needed in the villa
ges; that will also be in keeping with
the Gandhian ideal, so that they may
not have to depend upon Bombay
or Ahmedabad and if Mr. George
cannot get two wagons to send clothes
the price of cloth in some for cor
ner of the country will shoot up.
We shall have to build ip an effi
cient public distribution system.
I
know there are 2.31 lakh fair price
shops to give essential items and
three thousand hostels are being
supplied with things for the benefit
of students. Inspite of those good
things which the
government has
done, the public distribution system
is not adequate and it is not going
to meet all the rising demands of
consumption of our 'people in the
countryside. Therefore, cwery place
must have « consumer store where
you can store some of those items;
then you will be able to control the
market economy. We are going to
wards socialist ideals; let us try to
give up the kind of mafket economy
which is al*> difficult
to control
fully.
SHRI SHYAM SUNDER MOHAPATRA (Balasore); Mr. Chairman,
I support the Bill with all my heart
because I say that there is a realistic
appraisal of the whole situation. The
Prime Minister has stated times with
out, number that “Special care thould
be taken to ensure that there is no
shortage of essential commodities.”
There is no denying the fact that the
the hoarders, blackmarketeers and
racketeer^ and 'those who want to
undermine the economic progress of
our country are our worst ene
mies and if there is any sec
tion of the people who are try
ing to subvert our economic pro
gress by taking advantage of the
situation of flood or drought or short

s ill

a 4S

age of commodities, it ig only the
economic offenders who are doing it.
16.29 hrs.
[Mb.

D e p u t y - S pe a k e r

i» the Chair]

I am sure this Bill will strengthen the
hands of the Collectors, Additional
Collectors, S.D.Os. etc. to tackle the
situation within the ambit of law. But
I have a note of caution for the gov
ernment. Sometimes bureaucrats act
with high-handedness, regardless of
the fact that the opinion is something
different. They will be very
much
strengthened by the powers entrusted
to them by the 'minister, in my con
stituency of Balasore. there is a
place rTiled Soro. Last yoar, the
Collector, Mr. R. W. Senapjii, arrested
about 15 people, as they wer& found
to be acting in a manner prejudicial
to the interest of the community.
They were trading in eseniial com
modities and involved in smuggling
across the border to West Bengal. It
so happened that within a month,
there was so much pressure on him
from various sections of the sec
retariat at Bhuvaneswar and he had
no alternative but to release those 15
people. This is hyperbolic non-sense.
On the one side v/e saj we must
strengthen th© hands of the Collector,
but if thete is a good Collector trying
to do some good to the community
by brining to book economic offenders,
you put presure on him and compel
him to release the culprits.
Simul
taneously, there are police officers who
will take advantage of the situation.
In my State, there are Police Super
intendents who will take advantage of
the situation and put people behind
the bar under DIR, MISA or some
other Act. The minister should be
very cautious to see that this is
implemented in a way so thRt the
people are happy. After all, what is
the summum bonum?
The people
should be happy, the country should
progress and all sections of the society
must proceed to a stage of egalitaria
nism. But the worst enemies today
are the economic offenders who are
hand in glove with the officer class
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and the xriinister should be cautious
about them.
Inflation lg going down in the
country. In 1978-74, according to Mr.
George, inflation was riding at *» speed
of 2 per cent per month and it
continued for several months. By the
end of 1975, it came to almost
minimum inflation. Today the country
is
making
good progress.
Mr.
George said two months ago that
then* was a rise in the prices of com
modities between April and June to
the extent of 4.7 per cent. Wi<y was
it so? In July, Mr. Om Mehta, the
Minister of State In the Ministry of
Homa Affairs, had to adviss all the
State Governments to use MISA and
other measures drastically ;i"a;jjst
economic offenders, because even
during the emergency, the economic
offenders, racketeers, hoarders and
b’ ackmaiketeerc somehow or other
th’nk that the emergency has brcome
normalised and they can take advan
tage of the situation. In pvery section
of the people, we *]nd today a climate
of normalisation. So. the government
should be still more vigilant to tee
that MISA, DIR and other provisions
are used ruthlessly against economic
offenders and anti-national elements.
Production is going up and there is
no recession today, as Mr. Pai, the
Minister o? Industry, said. I must
congratulate Mr. Pai on this. The
industrialists have been giving a false
conception to the people that there is
not much of production, that there is
recession, that thete is no scope
for export of our goods to foreign
countries, etc. They create such
a climate
through
the news
papers owned hy
them. It
is
very good that the Minister has
come forward strongly, sayirr» that
there is no recession. India is not an
under-developed country Mr. Pei
said on the floor of the House 1nat
India is a developed country and we
are able to export industrial goods
and technical know-how to foreign
countries. As Mr. Panigrahi rightly
said, the government must he vigilant
about the prices of not only consumer
items but also industrial goods. An
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hon. member on the other side said
that the prices of medicines are in
creasing. I read an article where found
that Vitamine C, B Complex Mid
elixirs are available in foreign
countries, UK and Europe at a price
which is 10 per cent less than what we
are paying in India. It appealed in
the newspapers only a weet back. It
was written by a correspondent who
was based at London. I want to know
whether this is a fact. If so, Shri
George should oa more vigilant and
see that the medicines come under the
essential commodities.
It is true that this Bill will not only
strengthen the hands of the Collector
but will also deprive the economic
offenders the right to go to the court
as often as they like. But it will ail
depend upon the attitude of the
bureaucracy, of the Government. We
should see to it that people are not
unnecessarily harassed. If we take
away from the person concerned the
original and ask him to have recourse
to a photastat copy, how is it possible
to function? It is not possible; it is
difficult. He cannot go to a court. So,
thesa things should not be lost sight
of. Everything depends upon the
attitude of the Government and the
way you want to deliver the goods.
If you strengthen the hands of the
Collector, ADM. SDO and police in
a proper way. things will run well.
Sul if they try to take advantage of
the situation, it .v:il be autocracy;
sometimes it will t^nd to become fven
mobocracy. When we are striving to
build an egalitarian society, let us not
strengthen the hands of the bureau
cracy Lat us function in the interests
of the common man and let us
accelerate the 30-Point Programme,
which is the sinnmvm bonum o< our
economic progress, as outlined by our
Prime Minister.
SHRI B. V. NAIK (Kanara): Mr.
Deputy-Speaker, Sir, I think every
thing that is worthwhile that has to
be said about this Bill has already
been mentioned.
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One of the provisions
■ays:
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of the Bill

“to sell the whole or a specified
part of the quantity held in stock,
or produced or received by him.”
Suppose a farmer has one or two
acres of land and produces 10 or 15
quintals of a crop, is he expected to
sell the whole of it, if it is found
necessary in the eyes of the ordering
authority to take over the whole pro
duce? In other words, what has been
evolved as a system of levy, can it be
made applicable to the entire gross
produce, on the holding of a farmer?
According to this law, which ought to
reflect the intention of the legislator
as to how he intends to administer
this law, a farmer can bp asked to
part with the whole of it. Why is it
that you want to have such overall or
such sweeping powers m the hands of
the levying authority? I think it is
time that the Government itself modi
fies this when it comes to the agricul
tural produce Suppose I produce
cloth, or edible oils, or if I am a fac
tory ownei, Government should have
the right to requisition the entire
quan'ity. But when the producer con
sumes as of necessity some of his
produce, it has Rot to be delinked I
think this sort of power should not be
there, either from the point of view
of the farmer, or from the point of the
view of even the Government
I think today m our country the
Food Corporation of India, the State
Food Corporations which have been
started by the various State Govern
ments and all the public storage sys
tems put together are holding nearly
10 million tonnes of foodgrains. I had
put the figure at 16 million, it could
be more. So, we have got the highest
amount of stock of foodgrains, but
has the Government, through the State
Governments and the Food Corpora
tion of India, tried to evaluate the
storage of these foodgrains obtained
from the cultivator at the levy price
which is considered to be a fair price
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from all other points o f view, but
which is not necessarily the market
price? On the basis of the limited
personal intimate knowledge which I
have, I can say that one-fourth o f the
foodgrains stored by the Karnataka
State Food Corporation is not in a
good condition. The hon. Minister can
send a study team.
Therefore, you have on the one side
deprived the farmer of a fair price
which he could have got by making
his own arrangements even with the
usurious man in between, or at least
used it to feed some people or cattle,
but you have held it under the system
of control, and you are not able to
sell it. This, that and the other or
ders arc to come, I understand the
handicaps of the system under which
Government functions, but then you
have deprived the farmer for the ex
plicit purpose of helping the consu
mer. and actually you are destroying
it in your storage. Will the hon. Min
ister kindly depute a study team, at
least to those areas where specific lecorded complaints have emerged, to
see the condition of the foodgrains
stored there? Considering the nature
of the distributing apparatus, I feel
that there are a number of issues in
volved In this So. I hope the neces
sary exercise will be undertaken by
Government
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THE MINISTER OF STATE IN
Th e MINISTRY OF CIVIL SUP
PLIES AND COOPERATION (SHRI
A. C GEORGE) Mr Deputy Speaker,
Sir, during the long debate on this
vital amendment to an important Act,
I must confess that the hon Members
were extremely cooperative and I am
thankful for the unanimous support
which was offered by this august
House to this amending Bill
The general tenor of the debate was
that even when all the hon Members
unanimously appreciated the intention
behind this move, quite a few of them
caiitioncd the Government that the
implementation has to be careful
There were apprehensions that it mav
be misused there was a feeling that
perhaps the entire success depends
not only ©n the wording of the Act
Or the amendment but on the spirit m
which it is implemented specially as
many of my learned friends pointed
out we arc handing over powers trom
Parliament to State Governments and
State Governments to district autho
rities Government do take note of
this word of caution, it is a wellintentioned warning, and we do take
note of the vanoub other suggestions
also given by the hon Members
About the different provisions of
this legislation, some genuine doubts
have been exp.-cssed by some hon
friends I will start with Mr Naik,
who spoke towards the end of the de
hate He hRs expressed his own fears
as to how it affect's the farmer, he
wat talking about *the whole or pait
of it’ I may bring it to his notice
that this is only an enabling provi
sion In the case of a rice mill, saj,
in Punjab the extent of levy is as
high as 80 p»r cent, but in the case of
small cultivators—I am sure the hon
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Munbor is aware of thfa^they are
normally exempted from th« levy
That is why, we use the term 'graded
system of levy' because, alter a par
ticular ceihng, graded levy operates
All the same, we do take note of what
was mentioned by Mr Naik As I
have said, this is only an enabling
clause—‘where the whole or part
Being an enabling clause—and we
take note of all the fears and appre
hensions expressed by him—it will be
implemented and executed as per the
provisions of the other clauses Our
intention is not to harass the farmers,
especially the smallest amongst them,
it is our intention that the levy
is
taken from the big farmer Even in
implementation, T can assure the
House, we will be considerate when
we tackle matters connected with poor
farmers who may not be aware of
every legislation anj all other rules
and refutations
As has been pointed out, we do
want to handle the trade and indus
try when they show signs of going in
the wrong way We take pride—and
even the woist cntics concede this—
that in this country we have been able
to contain the inflation and bring
down prices and stabilise them at a
reasonable level
In October, 1974
when we were having an inflationary
rate of nearly 30 per cent and the
whole sale price index was nearly 332,
we had certain very rigid enforce
ment measures taken by the Home
Ministry and the Finance Ministry,
and some positive measures were
taken for streamlining the public dis
tribution system
On 26th June,
Emergency was declared, and on that
day the wholesale price index was
312 During the past one year, we
have been able to bring down the
prices to a reasonable level lu this
House, on more than two or three
occasions, I have expressed the view
that it is not the intention of the
Government, especially when we
deal v ith agricultural commodities, to
bring about a crash in prices I do
not want to tell the House every day
that yesterday the price was 20, to-
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day It is 19 and tomorrow it will be
1$ and all that. That is not our in
tention. Our intention in not to bring
down the prices every day; we do not
want to bring about a crash in pri
ces. Our intention is to bring down
prices to a reasonable level and gee
that prices are stabilised at that level.
The basic purpose is to see that the
consumer gets at a reasonable price
and the farmer get* a remunerative
and encouraging price; it should be
remunerative so that he may go in
for the next cultivation. Otherwise,
we may be happy with low prices this
year, but the farmers will not have
the incentive for producing more, and
next year we may have to pay
ftr it......... (Interruptions)
AN HON. MEMBER: Only the con
sumers are being looted.
SHRI A. C. GEORGE: I thought the
hon. Members would appreciate our
basic intentions which I was mention
ing.
SHRI SAMAR MUKHERJEE (How.
rah): Intentions are good.
SHRI A. C. GEORGE; That is j/recisely why I said that we take note
of the caution given by the members
in respect of implementation. I was
explaining the intention and I was
accepting the warning given by the
Members that implementation is the
most important thing.
Up to March and April we were able
to bring down the prices rather steadi
ly and bring it down to a particular
level when the wholesale price index
which was 332 in September 1974, •<12
on the eve of the Emergency, was
brought down to 283 which was the
price level existing exactly 24 months
prior to that. This is a unique record.
But there was some feeling that in
some items the farmer was not getting
a remunerative price. I might bring it
to the notice of this august House that
at that time there was a criticism and
a hue and cry was raised that in some
of the farming and producing areas
like Gujarat, Tamil Nadu and even
1846 LS—9.
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Maharashtra in one item, that is
groundnut, since the prices came
down to
a level
of Rs.
3.75
per kg. for the groundnut
oil,
the groundnut price was not re
munerative, that we must give a sup
port price, we must export, we must
take remedial measures and that we
must remove the glut. Well-inten
tioned suggestions. Then certain reme
dial measures had to be taken. Even
to-day in the basic items of wheat, rice
and other foodgrains, I am sure hon.
Members will agree with me that it is
almost on a plateau, rather steady and
stable. There may be a small fluctua
tion this side and that side, but, by
and large, the reports from all over the
country are that at least in foodgrains
the prices are rather stable. Mr Naik
was pointing out that we have a super
burper crop. We have a comfortable
situation and if there is any particular
pocket of scarcity or difficult area, if
it is brought to the notice of the go
vernment. I am sure—some members
are saying that there may be a few
pockets or areas where there may be
some difficulties—we are in » very
comfortable position and we need not
be apolegetic and we need not take
any alibi. If there is any pocket of
scarcity, the government js in a posi
tion to remedy the situation---DR. RANEN SEN (Barasat): Why
then the prif»s are rising when there
is no scarcily?
SHRI A. C GEORGE; If yyj could
specifically point out one item—I am
not saying that in this vast country
everywhere it is a paradise, there may
be, due to transportation difficulties
or flood situation or some other bottle*
necks some areas where there may be
difficulties. But if it is brought to the
notice of the government, we have a
very comfortable stock oosiiion and
naturally we fan take remedial
measures.
During the past twom months, there
was some difficulty £elt about eciible
oils. As I explained in the House
yesterday and on quite a few occa-
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sions, we are taking some measures
to see that for the next two weeks
'when we expect the new crop to come
•in, the supply position is kept at an
even level and even ad hoc measures
are taken to see that till the new
crop arrives, till the 15th September or
so, we are quite alert and alive to this
problem.
There was a point expressed by my
friend, Mr. Goswarm, that in this
amendment, the provision regarding
'Original and copying the documents
will cause hardship. Sir, there are
■quite a few instances when our trade—
some of these people when they are
caught, are very clever—were tamper
ing with the records. In a meeting of
the different States, the Civil Supply
Commissioners, Food Department offi
cials and the Ministers were very
emphatic and there was a unanimous
request from all the States that some
changes were necessary and that there
were quite a few cases when even
guilty people went scotfree. So, in this
context and because, according to the
Indian Evidence Act, the original has
to be given the weightage, and only in
that context we have made a provision
that the original may be retained by
the prosecution and copies be given.
I had said that there might be some
difficulties but in the matter of im
plementation we will see that this type
o f hardship does not occur and the
cases are disposed of as quickly as
possible If the person is innocent, we
will see to it that his case is proved
hut, till that time, since various ins
tances are there where the originals
■were tampered with, we may be con
strained to retain the originals. But,
as 1 said, in the implementation, not
only this point but every other point
mentioned by the hon. Members have
been taken note of and we will see
that the hardship is minimised to peo
ple who are genuinely by some chance
innocent.
1659 hrs.
[Shri P.

Chair]

Parthasarathy

in the

(Arndt.) Bill

jrfo

Just because the monsoon happens to
to be delayed or a bit late, some of
the traders were just waiting on the
wings to get hold of the earliest op
portunity when they could exploit
the situation. If there is slight delay
in the monsoon, they think, this is the
best time to do hoarding and cause
artificial scarcity. On this occasion,
when we are passing an important
legislation, I request trade and indus
try to reconcile themselves to the
spirit of democracy instead of trying
to indulge in guerilla warfare or
skirmishes thinking that opportunities
will come when they can exploit the
situation.
17.00 bn.
Certain points were made about
prices of articles going up. I am not
trying to impress this Houss with
statistics. But what I say is that let
us not be panciky. I will give figures
of the latest wholesale pries index.
The latest figure of 14th August is
309. At this time last year this was
3111. While saving this I am not
saying that we could in any way be
complacent, but what I say is that this
phenomenon should not make us
panicky at all. Also the fact that
prices have been brought out and we
have brought down inflation should
not also make us complacent. So,
in our approach towards these essen
tial commodities we are trying to be
more vigilant( more alert and more
stringent, in dealing with trade and
industry throughout.
This brings us to a certain line of
thinking, namely, the consumer pro
tection movement. The consumer
protection movement has to be more
elaborate, more comprehensive and
more effective. Even this legislation
is only a part of this consumer pro
tection movement. When we see this
in the international context even tbis
Consumer Protection Movement it
self is a movement of fairly recent
origin. It is a comparatively new
phenomenon. Even in western coun
tries this movement is only recently
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developing. Sometime back I had an
opportunity to visit some of the
c6untries where consumer protectior
movement was gaining strengthen and
momentum. In Sweden they have got
consumer ombudsman where there is
constant vigil over the quality, qantlty and price charged to the consu
mers.

situation. We are havnig a very very
disappointing experience with our
villagers who have stopped patronis
ing the public distribution outlet—
may be 2.5 lakhs public distribution
centres are not adequate or may be,
these 2.5 lakhs public distribution
points were not properly patronised
by the consumers.

SHRI C. K. CHANDRAPPAN (Tellicherry): Here in Delhi we had a
big consumer protection movement
which resulted in the formation of a
Coffee House in Connaugt place. Now
this has been smashed and nodbody
has cared to afford an alternative site
for them. Is this the way of pro
tecting consumer movement, I don’t
know.

This is understandable because in
our village the system of trading is
by our retailers who are also in a
way small bankers giving credit and
getting the payment at the end of a
week and all that. The public distri
bution system can grow to a level of
normalcy and be sustained and be
an effective service to the country
only if there is consumer awareness
to see that this is patronised also. It
is a Tong process. I was only men
tioning that any consumer movement
can only come from the consumer
awareness and the consumer resis
tance. In a country like ours, this
is a congenial atmosphere where
different measures can reallv be
effective, where we cannot quarrel
with the instruments and tha mea
sures that are available.

SHRI A. C. GEORGE: Smashing of
a building which perhaps was in an
unauthorised area cannot be pointed
out as an anti-consumer measure. I
also share the feeling for coffee just
as Mr. Chandrappan and all facilities
to be provided in this regard will only
be appreciated by me and encouraged
by me. In Denmark, the consumer
ombudsman during the last three or
four years has made a real impact.
In U.K. it is very interesting to note
that for any item, if a manufacturer
wants to increase the price even by
the slightest level, he has to take the
permission from the Prices Commis
sion. In the U.S A., the Consumer
Productivity Council and the Federal
Trade Commission are making effec
tive efforts in the matter of consumer
protection.
You are aware of the movement of
the consumer awareness that has
happened in this country. I shall
-spend two or three minutes on the
movement to tell you how the move
ment could be built up in a country.
That can only be done by the Con
sumer awareness.
In March and
April, the prices came down to a
comparatively low level. There were
nearly 2.5 lakhs public distribution
'centres that were mentioned which,
I concede, are not enough in a normal

This is the time which is best suited
to biuld up the public distribution
system as well as the consumer
movement. We are thinking of, at
some hon. Members pointed out here,
bringing in a comprehensive legisla
tion to take care of the various con
sumer protection measures. Regard
ing adulteration, there were so many
complaints. Also there were so many
complaints regarding underweighment, undermeasurement and cheat
ing in weights. Also there were lots
of complaints during the past one
year. By the Packaging Commodities
Regulation Order, to some extent, it
has been checked. But, I do not
think that it is completely satisfac
tory. About the cheating in publicity
and claiming a lot of exaggerated
claims or trying to cheat or decive
the consumers by wrong advertise*
ments and wrong publicity campaign,
I would say that these are all diffe-
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vent defects in our trading systems.
About the distribution costs, We are
absolutely clear in our minds. (In
terruptions) . In order to bring down
the prices at the consumers level,
the cost of manufacture, we do find
•n interesting phenomenon where
even after fhis passes on from the
hands of the manufacturer, there are
various tiers of distribution, the dis
tribution agents, about which Mr.
Mayathevan was saying—the existent,
non-existent and imaginary and yetto-be-born sole selling agents—which
do not serve any social purpose
There may perhaps be some arrange
ment between them and their brother*
in-law. That is why I say that sole
selling agents do not serve any social
purpose. They will serve only the
wholesalers, the retailers and so on
and s0 forth but the time it passes
from the different existent and non
existent, different required and not
required tiers of distribution and, ul
timately, when it comes into the
hands of the consumers, the prices
may not have any relevance at all as
to what gain has gone to the manu
facturer—the company. We have also
identifier a few items of essential
commodities and we shall watch their
distribution right from the manufac
turing level to the consumer level to
take care of the prices Our inten
tion is to closely examine how far the
existing sole selling agencies serve
the purpose relevant to the social
situation
As regards the socalled commission
agents, the retailers, in a big country
like ours, from the manufacturing
points there is a long haulage running
to 1500 to 2000 to miles or so. I do
concede that certain tiers of distribu
tion points may be needed. But, if it
does not serve any purpose at all
other than passing of a certain com
mission back to the consumer or for
sharing it by a certain arrangement,
we shall closely scrutinise the distri
bution agencies of the major essential
Items and shall take up the remedial
measures.
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I am thankful to the House for
giving very encouraging comments
as well as suggestions for this opera*
tion which is of topmost and of vital
importance because in the 20-Point
Economic Programme presented by
our Prime Minister before the people,,
the very first items is how best to see
that at least the bare essential mini.
mum consumption items by the
masses are given at a reasonable price
and they are assured of their required
quantity.

1

As the topmost item of topmost
priority for the common man, I hope
the spirit behind this legislation which
is only a humble attempt, will be ap
preciated and hon members wi’l co- »
operate and help in building up a
movement which will ultimately —
serve the country
DR. RANEN SEN: He was speak
ing about delayed monsoon and
scarcity pockets Is It not a fact
that nrices started rising in March
when there was no question of mon
soon and no question of scarcity?
There was abundance in the country
then
SHRI A. C. GEORGE: The position
is very clear. The prices of the items &
which we are speaking of started
going up only m May.
DR. RANEN SEN:

No, no.

SHRI A. C GEORGE: I cannot
agree to it. The figures are very
telling The lowest figure of the
wholesale price index was during the
last week of March and the first week
of April. It stood there till 15 April.
Subsequently slowly certain items
went up Even when it was going
up, in regard to one item which has
been long debated, groundnut, the
prices started going up only towards
the end of May, because I distinctly
remember a telegram from Gujarat
saying that we may have to offer sup
port price. This was in the first week
of May.
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&HRI DINESH CHANDRA GO8WAM1: In the case of seizure, you
have given the entire power to the
Collector whereas in the case of con
fiscation, there is a right of appeal to
a judicial authority. The former may
lead in many cases to corruption.
Would you have fresh thinking on
having an appellate authority or some
other body to scrutinise ‘.ho Collec
tor’s order and see that it is proper?
Then as regards documents, evidence
is based always on the original. You
can always ask the other party to
produce the original in a court of law
and the court will draw an adverst
inference against the party if the
original is not produced.
SHRI A. C. GEORGE: I do appre
ciate the spirit of the hon. Member’s
suggestion. Seizure is only the first
stage of the confiscation proceeding.
All cases of seizure may not end w
confiscation. The Collector may de
cide that the seizure was not valid
or necessary or there was no infringe
ment of the Act when the proceedings
started. Though I find it difficult to
accept the changcs suggested by the
hon. member, 1 can assure the House
that proper care will be taken to see
that the powers that are handed over
through the State to the district
authorities are exercised carefully.
Even in the matter of enlarging the
definition of ‘Collector’ it is not below
the rank of Sub-Divisional Officer.
But extreme care will be taken to sec
that these powers are not misused.
SHRI M. C. DAGA: From Delhi,
you will administer the Sub-Divi
sional Officer in a district!
MR. CHAIRMAN; Please cooperate
'The question is:
“That the Bill further to amend
the Essential Commodities Act,
1955, as passed by Rajya Sabha. be
taken into consideration".
The motion was adopted.
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MR. CHAIRMAN; We shall now
take up clause by clause considera
tion. The question is:
“That clause 2 stand part of the
Bill” .
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3— (Amendment of Section 3)
MR. CHAIRMAN: We shall now
take up clause 3. There are two
amendments by Shri Bhogendra Jha
and one by Shri B. V. Naik.
SHRI B. V. NAIK (Kanara): Sir, I
am moving my amendment No. 1
which reads as follows. I beg to
move:
Page 2, line 8,—
for “person or class of persons”
substitute “public persons or class
of public persons” . (1)
Sir, the relevant portion in clause 3
reads as follows:
“in the case of any such commo
dity which is likely to be produced
or received by him, to sell the
whole or a specified part of such
commodity when produced or
received by him, to the Central
Government or a State Government
or to an officer or agent of such
Government or to a Corporation
owned or controlled by such Gov
ernment or to such other person
or class of persons . . . ”
I request the hon Minister to iccept
my amendment which wiil make it
read “such other public person or
class of public persons”. I have not
understood what “the class of per
sons” in this clause means. When I
say a ‘public person’, I mean this. We
have a large number of people who
have grown up, individual private
enterprises, who have grown up in
this country on the fringe of our
public sector, on the fringe of the
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public works department and forest
department, public sector enterprise
in the food trade. In the case of a
corporation they have their accounts
and records and they are accountable
ultimately to the corporation, accoun
tant general and controller general.
In the case of a firm, private limited
or some other concern, it is also
auditable and accountable to some
body at least. But in the case of a
private being, I am dealing with food
and such other essential commodities
handed over to me. The collector
takes about 100 tonnes and hands
it over to Mr. X. What does he do
with that commodity? What is the
measure of the control of your de
partment?
What is the private person’s
accountability?
Have I registered
my point?
MR. CHAIRMAN; You have made
your point. Than you.
SHRI BHOGENDRA JHA:
to move:

I beg

Page 2, line 42,—
after “edible oils,” insert—
“drugs, raw cotton, cotton or
wollen textiles, sugar” (2)
Page 3,—
omit line 1 (3)
SHRI A. C. GEORGE This deals
with food items. Please icad 3(A).
SHRI BHOGENDRA JHA: I have
roy reservations about what you sa>tfere it is with reierence to the
person whose goods are seized. One
thing is that controlled price shall be
taken into consideration. The other
thing is the reasonable price to the
consumers. You have said here
‘general crop prospects’. The crop
prospects vary from week to week;
it may be very good today but be
cause of untimely rains or drought, it
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may be different, say after a week
hence. It will be impossibly. You
cannot get hold of any officer and
none will be accountable. So, this
should be deleted. It will defeat the
whole purpose of the Bill.
SHRI A. C. GEORGE: I am sorry
I cannot accept any of these amend
ments.
MR. CHAIRMAN: I will now put
amendments Nos. 1, 2 and 3 to the
vote of the House.
Amendments Nos. 1 to 3 were put and
negatived.
MR. CHAIRMAN: The question is.
“That clause 3 stand part of the
Bill.”
*
The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 to 9, clause 1. the Enacting
Formula and the Title were added to
the Bill.
SHRI A. C. GEORGE:
move:

1 beg

to

“That the Bill be passed.”
MR CHAIRMAN: Motion moved:

4

“That the Bill be passed.”
SHRI BHOGENDRA JHA: Sir, theminister has talked about the public
distribution system. But here we have
got the whole power complex of the
wholesalers. Even during emergency,
they have been given huge amounts
by the public financial institutions
to corner stocks and create artificial
scan.it>
1 am quotinc the minister
himself who had narrated at Bombay
that hoarding and blackmarketing
have caused the rise m prices. When
the wholesale traders are given money
by the State, how can they allow the
small cooperatives to function. This
government does not give money to
the Cotton Corporation of India to
purchase raw jute from the produ-
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cere. Here you cannot blame nature
or weather. The minister himself
said that there is a bumper crop in
ground nuts, other oil seeds and foodgrains. The government should pick
up courage and nationalise the whole
sale trade in essential commodities,
particularly in foodgrains. People are
sx>t able to understand the position
where the producers get for below
the procurement price. I had been to
several places and the people are
saying, “Please see that we get the
procurement price.” Wheat is selling
at Rs. 90 or 85 per quintal in Har
yana, Punjab and Rajasthan, but here
the prices have risen. I have got the
latest figures supplied to me on 24th
August. In Bihar, the wholesale price
of paddy on 7th August was Rs. 115
per quintal whereas the procurement
price was Rs. 74. In Maharashtra,
wheat was selling at Rs. 125 to 135
per quintal on 14th August. In U.P.
it was Rs. 127. In Western UP, the
people were crying that *hey should
be given at least the procurement
price of Rs 105. The worst case is in
respect of cotton. In Andhra Pradesh
the price was Rs. 365 and the latest
price on 13th August was Rs. 472, a
■e of Rs. 107 per candy.
The other day the Minister was
disputing my statements. I am pur
chasing from the public distribution
system With your permission, I
would like to lay on the Table a copy
of the cash memo which shows that
four kilos of mustard oil costs
Rs. 34.65 at the Super Bazar. It is
difficult for us to understand this.
There is abundance of production and
still this is the position.
Their
strategy is larger import of edible
oils and limitation on consumption,
larger import of cotton and larger
release of sugar.
Is not there a total failure of the
Government9 Someone should be held
accountable lor this. Someone must
have to pay for this. There should
be a national policy. Now both the
peasants and the consumers are looted.
The present policy of the Government
is harming the consumers, the pro-.
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ducers and also the nation.
There
fore, even now the Government should
pick up courage to nationalise sugar,
textile and jute industry and also the
wholesale trade in foodgrains and
other essential commodities.
I welcome this Bill, because it will
strengthen the hands of the officers
in dealing with certain essential
commodities. But this is not the rti»«
remedy. More effective steps should
be taken.
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SHRI P G MAVALANKAR (A h medabad): Mr. Chairman, Sir, I shall
be very brief I have heard a lew
speeches m this debate, and I want to
add a few significant points.
The whole difficulty is that Govern
ment think that merely by legisla
tion they can control or solve the
problem If mere legislation were to
bring about solutions, I am sure the
hon. Minister and his colleagues
would have brought many more Bills
of this nature.
MR. CHAIRMAN: If there is no
legislation, you will say they have nopowers.
SHRI P. G. MAVALANKAR: I ton
thinking of legislation which cannot
be implemented honestly and fully.
Moreover, my emphasis is on th»
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word "mere". We must consider whe
ther and where and when mere legis
lation is sufficient.
AN HON. MEMBER: What clse?
SHRI P. G. MAVALANKAR. There
must be a will to implement what'
ever you have already legislated. I
can understand the amendment if it
means plugging of certain loopholes,
if it means improvements in the right
direction, but it will not help if you
merely increase the powers of the
bureaucracy, as this particular legis
lation seeks to do, as we have seen
in the last 14 months. In fact, today,
26th August, it is exactly 14 months
since the Government of India de
clared an emergency in this country.
By this, they are not only extending
the powers of the executive, but what
is more important and much worse,
they are increasing the powers of
bureaucracy at all levels. There is
no appeal; there is no justice any
where. In this atmosphere, are they
going to get the consumers' interests
protected merely by adding to the
powers of bureaucracy and the ad
ministration? That is the point which,
I think, the Minister will have to
answer, if not to us, at least to his
conscience. I am sure, he has one.
That is one aspect of the matter.
The other thing is about the price
rise. No matter what Government
claim or say. the propaganda is one
thing but the truth is another. Liking
a thing to happen is one thing but the
reality is another. The reality is that
price rise in our country, in most of
the things, has not been going down
but in some cases, the price rise has
been showing an upward tendency.
Not only that. Accompanied with
that, there are also inadequacies of
supplies. I am coming from Gujarat.
I know how people are suffering for
want of oil. Oil has suddenly dis
appeared. You will be surprised that
only two months back, we were told
that the groundnut crop in Gujarat
was fantastic, phenomenal and uni
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precedented and, within two months,
with Id, Puja and Diwali, all these
festivals coming very near, we are
told that oil has suddenly gone some
where else. I do not know where it
has gone. The whole point is this.
Where is you system? Where is the
implementation of your system?
My next point is about the public
distribution system. After all, it is.
meant mainly for the weaker suctions
of the community. Only yesterday, I
attended a meeting in Ahmedabad in
the Collector's office, the monthly meet
ing of the MPs and the MLAs frcm
the District, and I said, the same thing
there that not enough is being done to
care for the economically weaker
sections of the community. When it
comes to talking in terms of propa
ganda on radio or television, the Gov
ernment goes out massively in terms
of justice for the weaker sections of
the community but, when il comes to
the implementation part of it, not even
an ounce of that is done. I agree with
my hon. friend, shri Sambhnli, that we
must awaken our people »c the need
for doing something for the weaker
sections
of
the community. The
propaganda is necessary. But if you
only go on doing propaganda, not im
plementing what you say, then you
are creating a very bad situation
which will recoil not only on you but
on ourselves, on Parliament, on Gov
ernment, on the entire country and
everywhere.
That is why I am requesting the
Government, if they really want the
interests of weaker sections of the
community to be looked after, they
should see that the weaker sections of
the community are not cheated, on
one hand, by the mcrohanis and. on
the other hand, by artificial scarcity
of goods, essential commodities sudden
ly vanishing somewhere. You must
also control the practice of profiteer
ing. All this will have to be done by
a careful, systematic and planned ap
proach by the Government. There,
fore, in veiw of these approaching
festivals, something has to be done.
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But it is not only a question of festivals
Do you want eve~v day of 365 days a
fes lval day Only then vou v jJl give
us some relief’ Then we must p-cty
for everyone of the 365 clays to te a
festival daa But that will be reduc
ing the whole thing to absurdity
The Government will have to be
caretul in seeing that essential tom
modities do not go out of si jck and
emulation or out of sujrl\
that
weaker section*, of the tomn unity ere
properly helped that the price ri'-e is
controlled and that in spiie jf Fmer
gent y and Emergent v «r n j Emergerny the bureaucracy mj the idmi
nistration do not get an uppt r h >c’ over
the consumers and tint they do not
act m a wav which is both arbitrary
and limitless
The*e are m\ points 1 »m net real
ly opposing tht Bill in subsianu* But
I am mentioning these points to say
that unless you look after all these
thing® it will be only adding to more
difficulties rather than solving some
of the difficulties
THE MINIS TER OF SI ATE IN 1HE
MINISTRY OF CIVIL SUPPI ILS ^ND
COOPERATION (SHRI A C GrORGEj
Mr Chairman Sir e\en at the third
reading of tht Bill 1 am elan that dis
tinguishecl Members came forward
with not only important suggestions
but excellent spirit of coopt i at ion As
Shri Sambhali pointed out this is one
point of discussion which u ust go be
>ond narrcw barriers ni the nartv
politics because what wt ire discus
sing cr what we are trying to do Is to
facilitate distribution of essential
items of mass consumption even to the
poorest man at least to the ex'cnt of
the barest limit at the most leasrnahle
price So if this is the approach to
the whole problem there cannot be
any division based on pa»4y politics
That is precisely why I say that I take
note of all the suggestions in the best
spirit
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I would refer to Mr Mbvalankar**
point regarding festival season If vou
analyse the price situation that had
obtained during 'the past 28 or 29 years,
you will find that almost every year,
from the end of May upto the middle
of October the prices had started go*
ing up because this is nom ail/ known
as the lean season before *he arrival
of the khanf crop
SHRI BHOGENDRA JHA Does the
lean season add something to the
value of the article’
SHRI A C GEORGE
This year,
learning from the experience of the
past years we hive been extremely
cautious As I hive said during the
festival season there is a tendency on
the part of the traders <o exploit the
Situation This is a five v/eek season
For example we have in the south on
the Oth September Onam festiv il then
then Ganesh Chaturthi th^n Divvali,
then Puu in Bengal md then Id ana
so on What I am siying i«s that dur
mg th s five week period we have so
mam importmt nation il festivals
Fvery \eir during this period we see
an attempt on the part of the traders
to jatk up the prices especially of
sugnr ediblt oils foodRrains and cloth
these are the three or lour items
according to our analvsis-and it is
also common knowledge—where the
trade s make best cllorts to exploit the
situat on We aie taking pre emptive
iction adv ance action
Wherever there are pockets of scar
city we are trying to see with the help
of the State Governments that most of
the items are reached there m time,
that there are no transport bottlenecks
Especially after 16th July when the
Finance Minister held a meetirg- when
prices showed signs of going up—,
more than 2 240 raids have taken place,
I need not say how’ many arrests have
taken place
The trade and indus
try now know that Government is not
relaxing and is maintaining the spirit
of Emergency which is mainly to take
care of the interests of consumers I
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Act was discussed at the Annual Con
can assure the House again when you
ference of the Chief Inspectors of
aw offering this cooperation by way
Factories. The various amendments
of unanimous support to this Bill, that
proposed at the Conference and the
the Government will not relax in
suggestions made at the lGth Session
taking measures for consumer protec
of the Labour Ministers' Conference
tion.
for appointment of safety officers and
for enquiry into fatal accident a, etc.,
MR. CHAIRMAN; The question is:
have been examined by the Govern
ment in consultation with the State
“That the Bill be parsed."
Governments and all-India organiza
tions of workers and employers. The
The motion was adapted.
Bill, which is before this august House,
incorporates amendments in respect of
which there is a fairly large measure
17.44 tars.
of agreeent amongst the v irious
interests.
FACTORIES (AMENDMENT) BILL
J now proceed to explain briefly the
nature and scope of some ot the im
MR. CHAIRMAN: We new take up
portant amendments: —
the
Factones (Amendment)
Bill.
Mr. Raghunatha Reddy.
(a) It is proposed to widen the
scope of the existing definition
THE MINISTER OF LABOUR (SHRI
of the term ‘worker" In the
RAGHUNATHA REDDY): Sir, 1 beg
Factories Act so as to cover
to move*:
certain categories of persons
employed in factories but so
“ That the Bi/l further to amend
far taken to be outside Ihe
the Factories Art. 1948, as passed by
protective c:auses of the Fac
Rajya Sabha, be taken into consi
tories Act. Contra:-*. Is.hour of
deration."
all
employed direvll.v
or
through any agency wi'h or
The health and happiness of the
without the knowledge of the
working class are the very foundations
principal employer wilf be
ol production, productivity and pro
covered by this Bill before the
gress. These essentials are not mere
House.
ly confined to the narrow precincts of
the shop-floor but extend beyond the
it is proposed to insert an ‘explana
walls of the workshop, into the very
tion’ to clause (m) of section 2 of the
life and living of the labour force. The
Act so as to include all the workers in
main purpose of having a Factories
different relays in a day for the pur
Act is to regulate the management in
pose of bringing such factories within
the interest of the workforce. U n less
coverage of the Act.
the hands of the working class are
safe and secure from hazards of
In certain exceptional circumstances>
disease and disablement, the process of
workers may have to work near un
manufacture can be neither perfect
fenced machinery. The preset.I provi
nor efficient. The hands that shape the
sions Concerning this type of work are
production processes gradually shape
proposed to be amended so as to clear
and direct the destinies of » nation.
ly define those circumstances and to
spell out the precautions to be adopted
The present Factories Act was pass
in such cases.
ed in 1948 and came into effect from
the 1st April, 1949. The Act w p s last
Experience has clearly indicated the
amended in 1954. The working of the
advantages in assigning the staff funcagi
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tiong relating to safety to a competent
safety specialist It & proposed to in
sert a new section requiring the ap
pointment of safety officers in factories
wherein one thousand or more workers
are employed or where any manufac.
tunng process or operation is carried
on which exposes the workers to a
sezious risk of bodily in ju r y poisoning
or disease
Additional powers are proposed to
be given to Inspectors to issue orders m
certain circumstances wheie the con
dition of the build ng or part of the
building of the factory may be detri
mental to the health and welfare of
the workers
It is essential that fatal accidents
receive top priority in the natter of
making investigations and initialing
control measures by the Inspectors
Investigations of all fatal a* ldonts
within a month of their occurrerctwould b- required by an amendment
which has been suggested
Similarly in the case of falal ard
serious accidents involving contmen
tion 6f any of the provisions of C h a p ter
VI or rules framed thereunder or un
der Section 67 a minimum penalty is
being proposed
The minimum number ol women
employees is proposed to be reouccn to
thirty from the existing limit of nfty
so as to require the occupier to pro
vide for the facilities of creches
The entire nation is at present
geaied up towards a single objective of
securing uninterrupted process of pro
duct on We have therefore to take
measures for making the work places
safe and humane so that th<* worker
can give his best without any sense of
fear or insecurity
I ma> Quote our beloved Rashtra
patiji who observed on the occasion
of the last National Safety Awards
function
Industrial safetv is no* only an
important aspect of the oTocts* of
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production but also the measure of
the wtr'-'Sic worth of our industrial
civilisation We must keep this an
mind while
transforming
our
econom> into a modern and inaus*
tnalised one "
The productive forces that technology
can generate depend not only on the
machines but also on the skill and
ps> chology of the men who work with
the machines A worker suffering
from a feeling of insecurity cannot
contribute his best There Is some
times ap erroneous notion that safety
measures are not compatible with
higher productivity As a matter a*
fact qu te the contrary is the case An
unprotected work-place is an unpro
ductive work-place The fruits of all
development of industrial prosperity
and of industrial peace promoted pri
marily by the safety and health of the
working class are ultimately s h a r e d
by a grateful nation I need not take
more time of the House by elaborating
all the detailed amendments covered
by the Bill Enough ft is to mention
here that every amendment proposed
here goes to strengthen the hands of
labour speed up the wheels of indus
try and smoothen the relations bet
ween the management and their men
IHE CHAIRMAN Motion moved
That the Bill further fo a nend
the Factories Act 1948 as passed by
Rajya Sabha be taken into const
derat on *
Shri Samar Mukherjee
SHRI
SAMAR
MUKHERJEE
(Howrah) The Bill which has been
introduced here has a background ind
that background is to have more pro.
duction We know from a deep study
of various Acts and amendmeits that
either there is some objective compul
sion behind these amendments or Bills
or Acts or there is some background
of conflict of interests or struggle fcet»
ween interests or m other words e
struggle between various classes The
Hon Minister has stated that now the
whole nation is engaged m more production So m order to facilitate that,
some conditions have become necessary
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tor the safety of the workers so that
bey can contribute to the further proSuction with some sense of safety and
security.
Behind these amendments,
he has stated, there are recommenda
tions of the conferences of inspectors
On safety measures. But what he did
not tell us is that the measure brought
in here m the form of these amend
ments really do not bring about any
|asic change in the condition of safety
and security in the lactones.
The Hon. Minister said that the
workers should feel that the whole
nation is concerned in their safety and
security. But, Sir, the recommenda
tions or the amendments brought in by
this Bill are just slight variations in
the old Act. What are the factors that
contribute to the large scale accidents
in factories? It is due to the utter
negligence on the part of the employers
and the management for the- safety and
security of the workers It is due to
their utter negligence in' maintaining
proper conditions of wmk. which
various organisations and trade unions
have suggested. It has been our ex
perience that despite various A-’ts and
provisions.
despite
demanus and
recommendations, the
management
generally refuse to follow those rules
and regulations and thereby the safety
and security of the workers get utterly
neglected.
Some months back we discussed the
Chasnala tragedy. That incident re
vealed before the whole country how
safety and security provisions had been
utterly neglected. Even after Chasnala
tragedy, when the entire national con
sciousness was roused, when there was
universal demand thaf government
should be very strict in the observance
o f these safety measures, nothing lias
happened and there has been ro
change. There has been a second
Chasnala incident after that I have
got another report that there is a
third Chasnala incident. We now un-derstand that the Chasnala coalmine
has completely stopped working Al
most daily we come across in the news
papers incidents of this nature,
deaths involved, etc. It is a fact that
our rate of accidents is the highest in
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the world, when we compare our coun
try with the other countries of the
world. India occupies a leading place
in regard to the number of such acci
dents.
I am not comparing with the socia
list countries where the entire system
is totally different. There, the work
ing classes are the masters of the en
tire society; t h e y are the masters of
production and the entire management.
So, in socialist countries, Uiest- types
of accidents are almost eliminated
though occasionally there ir>ay be some
accidents. The State uses its power
to take quick measures not only to
attend to the accidents but they also
take remedial measures to remove the
factors permanently.
I am not comparing with the socialist
countries now here because we are far
away from socialism. Even in com
parison with the other capitalist coun
tries, the percentage of accidents is
much less in highly developed capita
list countries. This point was raised
in the other House by some hon. Mem
bers. And a reply was given by the
Minister. He tried to give explanation
on some technological grounds because
there the technology is sophisticated,
that is why there is less accident. But,
here, in our country too, we have very
much advanced in technology but there
has not been so much reduction in Ihe
accidents. The main thing is the atti
tude of the employer as well t>s Gov
ernment. Here we are under a capita
list system which is based on the ex
ploitation and here the cnioioycrs, the
capitalists, are interested in cheap
labour. In America, some months before the leader of one Indian Delega
tion. an industrialist, has publicly
told that in India, now the climate
for investment is most favourable be
cause there is cheap labour and
no working class movement, be
cause of emergency, the protests of
the workers against this type of total
negligence are completely suppressed
and there is no opposition and here
labour is the cheapest. I read one
report in the Hindustan Times some
days before that Birla has told the
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Press that he had a tour in Western
countries and there all big business
houses including the multi-national
corporations had admitted that m
India, now the time for investment was
the best Now, I say that this emer
gency is being used %gifn3t the work
ing class for defending the interests of
the capitalists.
That is why the interest in safety
measures is a far cry m the part of
employers from what the Government
measures are as advocated in this
amending legislation

BA.C. Report

t
rate of fine has he^n increased oijly
from Rs. 1,000 to 2,000, what differenn*does it make to them? 1 am not here
talking about the man but about the
attitude this Government is taking by
bringing in the measure, for the fatal
accidents.
MR CHAIRMAN 1 he hon. MerrhM
may continue his speech tomorro^

17 59-1/2 hr*.
BUSINESS ADVISORY COMMITTEE
SlXTY-FOURTH

MR CHAIRMAN You would like to
take some more time
SHRI SAMAR MUKHTLRjEE
Sir

Yes.

MR CHAIRMAN You may continue
tor another minute
SHRI SAMAR MUKHERJEE
Hie
amendment has sugge^'ed that the fine
will be increased from Rs 1,000 to
2,000 What is the ditrerence to a big
mill-owner’ If you increase the fine
lor violation of the safety rules for a
senous accident, wheie one worker
dies or he is crippled for the whole of
his life, for the serious aiudent, if the

GMGIPM— 1646—] ,C 2559— I—-15-9- 76—9,78

REPORT

MR CHAIRMAN Let Mr Shankar^
anand present the Sixty-fourth Report k
of the Business Adviso-y Ccmrrittee.
THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY .
AFFAIRS (SHRI B fcHANKARA- {
NAND)
Sir, I beg *o piesent the4;'
Sixty-Fourth Report of the Business:*:
Advisory Committee.
18 hrs
The L ok Sahha then

adjourned

t ill

Eleven of the Clock on Ftxday,
August 27 1976/Bhadia *5, ] 898 (Safca).

